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LEGISLATIVE ASSEMBLY. 

W.,dn"day, 23rd Febnlary, 1944. 

'l'he Assembly met in the Assembly Chamber ?f t,he Council. Ho~s& at Ele'Y~n 
of tht' Clock, Mr. President (The Honourable Sir Abdur RahlID) m the Cb&lr. 

MEMBER SWORN: 

Saiyid Rashid-uz-Zamsll, C.LE., M.L.A. (Government of India: Nominated 
Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

INOOME TAX CASES TAKEN IN APPEAL IN SIND. 

162 .• JIr. La1chaDel Navalrai .. Will the Honourable the Finance Member 
be pleased to state: 

(a) how many Lower and Upper Income Tax casel! were take11 in 8pp~al 
with the Appellate Assistant Commissioner in Sind during the last two years, 
and with what result; 

(b) the aggregat,e amoullt of the Lower and Upper cases, separately; 
(c) how many cases were decided by the Commis.,ioner of Income Tax 

with the consent of the assessees in revision, and with what re,IUU; 
(d) how many cases went in appeal to the tribunal, and with what result; 
(e) whether the tribunal is under the control of the Legislative Department; 

and 
(f) whether their appointment, promotion, leave etc., are also under the 

control of the Legislative Department? 
"l'he Honourable Sir .reremy Ballman: (a), (c) and (d). I lay on the table 

8 str.tement giving the required information. Separate figures for lower and 
\lpp~r limit cases cannot be compiled without an expenditure of time and labour 
that would not be justified in war time. 

(b) Presumably the Honourable Member desires information as to the 
number of '38sessees in each category which was: 

Upper limit. Lower limit 

2,171 

Parts (e) and (f). Yes, Sir, 
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8laUmelll .J appe:UB and reIJiswn app/'iMtion.t Jor 'he province oj Sind Jor 1941-41 Gnd 
19l2·43. 

Appeals under Section 30 to the Appellate 
.A.istant Commissioner. 

No.· No. No. Amount 
filed. dis- sue· of No. 

Year. posed cess- tax filed. 
of. ful. decrAas-

ed. 

Rs. 

1941·42 1,801 l,42Q 880 2,45,881 5 

"42.13 1.429 2,009 965 1,58,526 3 

Appeals under Section 33 to the Income·tax 
Appellate Tribunal. 

, Departmental. Others. 

No.  No. Amount No. No. No. Amount 
dis- sU!'· of tax filed. dis· SUI'· of tax 
posed ('t>5S· dt>creas- posl'd cess-decreaa-
of. ful. eel. of. ful. ed. 

~  Rs. 

37 9 5 3,030 

7 25 51 19 54,593 

Casos reviewed under Section 33 by the Commissioner. 

Year. 

INI-II 

No. 
filed. 

12 

No. 
diR-
p090d 
of. 

54 

3 

Section 33 (Old). Section 33A (Now). 

No. Amount No. No. No. Amount 
sue- of tax filed. dis- 811C- of tax 
oeS9- decreas· posed cess· decreas. 
ful. od. of. ful. ed. 

Rs. Rs. 

23 22,410 8,164 

2 5151 32 23 5 4,134 

lIr. LlBJiband Xav&1rai: May I know what kind of control is the Legislative 
Department having over the tribunal and is there any difference between the can· 
trol of the :Finance Department and the LegiRla.tive Department? 

'!'he Honourable Sir .Jeremy Ralsma.n.: I think that question should be addre •. 
_ to my Honourable colleague since the Tribunal has gone entirely from my 
o(:outrol. I have no knowledge whatsoever of the relations  between the Tribunal 
and the-Legislative Department. 



· STARRBD QUBSTIONS AND ANSWBR.S 41 T 

_. IMClhan4 ' •• "mal: Does not the Honourable Member have a watch 
oOver it. from ,the financial point of view? 

The lIonour&ble Sir oTeremy ltaiIman: No, Sir. Surely the object of th" 
all~e is that I should have no watch over it. 

'1Ir.X.lchand :Navalra1: May I know who pays the members of the Tribunal? 

.The Honourable Sir .Jeremy Ballman: The Government of India. 

Mr. Lalch&Dd .avalrai: The Legislative or the Finance Department? 

The Bonou.rable Sir oTeremy :B.aisman: Their salary is in the budget of the 
!Legislative Department. 

iDEIlUND FOB FlU: ARMS BY THlII M.uuRAsHTRA Mn.ITABISATION BOARD, POONA.. 

tI6S. ·lIr. Govind V. Dellhmukh: Will the War Secretary please state: 

(a) if he is aware of the "Mllharashtriya MandaI", Poona, whiclh imparta 
(physical and militar'y training to persons wishing to join its classes; 

(b) if he is further aware that the Governors of the province i.B., Bombay, 
Il'ulel's of native States, army officers and leaders of public opinion have 
'\Visited this institution and paid glowing tributes to it; 

(c) if this "Mahurashtriya MandaI" has established 
turisation Board, Poona," to train and encourage men 
has supplied some officers-V.C.Os. and Emergency 
..()jfi('ers-to the army; 

a •. Maharashtra Mili-
to join the army, und 
King's Commissioned 

(0) whether this Militul'isation Board had been asking for more than two 
years past for fire urms to train men for target shooting; if 90, whether these 
fire arms were supplied; if not, why not; 

(e) whetllPr 11 lpttf'r of the Mahurashtra Militarisution Board. Iloona. 
·d:ltec1 the 10th December, 1943, requesting umongst other things for equip-
lIlent, hus been received by the GE:neral Headquarters through the Assistant 
Director of Recruiting, Southern Area; if so, whether the request for tquip-
'ment has been granted; if not, why not; und 

(f) what obje'cLion Government have to supply this Militarisuiiion Doard 
'With dummy rifles? 

Mr. C. II. Trivedi: (It) Yes, Sir. 

(b) I understand from one of the communiC'stions from the MandaI to General 
Headquarters that the institution has been visited by the Governor of Bombay 
,and certs-in Army officers. I have no further information on this point. 

(c) The answer to the first part is in the affimlative. As regards the second 
:part. I understand that the Board has done useful work in producing candi-
.dates for the three Services. 

(d) to (f). In a letter, dated the 10th December, 1943, the Board asked for 
certain equipment and the Assistant Director of Recruiting, Southern Area, baa 
'been instructed to arrange for the supply, on  loan, if possible, of dummy riBes. 
maps, targets and a compass. I may add that these articles are in short supp11 
anJ flot easily obtainable. 

(JA.DET SCHOOL FOR Onro_ CA.DBT TRAINING UNIT OF WOJrlE'N'S AUXILLUY CORPS 
(INDIA). 

UM. ·1Ir. GoviDd V. Deahmukh: (a) Will the War Secretary please s &~ 
if a Cadet School for Officer Cadet Training Unit of the Womens' Auxiliary 

t Annrer to thi. qu_t.ioR laid. lin the bble, t.he Qneltioner being ableDt. 
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Corpe (India) h .. been opened by Government? If 80. what were the FOund. 
for opening it now? 

(b) How many girls have been sent for such training, and to 'Which eom-
munities and provinces do they belong? 

(c) What are Ule qualifications necessary for such girls as e.re seleoted for 
training, and how are selections made? 

1Ir. O. K. Trivedi: (8) Yes, Sir, an Officer Cadet Training Unit has been 
opened for the Women's Auxiliary Corps (India). Formerly candidates tor 
commissions in this Corps did not receive any training as tliey had  had training 
or experience in civil life and were reasonably suitable for their posts. oSucb. 
candidates are, however. no longer available and those now coming forward for 
commissions require suitable training. Further, experience has shown that 
thel'e is a real need for women officers to receive a reasonable military back-
ground to enable them to discharge their duties with inteUigent interest. 

(b) A statement has been laid on the table. 

(c) The qualifications required are: 

Pride in the Corps. 

Sense of responsibility. 

Leadership. 

Ability to make decisions. 

Good knowledge of English. 

As regards the method of sele ~ on  Unit Commanders re o en~ ser,:ing 
auxiliaries considered suitable through the normal staff channels for mtervlew 
by the Women's Auxiliary CorpFl (India) Selection Board. set up on lines simi-
lar to those for male candidates for commissions. 

TM n ~r oj gir11l Ie'" Jor 'raining is 30 and. they belong. to ooriou8 communitieB and 
provinceB and Ita/ell all IIhotlm In 'he Jollouolng ,.ble. 

:.=, 
.J:i rD 

.: 
Communities. ai 

,;, ell ] Total. ce 
~ ~ ce ... .: 

t>Il ... e ~ ·S 0 ce 
c:: ." ~ -= gj 
I%> ce 

~ 
0 :I 

~ I:Q ;:!!; I:Q 0 Po. ~ ~ 

European 2 2 3 12 

Anglo.Indian and 
Domiciled European 3 2 :i 2 II 

Anglo.Malayan 1 

Parsi 

Hindll 

8ikh 2 ~ 

lIadras·Brahmin 1 

Bunn.n 

------
Tot.l 3 • 7 6 2 • 3 30 
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Dlaulm 1'0. U'l'TBB TnB 01' RATINGS IN INDIAN NAVY. 

tlU. -ilr. Govtncl V. Deihmukh: Will the War Secretary please state: 
(8) if there has been a demand by the Navy for better type of ratings; 

(b) if the naval staff incharge of H.M.S. Bahadur and H.M.S. Dilawsr 
.at Karachi made any suggestions to get better type of rating; if so, the lug-
.gestions, and to what extent they have been carried out; and 

(e) if Government 8re aware of the complaint that the nctivitie9 of the 
.navy Qnd the three ships Uahadur, Dilawar and Himalaya at Karachi .do n~  

re("eive sufficient publicity; if so, what Government propose to do III thl8 
.respect ? 

Mr. O. M. Trivedi: (n) Yes, Sir, 

(b) Yes, certain proposals were made and have since been put into effect. 
Thef::e P"olJosals, which involve Il revision of the age limits and period of training, 
arl~ devised tq ensure Ull uniform alHl illcreased output of trained o~ s  

fe) Xo, Sir; Govermuent are not aware of an~' such eomplaint, The activities 
-of the three Naval Estahlif::hments in question and of the Service as a whole are 
publiei7.ed from time to time. 

MUSLIMS IN ALL-INDIA RADIO. 

166. ·lfawab Siddique Ali Khan: (a) Will the Honourable Member for 
Jnformution und Brondcasting please state the numher of Muslims [·nd non-

s~ s employed in the following posts in the All-India Radio:-

(i) in the regulnr peace time cadre; and 

(ii) in the present war time cadre: Station Director, Assistant Station 
!Director, Station Engineer, Hesearch Eniineer, Maintenance Engineer, De-
/puty Installation Engineer, Assistant Engine'er, Technical Assistltnt, Director 
-of Programmes, Programme Assistant and Administrative posts at Head-
.quart-ers? 

(h) Is it a fact that certain posts in the All-India Radio have leen 
.exempted from the Government order about the percentage of ('ommunHl 
Tepre&entation? If so, which of the posts mentioned in (n) above Lave been 
.,,£fect-ed by thifl ~~ p on  

(c) On what basis had this exemption been applied? 

(d) Do GOV4el'DIIlellt propose to consider the desirability of applying the 
orders regarding eommu.nal representation to the posts exempted from their 
:application in order to increase the number of Muslims in the superior PC'tsts? 
If not, why ndt? 

"'l"he Honourable Sir Sultan Ahmed: (a) (i) and (ii). A statement giving the 
required information is laid on the table of the House. 

(b) Yes; the posts of D. G., A. I. R., D. D. G., Chief Engineer, Assistant 
Chief Engineer, Public Relations Officer, Director of Programmes Planning (now 
Tt>-designated Director of Programmes), Station Director, Assistant Station 
Director, Research Engineer, Director of Programmes (now re-(lesignated Pro-
gramme Executive) have been exempted from the orders  regardjng commu.nal 
Tepresentation. 

(e) Main1y because either the incumbents were required to passeu special 
.qualifications or the posts were isolated ones. 

(d) No, lor line Te81lonS given in reply to part (0). 

'tAaa_r '\0 tlaia que.tion 1aid on the table, the q1letltioner bein, .b_t. 
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"'''''IIN", lAow,,,, .lie ft."""" oJ AIu""" ancl noll·AI ... ""'. ~ tIL oertca'" pH" '" ,AIt 
AIl·lnclia Radio, ill 'M regular 1I1GC. "".. cadre: ancl '" 'M p~'  weir ,.".. cxuirf. 

1ft Regular plGC' 'im. oodn-

St.ation Directors 

Assistant. Station Directors 

Station Engineers . 

Research Engineer . 

Maintenance Engineer 

Deputy Inst.allation Engi. 
neers, etc. 

Assist.ant. Engineers 

Technioal Aaai,tant, 

Director of Programmes 
(now Programme Execu· 
t.ives). 

Programme Assistants 

Administrative posta at 
Headquart.ers. 

Muslims Non· 
MIl8lima 

MUBllm. Non. 

3 
1 

2 

7 

16 

I 

1,.. 'M P,.. • .,., toar ~  

5 Station Directors . S 

! Aaaistant Station Direct.ol'8· 4 

4 Station Engineers . 

1 Research Engineer . 

1 Maintenance Engineer 

7 Deputy lDfltallation Enp.. 
neer, etc. 

21 Aaaistant Engineers 6 

59 Technical Aaaistants 10 

6 Directors of Programmes. 6 
(now Programme 
ExecutivE'S). 

29 Programme Aaaistants 26 

6 Administrative posts at 3 
Hea.uquarters. 

MusJima. 

7. 

6. 

9 

1 

L 

1. 

U 

107 

15· 

51 

S. 

STEPS FOB RAISING NUMBEB OF MUSLIMS IN THE TECHNICAL AND ENGINEEBING: 

SECTION OF .ALL·INDIA RADIO. 

167. *:Hawab Siddique Ali Khan: Will the HCUloorable ~ e n er for Informa-
tion and Broadcasting please stute the steps taken bJ UOVl'rnll1cnt, Sill('C the 
HOllourab:e the Home Member gave rE'I,iies to questions in the Central 
.Assembly in March, 1942, and the steps propo!'eu to be talwn in the neal'l 
future, to increase the number of Mus;illls ill the Tedillieal IIlId Ellgineering 
Section of the All-India Eadio? 

The Honourable Sir Sultan Ahmed: The minimum qualification in the case 
of candidates frolll the :\1 llslilll (,Olnmunit \' has he('n I'l·laxl'u and all candidates 
who huye a degree in Electrical Engineeri'nf! (}r l' H' ~ arc ealle.] for illtCI'\'iCW, 
irrespective of whether or nJt they haw a spccial knowledge or practical 
experience of wireless; the lutter qualification is essential in the case of members 
of other communities. A request wus recently made by the Director·General, 
AU-India Hadio, to the Univen;ities and the lIames of a few l\luslim candidates 
havl' been suggested to him. It is proposed to gi"e these candidates practical 
training in All-India Hadio. 

Rao Bahadur :H. Siva Raj: Will the Honourable Member please state whether 
the Exemption does not apply to the members of the Scheduled Castes. It 
appears from the reply that the exemption does not apply to minorities other 
thlon Muslims? 

The Honourable Sir Sultan .Ahmed: I would Iike to have notice of that 
question. 

MuSLIMS PROMOTED AS STATION ENGINEERS AND ASSISTANT ENGINEERS IN 
.ALL-INDIA RADIO. 

168. *:Hawab Siddique Ali Khan: (a) Will ihe Honourable Member for 
Information and Broadcasting please state the number of Muslims anu non-
Muslims promoted to the posts of Stution Engineer and Assistant Engineer 
from the ranks of Assistant Engineer and Technical Assistant, rfE;pectively, 
~ e April, 1942? 

(b) Is it a fact that while making promotions in the Technical Section of' 
the All-India Radio, DO attempt is made to maintain the communal balance" 
and the Muslims claims are ignored? If sn, why?' 
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TILe JIDDourable SIr Sulu .Ahmed: (8) No promotions ~a e beeD macl .. 

during the period in question to the posts of Station Engineer and Assistanfi 
Engineer in a permanent capacity. One post of Station Engineer and :aiDe 
posta of Assistant Engineers have e~n filled in an officiating oapacity. These 
were filled by the promotion of non-Muslims. \ 

(b) The rules of communal composition are not applicable in cases of promo-
tion which are made on the basis of seniority and merit and the question of a ~ 

tailling communal balance in such cases does not arise. 

Dr. Sir Z1a Uddin .Ahmad: May I know whether the 25 per cent. rule .ttlecl 
by the Home Department in 1934 is applicable to the Information Department' 
'!'he JlOnourable Sir Sultan .Ahmed: Yes, in some cases; but not in the c_ 

of posts which I have mentioned and where there is promotion. 

Dr. Sir Z1a Uddin .Ahmad: May I know whether these posts are comid''erecl 
to he technical posts? 

The JIDnoUll"able Sir Sultan Ahmed: I will be answering another question 
of Nawab Siddique Ali Khan and in that reply I will explain the position. 

Dr. Sir Zia Uddin Ahmad: You can get Muslims who hold B.Sc. degree iD 
Ellgineering It!! well as B.Sc. degree in Science. You cannot call B.Se. degree 
ill S<,ience as technical training. 

The Honourable Sir Sultan Ahmed: I ,,,ish I could get the names of th .. 
candidates. I should he very pleased to consider them. The difficulty in ~ 

DeplJrtmcnt is t hat we do not get a sufficient number of MUillim candidates for 
the technical side. 

Dr. Sil Zia Uddin Ahmad: 1 guarantee I shull be able to supply as many 
as the Honourable ~ en e er ('an manage to employ. 

MUSLIMS AS TECHNICAL ASSISTANTS AND PROGRAMME ASSISTA.NTS IN 

ALL-INDIA RADIO. 

169. *Nawab Siddique Ali Khan: Will the Honourable Member for Informa-
tion and Broa(l('astillg, please state the nlllnLer of ~ sl s and non-Ml1s1ims 
appointed ill the lust three !;eleC'tinllS, to the PO!;!s of Teelmicll'l Assistant ond 
Progrnmme Assistant. in the AIl-.India Hadio:' Wen' Muslims holding tb. 
requisite qualifications not nvailable for the POflt of T('l'hnil'al Assistant? 

The Honourable Sir Sultan Ahmed: 11 Muslims and 22 non-Muslims ,,'ere-
appointed to the POl'ts of Programme Assistant out of the candidates approved 
at thl' la!>! three selections. The number of ~ll s rns and non-:\Iuslims appoint-
ed as Technical Assifltants is 10 and 86, re~e el  The latter part of the 
qUfstion does not arise. 

Dr. Sir Zia Uddin Ahmad: I shall put the same question again. Will the 
Honourable Member maintain the rule of 25 per cent. for Muslims. 

The Honourable Sir Sultan Ahmed: I have said that 11 Muslims and 22 nan-
Muslims have been appointed. 

Dr. Sir Zia Uddin Ahmad: This question of technical appointment should not 
be macIe an ('Xl'lIf:e for (,xelllcIing the Muslims altogether, as has been done by 
the Labour Department which goes to the Home Member for protection. 

170. * [Disallowed.] 
(No reply.) 

OFFICE HOt:RS IN IMPERIAL SECRETARIAT AND ATTACHED OFFICES. 

171. *Kr. Ananga Mohan Dam: Will the Honourable the Home Member 
plea'se state: 

(a) the hours of employment prescribed for the staff of the Imperial Set."l"9. 
t.ariat, Attached ond Subordinate Offiees lit, New Delhi and  Delhi (Gazette4 
staff and non-Gazetted staff to be stated, separately); 
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(h) if it is a fact that Gazetted stlii! 'is permitted to deviate from ,the 

prelOribed hours; if so, the reasons therefor; 

(c) if it is a fact that no deTiation is permissible to non-Gazetted staff; _ 

(d) if it is a fact that non-Gazetted staff is required to attend on the 
f1azetted staff whenever required by the Gazetted staff over and :\bove the 
prescribed hours; if so, the reasons therefor; and 

(e) whether the non-Gazetted staff ar~ paid any ~ ra pay for the o ~ 
ibev are utilised over and above the prescnbed hours; 1£ not, why not? 

The Honourable Sir Reginald Kuwell: (a) The office hQurs prescribed for 
. HIe Civil Departments of the Secretariat, both for Gazetted and non-Gazetted 
staff, are 10-30 A.M. to 6 P.M. on weel{-dIlYs other than Saturdays and 10-30 
A.M. to 1-30 P.M. on Saturdl\Ys. The office hours in the 'Var Department Rnd 
Gt·neral Headquarters are 9 A.M. to 5 P.M. on all week-days fnd (.n Sundays. 
l'he Derartmellts have been given discretion to fix such office hours for their 
att,ached and subordinute offices as they consider suitable. 

(b) find (c), The prescribed offiee hours ure meant to be the minimum 
period of attendance in office by both Gazetted and non-Gazetted staff. 

(d) Yes, if the state of work requires it. 

(e) ~o  The Honollrable l'Ifellllwr is referred to the reply given on the 23rd 
March, 1942, to clause (j) of Sardar Sant Singh's question No. 66. 

AsSISTANT INSPECTORS AND ASSISTANT EXAMINER8 OF INCOME TAX APPOINTED IN 

THE SIND AND BOMBAY DIVISION. 

1172. *:Mr. Lalchand Navalrai: (n) Will the Honourable the Finance Member 
bE' pleased to state how many Assistant Inspectors and Assistunt Examiners 
C'! Income Tax have been appointed within the last two vears, in the· Sind and 
Bombay Division; and what their C)Ulrlifieations were?' How many of them 
have been recruited from the list of .those eandidates who ohtained less number 
of marks in the All India Services Competitive Examinations sueh as I. C. S. 
and Indian Audit and Accounts Service and Buch others held by the Federal 
Public Service Commission? 

(b) How many of the Assistant Inl8pectors and Assistant Examiners of 
Income Tax were recruited directly, and how many from administrative 
branches? 

The HOIlOur&b1e Sir .Jeremy B&iaman: (a) and (b). I am making enquiries 
(md a reply will be laid on the table of the House in due course. 

ColllPLAlNTS AGAINST TKB BBRA VIOUR OJ' TKB SUPEBINTBNDBNT OJ' INDIAK 

LAlfGUAGBS SJIOTION OJ'TKB BUREAU 01' PuBLIO OOOlLlUTION. 

173. *.hal Pann& .and: (a) Is the Honourable Member for Information 
and Broadcasting aware of the fact that the behaviour of the Superintenden. 
of Indian Languages Section of the Bureau of Public Information with the 
Hindu staff under him is very rude and  intolerable, and on account of thi. 
leveral Hindu members have resigned from their "jobs? 

(b) How many Hindu members of the Indian I.anguages Section have 
religned since this Superintendent took charge? 

(c). What steps. if any, have the Ruthorities taken to protect the Hindu 
members of the Indian Languages Section from the behaviour of the Superin-
tendent? 

'!'he Honourable Sir Sultan Ahmed: (a) No. 

(b) and (c). Eight members of the superior staff of the Indian Languages 
Section, ineluding two Muslims, have submitted resignations since the present 
t An-wer to thil qu.e.tioD. laid OD. the table, t.h. qUMtioner being abient. 
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~ per n en en  took charge of the Section. Of these, only two resignations were 
on the ground of alleged bad behaviour of the Superintendent. Both the -:ase8 
were investigated by the Administrative Officer of the Bureau-an Indisn 
Christian-and the allegations were found to be baseless. 

ILLNB88 011' SBRDU.TI PABVATI DEVI. 

+174. *I[r. T.  T. Xrislmamachari: Will the Honourable the Home Member 
be plf'af;pd to ~ ' '  • 

(a) whether the attention of Government has heen drawn to the fact tha' 
Shrimati Parvati Devi, a prominent lady of Delhi, who was arrested in A ugUl'lt, 
1942, and has since been ('.onfined as a security prisoner in Lahore, has been 
ailing for several months past from a fraeture sustained by n fall in the jail: 
-and . 

(b) whether Government propose to rom,idt'r the desirability of releasing her, . 
('onsidering the fact that she hns been in hospital for the past nine months? 

The Honourable Sir Reginald Muwell: (a) The ChieI Commissioner has re-
viewed the case of this lady from time to til11e, taking into account the medical 
reports 011 her healt.h, and has rf>cently r ~'re  hel' rf'lf>nse. 

(lJ) Does not ar' ~e  

Lr.LNESS OJ!' DR. SYED l\IAHMl:"D AND MR. VALLABHAI PATEL. 

tl75. *Mr. T.  T. Krishnamachari: Will the Honourable the Home Member 
please state: 

(a) whether the attention of Goverul11E'llt has been drawn to the fact that 
Dr. Syed l\1ahmud, a Member of the Congress \\lorking Committee now in 
detention at an unknown place, h:\!; of late been suffering from a serious affec-
tion of the throat which is also causing ~on n o s bleeding; 

(b) whether the attention of Government has been drawn to the fact that 
Shri Vallabhai Patel, another member of the Congress Working Committee held 
in detention presumably at the same place, has been suffering for several 
months past from serious intestinal trouble; 

(c) whether Government propose to consider the desirability of issuing a 
detailed statement about the health of these two gentlemen as well as about 
the health of the other members of the Working Committee now in detention; 

(d) whether Government propose to consider. the desirability of releasing the 
gentlemen who are seriously ill or ill' the alternative, of permitting them to 
have medical advice of their own choice; and 

(e) whether Government propose to consider the possibility of allowing the 
members of the Congress Working Committee to have inte"iews with their 
friends and relations at stated intervals? 

'TIle Honourable Sir KegiDald JluweU: (a) Towards the end of December, 
1948, Dr. Mahmud developed a superficial abscess on the neck; this was ope rat-
1:!d on under a local anaesthetic on January 6th, 1944, and he has since made a 
1'8pid recovery. His general condition is reported to be IlAtisfactory and thtlre is 
!]o question of his suffering from any serious throat affection or from continuous 
bleeding. 

(b) Mr. Patel has for many years had what is known as a spastic colou. If; 
is not a. serious intestinal complaint. His condition has in no way deteriorated 
during hit; detention, as is shown from the fact that his weight 'has remained 

~a onar  and recent reports on his health are satisfactory. 

t ADnnr to "'it q1luMon laid OD the table, the quutiOller bein, ableDt. 
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(c) I do not propose to add to what I have said above about the health of 

these two gentlemen. As for the remaining Members of the Working o ~ 
tee now in deteution, a careful watch over their health is maintained and Govern. 
ment are satisfied that their general condition is satisfactory. 

(d) Nene of these gentlemen is seriously 'ill. They all receive every possible.· 
nledical attention. 

(e) No. 
SHOBTAGJI: OJ' SALT IN BENGAL. 

r Pandlt Lakabmi Kanta Kaitr.: 1 
1'16.-{ Dr. llabibar :B.ahman: } Will the Honourable the· 

L Mr. Muhammad BUl8&in Ohoudhury: J 
Finance Member be pleased to state: 

(a) if he is aware: 

(i) that there has been acute shortage of salt in Bengal since January last;. 
and 

(ii) that the price of ordinary salt has gone up enormously, and that in some-
iistricts of Bengal the price varies from Re. 1 to Rs. 2 per seer; and 
(b) the steps, if any, he proposes to take to relieve this shortage? 
The Bonourable Sir Jeremy Raiaman: This question should have been ad-

dressed to the Honourable the Food Member. 

ANTt-SUBM.ARINJ: SCHOOL. 

+177. -Mr. X. S. Gupta: Will the War Secretary plealle IItate: 

(a) the qualifications of the eandidates for admission to the Anti.Submarine, 
School; 

(b) the emoluments of the qualified entrants; 

(c) how many had training in the uLove school; and 

(d) their period of training? 

Mr. C. 111. Trivedi: (a) All Executive Officers mm;t undergo 9.n Anti·Sub-
marine Course at the School. 

Ratings must be Able Sell men or Ordinary S('anwn, quick witted, nlt'ri, !lot 
prone lo s('a·",iclmess and possessing normal llPHring. They should ue IlIatr'i-
culates aud r€commended by their Commanding Offieers. 

(b) Offieers who undergo short courses receive no additional emolllnil'n1.s. 
Officers who have done specialist courses receive additional allowances of from 
annas 12 per diem to Rs. 1-10 per diem when holding eertain spel.lified ap-
pointments. . 

Ratings recei,"e additional allowances of from Rs. 4 to Rs. 10 per mensem. 

(c) It is not in the public interest to give this information. 

(d) The period of training varies fr.om 4 to 23 weeks. 

ANTI-SUBlU.RINlI: SCHOOL. 

t178. -Kr. X. S. Gupta: Will the War Secretary please state: 

(a) the number of officers and of men of the Royal Indian Navy already 
qualified at the Anti-SuLmarine School; • 
(b) whether it is purely intended for t.raining Indians; if not, why not.; 

(c) how many officers of the Royal Indian Navy are Indians and non-Indians, 
separately; 

(d) of the non-Indians, how many are British, South Africans, Australians, 
Canadians and American!!; 

(e) the number of Royal Navy and allied personnel receiving instruction in 
the same institution; 

~  
t Anlwer to this quetltion laid on t.he table, the q_etItioner beiDg abaent. 
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(f) the total cost of maintaining the school; whether the whole amount is 
borne by the Indian exchequer; and . 

(g) whether there is a necessity to start Anti-Submarine Schow exclusively 
for Indians at several places on the long coast line of India? 

Mr. O ••• Tnvld1: (a) I regret I am unable to give this information 'ill th.· 
interests 01 security. . 
(b) The Royal Indian Navy consists of Europeans as well as of Indians and 

training facilities are, therefore, open to all in the Service. 
(c) I cannot give the actual figures, but 40 per cent. of the omeers are Indiana. 

and 60 per cent. non-IndianR. 

(d) I regret, Sir, ihis information is not readily available. I am having i\ 
collected and will lay a statement on the table in due course, ;iving the figurea. 
on a percentage basis. 

(e) Ten Royal Naval Ratings only. 

(f) The total cost per annum is approximately Rs. 5 lakha. The sehool ia a 
Joint Measure and half the cost is borne by His Majesty's Government. 

(g) No, Sir, not at presen •. 

PRoPOSED VISIT TO INDIA OJ' MB. W ALTEB WBITB, AN AloaIcu r~  

H79 •• 1Ir. X. S. Gupta: (a) Is the Honourable Member for Information and 
Broadcasting aware of the proposed visit to India of Mr. Walter White, the 
well-known American Journulist and author? 
(b) Is he coming here on invitation by the Gover!1ment of India? If so. 

what is the purpose? h: he another envoy from PreSIdent Roosevelt to stud,. 
the present. !JQlitical situution '! 
(c) Has :'Ur. Walter White applied for permission to see Mahatma Gandhi 

and other leaders of the Congress who [lre behind the prison bars? If so, wha.t 
is the answer by the Government of India? 
(d) Is there any communication to the Guvernment of India from Lord. 

Halifax, the Brit ish :\.Illhassador in \\' ashillgton, about the concern of the col-
oured Al11crican eitizt!ns o\'cr Gandhiji's detention? If there is any . do the 
Government of Tndia rl'o lo~e to plat'(, a eo!'y of the SRIne on the tab}e"? 
The Honourable Sir Sultan Ahmed: (a) ~o  

(b) and (p). Do not ar ~e  

~  The answer to the r~  part is in the ncgative. The secolld part does not 
arise. 

TRANSFBB OF THE HINDI SECTION OF THE BURJu,u OF PUBLIC I1UOBMATION TO· 
LAHORE. 

+180. ·Kr. !taUIIh Bih&ri Lall: Will the Honourable Member for Information 
and Broadcasting please say: 

(a) if it is a fact that Hindi Newspapers have strongly protested and are 
still protesting against the transfer of t.he Hindi Section of the Bureau of 
Public Information from Delhi to Lahore; 

(0) whether Government are aware that. by this transfer, Hindi papers will . 
have a great handicap in getting Government of India's material much of 
which will become !'tnle by the time it will reach most of the Hindi newspapers . 
after an additional delay of at least three or tour days; and whether Govern· 
tnent realise that thiR delay will also adversely a ~  their publicity in th. 
llindi Press; and 

\c) the steps, if an'Y, Government propose to redress thiR? 

The Honourable Sir' Sultan Ahmed.: (a) Some comments of the Hindi news-· 
p3pers on the subject a~ e been brought to my notice. 

t An.wer to this question laid on the table, the qse.tioner being ableBt. 
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(b) As a result of the transfer of the Hindi Section to Lahore, there would 
Dot be more than 24 hours' delay in the receipt of the Government of India'a 
a e~al by the Hindi Press. This would be partly offset by the advantages 
reBult.mg from greater co-ordination in the publication of the • Indian Informa-
tion' &Dd its Urdu and Hindi counterparts, Markaai Itteloot and Bharativtl 
Bamachar. All these magazines were being published in Lahore before the 
transfer of the t;rdu and Hindi Sections to that place. 

(c) The transfer of the Hindi and Urdu Sect'ions as well as some other iitaff 
of the Bureau of Public Information to Lahore was necessitated bv the acute 
shortage of accommodat,ion in Delhi. The position will be reviewed VI'hea tlw 
conditions which ne ~ss a e  their transfer improve, 

'COJlPL.UNTS AGAINST THlII BEHAVIOUR OJ' TH1I SUPBRINTBNDJ:NT OJ' INDIAN 

L&NGUAGl!:S SECTION 01' THB BURBAU OF PUBLIO INFORMA.TION. 

U81. *)(r. Xailash Bihari Lall: (a) Will the Honourable ~ e er for Informa-
tion and Broadcast.ing plea>:e say why the Indian Lnnguuges :;PC'Jioll of the 
Bureau of Public Infol'Illfition hus heen placed under a -Superintendent who has 
.no journalistic experience a soe er~ 

(b) Is it a fact that the behaviour of this Superintendent with journalistic 
staff is far from desirable and several journalists und s~ l l  journalists of the 
Section have resigned from their johs, because they could not he fir "it? 

f.e) What are the educational qualifications of this Superintendent:' 

The Honourable Sir Sultan Ahmed: (a) 'fhp Superilltf'ndent is ollly in ad-
. ministrutivf' coni-rol of the Indian Langnng(>s Rlo('tioll. und no jOllfllnli..;t ic ex-
perience is req\lirpd for tIl(' pl·rforrll:lllC'(· of hi!' dutil·s. 

(b) I would im·ite the Honourable ~ rn er 's a ll ~ ' to th" I'Pl'ly gin'lI by 
~ earlier to-day to part!'. (h) find (c) of QuestIOn ~o  ] '~  

(c) The Superintendent is a matriculate. He hs!'. n£·arly 2; ~'ears' continuous 
Government service and has been in the Bureau since December, 1925, on the 
ministerial side. 

·PaoSllCU'nON 01' hmLUi8 IN TO UNlTlID KINGDOM UNDER TIm NATION.&!. SBBVICJI 

~  

tI82. ·Sardar Jlangal Singh: Will the Honourable the Home Member please 
state: 
\a) whether Government are aware that certain Indians are being pro.-eclltea 

in the United Kingdom under the National Service Act for refusing call up orders; 

(b) whether Government have made auy representations t,o His Majesty'. 
·Goverr.ment for the exemption of Indians from the application of the National 
'-Sern'!e Act; and 

(c) whether the attention of Government has been drawn to tha "Swsraj 
HOUHP. statement" published in the Indian press on the 11th February, 1944? 

The Honourable Sk :aeginald Jluwel1: The quelltion should have been '",d.-
.-dressed to the Honourable Member for Indians Overseas . 

.AJD1f1'I'IU '1'0 Mmo.u OJ' TJ[B CoNQUSS WOB.KING CoIOllTTBIi. 

~ 8  *S&rdar lI&DIal Singh: Will the Honourable the Home Member pIes •• 
-at.t·e: 
(a) where the members of the Congress Working Committee have been 

detained: 

(b) whether their relations are allowed to interview them in the jail; 
(c) how many letters they are allowed to write and receive a month; 

tA...wer ~ ,Ilia q-'ioa laid oa the table, ,he q ... 'ioner·beiDI ab..at . ... 
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(d) what newspapers are allowed to them; and 

(0) what scale of diet is given to them; and whether they are allowed to sup-
plement their rations at their own expense? 
'rILe BOD01I1'able Sir Be&iDlld lluweU: (8) In Ahmednagar. 

(b) ~o  

lC) They are allowed to write two and receive four letters per week. 
(d) They are allowed to make a selection. r~  the ~e sp~pers published ill 

the Bombay Province and approved for provinclal securlty pnsoners. They are-
also allowed the following newspapers published outside Bombay: 

1. Statesman and .-lmrita Ba::ar Patrika (Calcutt.). 

2. Hindu (Madras). 

3. Tribune (Lahore). 

4. Leader (Allahabad). 
5. Manchester Guardian (Weekly). 

6. New Statesman. 
(e) They are allowed at Government expense whatever article of diet and in· 

whatever quantity they require and there is thus no fixed scale. The secondl 
part of the question does not arise. 

HlULTH OJ' PANDIT JAWAlIAR WI. NBllBu. 
tIM. ·SardIJ lIa.ngal Singh: Will the Honourable the Home Member ple .. ~ 

state: 
(a) whether Palldit Jawahar LuI is keeping good health; 

(b) whether it is a fact that he has lost several pounds of weight since his.. 
detention; and 
«(.) whether he is permitted to get .. sptcificl' medicines at hi .. own expellse 7' 

'!'he Honourable Sir Reginald Kowell: (a) and (b). Mr. Nehru has lost m 
weight !;ince his detention, but his health is reported to be good. 

(r) lIe il> sUl'plit'd at Government expense with such medicines as the medi-
cal officH-in-ehurge ('on siders necessary. So far as I am aware, he hus made 
no requc8i to be supplied with any particular medicine. 

EXPENDITURE OF TROOPS PLACED UNDER SOUTH EAST AsIA. COJrlJllAlm. 

1185. ·Sardar lIugal Singh: Will the Honourable the Finance Member 
please state: 
(a) whether it is a fact that the expenses of the troops placed under the· 

South-East Asia Command are not paid by the Indian exchequer; and 

(b) whether t.he expenses are paid by the Governments of the coulltries from 
where the troops have come; and who pays for the Indian troops placed under 
the South-East Asia Command? 

•. '!'he Honourable Sir Jeremy Ba18m&D: (a) and (b). Under the Financial 
Settlement the cost of British, Indian and Colonial troops serving withiu the 
boundaries of India is met by the Government of India, provided the troops are 
required !for, all(l available for, the local defence of India. The cost of such 
troops serving under the South East Asia Command is charged in accordlUlC8: 
with this agreement.. 

SlKlBJIlT SBSSION OF THE ASSEMBLY J'OR STATEJONT ON WAR Sl'tU£.'1'ION. 

+186. Sardar 1Ia.ug&l Singh: Will the War Secretary please state: 

(a) whether Government propose to make a sta.tement on ~e War situations 
or whether a secret sitting of the. ~sse l  will be held during this session; ancJ 

t AD.Iwar ~ thia qUlltioa Aid _ ~ ~ e  'he qUlltioner being abll!llt. 

.. ~~ ' ,. 
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(b) what progress has been made in the Burma eampaign, sinoe the estab-
lishment of t·he South-East Asia Command? 
111'. O. K. 'l'rlvedi: (II) 1 would refer the Honourable Member to my statt,.-

ment on the war situation laid on the table on the 14th February, 1944, ill repl:" 
'to Mr. Lalchand Navalrai's starred question No. 94. There is no intention of 
allotting a d3y f0r a debate 011 thtl war situation. • 
(b) This WIlS described in my statement on the war s a~ on referred to above. 

In that statement I said that the Japanese were making a counter effort in 
Arakan to try and relieve the pressure being put un them. It can now be stated. 
-that the enemy have failed in their object after heavy fighting in which they 
have sustained severe casualties. We have definitely got the upper hand, but 
"fighting continues and it is not yet possible to assess the final extE\nt of our 
-8UCC6SS in this phase of the operations. In other parts of the Burma frvnt, 
'Iteady pressure is being maintained. 

LuiD ACQUIBBD BY Mn.IT£BY IN ASSAM FOR AERODROMES, ETC. 

187. ·Kr . .AnaDg& Kohan D&m: (a) Will the Honourahle the Defence Mem-
'ber please state how many acrea of land have been acquired by the military ill 
Jussam  for aerodromes ~  
. (b) How many families have been required to vacate their ancestral home-

. stead? 
(c) How many villages in the Habiganj Sub-Division in the district of Sylhet 

·are going to be acquired by the military? 
. (d) Have the people been compensated for lands, hOl1ses and other bF.!long-
'mgs? 
(e) Have they been giver. lands for culth·ation and construction of houses? 

Mr. o. II. Trivedi: With your permission, Sir, T will answer questions Kos. 
187 and 188 together. 
The information require. by the Honourable Member if! not a\"l1ilrtblp. 1 c,m 

,asking the Provincial Governmenh concerned to collert as much informntion 
: as possible, and will lay it on the table in due course. 

LAND .CQUIRED BY MILITARY IN BENGAL FOR AERODROMES, ETC. 

+188 •• JIr. Ananga Kohan D&m: Will the Honourable tlIM Defence Member 
'please state: 
(a) how many acres of land have been acquired by the Military in Bengal for 

AerOdromes, etc.; 
(b) bow many people have been requirpd to vacate their ancestral homestead 

'lands, and how many houses were demolished; 
(c) if it is a fact that about 22 villages nellrabout Kanchrapnra, Bengal, have 

. recently been acquired by the milit,ary; whether Government are cwnre that 
; these villages were producers of vegetables and other agricultural products; 
(d) what steps Government. have taken to rehabilitate the villagers who were 

· not even allowed to take away any produce of their lands, nor any part of their 
I house , e.g., doors, corrugated sheets, etc.; 

(r.) whether Government have supplied these villagers, who f,re mostly poor 
:.agriculturists, with building materials; and 
(f) whether Government are not aware that an acute state of famine is still 

· Frevailing in Bengal, and such indiscriminate acquiring of agricultural land will 
'dislocate the whole econom'ic fabric of the society, and create discontent? 

EXPERTS DIPORTED BY THE CENTRAL GoVDNJIIENT. 

189. *JIr. olDg.llohan D&m: (a) Will the Honourable the Home Member 
"please state how many experts have been imported into India by the Central 
"Government since 1989, and the total salary and other emoluments paid to these 
· gentlemen to date? 
(b) What work has been done, and the results achieved 80 far by 'these im·· 

~or e  e~er s  
. 

tFor anawer to t.hi. qUeBtion, .ee anlwer to queltion No. 187. 
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(c) Are they contemplating to import more experts in future? If so, for 

..what subjects? N rt ha 
The B.oaourable Sir Reginald JlaxweU: (a), (b) and (c). 0 expe s ve 

:been imported by Home Department since 1939. So far as other e par en~a 
'are cOllct'med the Honourable Member should t\ddress a qu.estlon liO t ~ 
'Honourable ~lll ers in charge of the particular Departments, 10 respect 0 
-.which he desires information. 
Maulvi Muhammad Abdul Ghani: Is not t.he Honourable the Home Member 

"the custodian of the All-India Services? .., 
The HODOurable Sd' Reginald Kuwell: Of the All-India ServICes, yes; but 

.thev do not include e~l  
• ~~ o  ETC., IN W. A. C. (1.) 

'190. *Kr. :rrank B. Anthony: Will the War Secretary be pleased to state: 
'(a) the total number of perso~nel in the ~  A. C. (1.); 
(b) the number of Anglo-Indians, DOlmClled Europeans and Europeans, 

. &eparately , therein; and 
(c) the number of Anglo-Indian. officers, Domiciled European officers and 

Europeun officers, separately, therem? 
.1Il. O. K. Trivedi: (8') Officers-629. 
Auxiliaries-6,888. 
I{b) Auxiliaries: 
Anglo-Indiamr-3,050. 
Europeans and Domiciled Europeans-1,495. 

I(C) OfficeFl: 
Anglo-Indians-72. 
Europeans and Dimiciled Enropeans-509. 

Ill. I'rank R. Anthony: Will the Honourahle Memhf'r he plea8'ed to tell us 
'Why Domir.iled Europeans and Europeans are lumped together? 
Kr. C. K. Trivedi: 1 have not got separate figures for Europeans aud Domi-

·ciled Europeans. 
lIr. Frank R. Anthony: Will the Honournhle Member please try to secure 

·sepnrnh· figures for Domiciled Europeans and Europe31ls? 
Kr. C. K. Trivedi: T will try to do that but I do not promise that I shall 

·succeed. 
Jlr. Frank B. Anthony: Js the Honourable Member aware that this dispro· 

'portion in the numl)('r of officer8 as betwren Anglo-Indians and Europeans is 
.alleged to be due to communal s r na~ on  

ilr. C. K. Trivedi: I um not aware that it is due to communal discrimina-
~ on  but I do not regard the position IlS wholly satisfactory and I am going into 
It. 
. Kr. I'rank R. n~n  Will ~ e Honourable e ~r also please inquire 
'mto the alleged unsatIsfactory condItIOns of the general service personnel which 
'are retarding further recruitment? 
Xr. O. K. Trivedi: If the Honourable Member will give me some indication 

-of what conditions are, in his opinion, retarding recruitment, I shall certainly go 
,into them. /" 

~ s  ETC_, IN THE AUXILIARY NURSING SBRVIOB. 

191. *Jlr. !'rank B. Anthony: Will the War Secretary be pleased to state: 
(a) t.he total number of personnel in the Auxiliary Nursing Service; and 
(b) the number of Anglo-Indians, Domiciled Europeans and Europeans, 

H,paratt;)ly, thereIn? 
Mr. O ••• Trivedi: (a) 1,850. 
(b) Anglo-Indians-460. 
Domiciled Europeans-OO. 
Europeans-174. 
Kr. !'rank B. Anthony: Will the Honourable Member please inquire into 

the widespre(\d complaints which are received of discrimination in the messes 
wbere European and Indian members of the mess are required to sit at different 
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served with different kinds of food? Will he inquire into these-

Mr. O. II. Trivedi: I had not heard of that complaint before, but I will cer-
tainly n~ re into it. 

~ ~  BTO., Jl( TIm INDIAN Mn..ITARY NUBSING SUVIOB. 
192. *Ilr. Frank ]I.. AnUlODJ: Will the War Secretary be pleased to state: 
(a) the total number of personnel in the Indian Military Nursing Service; and 
(b) the number of Anglo-Indians, Domiciled Europeans and EuropeaM 

separately, therein? 
Ilr. C. II. Trivedi: (a) 624. 
(b) Anglo-Indians-263. 
Domiciled Europeans-57. 
Europeans-84. 

1Ir. I'r&nk lit. Anthony: Will the Honourable Member be pleased to inquire 
into the di8criminatory treatment that exists in this Service also? These dis-
criminations are causing considerable resentment amongst the girls who are 
doing their work in an admirable manner. They are made to pay the SmIle' 
charges per head and yet they are kept on different tables and are given differeni· 
qualities of food. 
1Ir. C. Il. Trivedi: I have not heard of the allegation before, but I will cer-

tainly inqui;rmto it. 

~  ETC., IN TIm ROYAL ARMY MEDICAL CORPS. 

193. *1Ir. !'rank ]I.. Anthony: Will the War Secretary be pleased to state: 
(a) the total number of Anglo-Indians in the Royal Army Medical Corps; 
(b) the number of Anglo-Indian Privates, Corporals and Sergeants, separately. 

therein; 
(c) the total number of Britishers in the Royal Army Medical Corps; and 
(d) the number of British Privates, Corporals and Sergeants, separately. 

therein; 

Xr. C. X. Trivedi: (a) and (c). I regret, Sir, that for security reaSOllS I am 
unable to give the figures. 
(b) and (d). The percentage composition of other ranks in the Royal Army 

Medical C,)rps in India is: 
Anglo-Indilll1s: 
Sergeants--O·g pf'r cent. 
Corporals-l·4 per cent. 
r ~a es ll'  per cent. 

British: 
S('.rgeants-7·1 per cent. 
Corporuls-B·t} per cent. 
Privates-67'O per cent. 

1Ir. Prank R. Anthony: Will the Honourable Member please inquire als~ 
with regard to these services that communal discrimination is being practised? 
1Ir. President (The Honourable Sir Abdur Rahim): Is any such allegation 

mentioned in the question? 
Ilr. :rr&Dk R. Anthony: No, Sir. 
Ilr. President (The Honourable Sir Abdur Rahim):  Then, I cannot allow that 

question. 

TAXmG 0., OJuBaB !'BOll TmI liA.NAGING COJOO'l'TlmS 0'1 '!'BlI JUJIA MAsno, ft(l. 
1H. ·1I&u1vt lIuhammad Abdul Ghani: Will the Honourable the Home-

llember please state: 
(a) whether the Provincial Government of Delhi has authorised the Nazir-e-

:Awksfs, Sunni Majlis Awkaf of Delhi, to takfl charge from the Managing COIn-
mittees of the Juma Masjid, the Fstehpuri Masjid and the Anjuman MoiduI 
Islam: if so, under what section of the Delhi Muslim  Wakfs Act, 1948; and 
(b) whether the attention of Government has been drown to Section 25 and 

sub-section (2) of Section 25 of the said Act? 
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The lIoaouable Sir KIglDald IlazweU: (a) Yes, under Section 71(3) 9£ the 
Al't. 
(b) Yes. 
Kaulvi lIuhammad Abdul Ghani: May 1 !18k whether the a or ~n oll by 

the Chief Commissioner to take charge of these Awkafts is not illegal, having 
rcO'ard to E:ection 25 of the Delhi Muslim a ~ Act, 1943? 
o The Honourable Sir RegiDald llaxwell: If the Honourable Member is asking 
for my opillion 9K ragurcls t.Iw legality or. val!dity of the ar,tioll taken, I am not 
prepared to give lin or n ~n on such a pomt m IIIlswer to a supplementary ques-

tion. 
GENERAL ELECTIONS TO CANTONMENT BOARDS. 

196. *Nawab SiddiquI Ali Khan (on behalf of QUi lIuhamJD&d Ahmad. 
Kumi): (11) Will the Honourable the Defence Member please state if it is 11 
fact that the number of elected Members in various Cantonment Boards varies 
horn two to ' ~  in the 8cveral Boards? 
(b) I" it a fAct llwt the General Elections of thf' Cantonment Boards have 

taken ]>];1(0(' previollsly during the r,ourso of WAr? 
(c) ]s it II fact that the 8umR spent in the General Elections to the Canton-

ment Roard Are comparatively small? 
(d) If it 11 fact that thc c8timated amount to be spent in General Elections to 

the Cantonment Board in Allahabad is About Rs. 45 only? 
(e) ~ it a fact that, bye-elections in the Cantonment B"oards are taking pla ~ 

even during llH' course of the war? 
(n IF-if, a fact that many rnte-pnyers' associations in Cantonment Boards hElve 

pnssfd resolntions for t.he hOlding of General Elections in H}44? 
(g) Haye Government ('onsidered the advi8ability of not postponing General 

Elef'tiolls to the Cantonment, Boards in Hl44? 
. Mr. C. M.G. Ogilvie: T!if"r11ll1tioTl hns I)('en ('nlled for Ilnd n repl;v will be 
laid 011 the tahk of thee HOUR(' in dill' course. 

CERTAIN MILITARY SERVANT"! DISQUALIFIED FOR ELEOTION TO ALLAHABAD 

CANTONMENT. 

196. "'Nawab Siddique Ali Khan (on hehnlf of Qui Muhammad Ahmad 
Xazmi): (a) Will the Honournhle the 1)ef('I1('e Memher please state if it is :l 
fact 1l1nt in ;-'Inreh, H)4i1, thl' Hl'igudier of Allahabnd Area held that persons in 
Military service, geLtillg ahout Its. 150 per mensem on a daily basis, are not 
prohibited from contesling an election to the Cantonment Board? 
(bi If the answer to (a) he in thee nffil'mative, have Government r,onsidered 

the advisahility of ~ rl ~ n  the n\l or ~s on l~rne  not to allow sllch military 
8erYnnts to eon test elections? 
Mr. C. II. '(I. Ogilvie: I am eollecting the information and will lay it on the 

table in due cOllfse. 

UNSTARRED QUESTIONS AND ANSWERS. 
PAY, ETO., OF THE ADDITIONAL DEPUTY PRINOIPAL INFORMATION OI'J'IOEB. 

1>7. :Mr. lIuhammad Ashar All: Will the lIonourable Member for Informa-
tion and Broadcasting please state the scale of pay and the nature of duties of 
the Additional Deputy Principal Information Officer? 
The Honourable Sir Sultan Ahmed: The scale of pay of Mr. B. L. Sharma, 

Additional Deputy Principal Information Officer, is Rs. 1100-40-1300. 
His duties are to look after India's war publicity abroad and general 'War 

publicity in India. 
• AOOBEDITED CORRESPONDENTS WITH THE GoVERNMlBNT OJ' INDIA. 
58. Mr. Jluhammad Azha.r Ali: Will the Honourable Member for Informa-

tion and Broadcasting please state: 
(a) names of tbe a re ~  Correspondents with the Government of India 

for publicity; 
(b) tbe newspapers or news-agencies wbich ~ represent; and 
(c) the date on which the first recognition was given to the present re~r~  

telJtatives' 
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the required in-The ~ Sir Sul\&D Abme4: A statemnet giving 
fll! mation is supplied herewith. 

Slaleme,,' .hotJing 'he name8 oj accredited Pre88 Correapondcnts at the BeadfJ1larter8 oj the Gou",,-
me,,' oj India, the new8paper. and/or neW8 agencie8 representEd by them and the dateH oj their 
accreditation. 

Names. 

Mr. S. N. Bhatnagar 
*Mr. S. N. Chopru . 

Mr. Dharam Yuh De\'. 
Mr. Durga Das 
Mr. A. S. Ayangar 

*Mr. Mohd. Jafri 
Mr. A. C. Khosla 

Mr. O. V. Krupallidhi 

Mr. A. N. Kumar 
Dr. Lanka Sundram. 

tMr. Syed Mohat>t.mad 
tMr. A>llam Siddiqi . 
Mr. R. Madha\"lin Nair 
?tIr. B. Shiva Rao 

Mr.M. Roy 
Hr. J. N. Sahni 
*Mr. S. A. Sastri 
¥Mr. U. N. Sen 
Mr. A. K. Qureshi 
Mr. K. C. Sen Gupta 
Hr. P. D. Sharma 

tMr. C. L. Suri 
Mr. Sri Krilihana 

Mr. Hilal Ahmed Zubairi 
Hr. Mohd. Umar 
Mr. Indra Prakash . 
tMr. S. L. ''-pur . 
tDr. M. S. Natarajan 

Mr. Sh,.am GopalRo,. 
Mr. Hariah Chandra 
*Mr. K. V. Venkataram 
Mr. Z. A. Suleri 
Mr. Dharampal Gupta 
Dr.P.S.Lokanathan 
Mr. P. N. Bajpai • 
Mr. D. G. Kulkarni. 
tMr. Somina Venkiah 
Mr. J. K. Cowley . 
tMr. K. Rama Murti 
tMr.J.N.8hukla . 

Date 
of 

Acoredi. 
tation. 
4·3·:12 

3·2·42. 
22·11·41 
27 ·9·32 

)·2·3li . 

lIl·4·37 . 
!l·W·37 

17·1·44 
1'·1·44 
29·'.41 . 
31·3·35 . 

15·4·31) . 
6·11·40 

19·4.411 
111·3·3U . 
15.5·33 . 

lIi·9·43 . 
20.12·:14 

22·10·40 
29·9·42. 
10·3·43 . 
22·4·42 . 
4·7.41 . 

6·ll.43. 
10·3·'3 . 

11·5.43 . 
20·6·43 . 
16·6·43 . 
26·6.43 . 
29·7-43 . 
16·11.43 
18·11.43 
2·12.43 
13·1·44 . 

Newspapers and/or News.agencies repre8. 
ented. 

Watan, Delhi. 
Swarjaya, Delhi. 
Nagpur Times, Nagpur. 
National News Service, Delhi. 
Patna Times, Patna. 
Vir Bharat, Lahore. 
Statesmall, New Delhi. 
Tribune, Lahore ; Daily Milap, Lahore ; 
Indian Nation, Patna. 

Ajmal Daily, Bombay; Inquilab, Lahore. 
Daily Hor>l.ld, Lahore; Con!!,r088, Delhi; 

~ on .. l News Sen'icc, Delhi; Finandal 
Now,;, Bomb"y ; Hindu Sansar, Karachi; 
o lll ' ~  ~  H.opurt, BornblLY. 

Hinrlustan ln ~  Now Delhi; Federated 
India, Madras; Indian Finance, Calcutt.a ; 
B,)lIlbay Sentin .. I, Bombay; Hyderabad 
Bulletin, Hydorallad. 

Civil allllMilitary Gazettt., Lahore. 
Comllltlrcc. Bumbay. 
News Chronide, London. 
Orient PreHs of India, Delhi. 

iJitto. 
Roy'S 'Vet·kIy, New Delhi. 
Hindu, ' ~llr .. s  ; Mall"hester Guardian, 
Mandlester. 
Amrit Ha7.ar Patrika, Calcutta. 
National Call, Dolhi. 
AS8ociat"d Pres .. of India. 
A .... oci .. t"t1 Pr"ss of India. 
AljOIot:iat .. t1 Pr .... " of India. 
Ullit .. d PreKti of Indi ... 
United Press of India ; D>l.ily Pratap, 
I.ahore ; Jarunabhumi, Bombay; Hindus. 
tan Standard, Calcutta; Unitl'l\ Pross of 
America; British United Press of 
London; Unitod Press ASBol'iation, New 
York. 

AIl .. nd lla7.ar Patrik .. , CalcuttlL. 
Mail, Ma.drall ; Bomhay Chronicle, Bombay; 
Anrlhra Patrika., Madra.s; Dawn, Delhi; 
(!a.pita.I, Ca.lcutta ; Star of I nliia, Calcutt. ; 
Hindu, Karachi; Loader, Allahahad. 

AIlIi/tori, Delhi. 
Anjam, Delhi. 
• Hindu Outlook, New Delhi. 
Jugantar, Calcut.ta. _ 
Journal of the Dewan Chand Political In· 
formation Bureau. 
Vanguard, Delhi. 
Vir Arjaun, Delhi. 
Indian Spectator, New Delhi. 
Eastorn Times, Lahore . 
. The • Tej " Delhi. 
Editor, E&atem Economi8t, New Delhi. 
.. Aj ", Benar8B City. 
Sakal, Poona. 
The Daily Akali. Lahore. 
The Statesman, New Delhi. 
The Hitavada, Nagpur. 
The Gujeratmitra, Surat. 

• Date of aooredition is not available due to destruotion of old records. 
t Provisionally acoredited. 
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PBB80NS AUTHOBISED TO l\!..&.XE RUL1IIS UNDER SUB-SECTION (2) OF SECTION 241 OJ' 
THE GOVERNlIU:NT OF hmu. .Auf, 1935. 

59. Kr. M'lbammad ,Uhar All: Will the Honourable the Home Member 
plbase state the person or persons authorised by the Governor General in 
COL ncil to make rules for the purposes referred to in sub-section (2) of Section 
2H· of the Government of India Act, 1935? 
The HODDUl'able Sir lteginald )(axwell: No persolls are at present authorised 

by the Governor General in Council to make the rules referred to in the 
question. 

RULES RE CONDITIONS OF SERVICE UNDER FEDERATION. 

60. Ilr. Muhammad. Azhu Ali: Will the Honourable the Home Member 
please state if it is a fact that the Governor General (Central Government) baa 
net yet made rules under clause (a) of sub-section (2) of Election 241 :)f the 
Government of India Act, H135, for the conaitlons of services of persons serving 
Hi" 11ajesty in a civil capacity (including Hailways) in India in "onnection with 
H'e affairs of the Federation (Cen tral Government)? If so, when were they 
mad .. ' [til(} pllhlil'hpd in the Gazette of India? 

The J![onourable Sir Reginald Maxwell: No. Se\'eral rules have been made-
by the Central UovernrnC11t under this Section consolidating, revising and'. 
IlITl{'lItiing tbp rules ill force illimediutely before the 1st April ~~  which by 
virtlll' of S<!dioll ~  of the Act ("Ollt inlled in foree from that dute. The rules 
rf'gulating tht" on l oll~ of :,,;pryi('e of railwa'y sernll1ts will ;le found in the 
publication culled the State HailwllY .E:,tnhlishlJJellt Code. The other rules_ 
have been lJublisht'd from tilile to till;L' ill ~ Gazelle of India. 

THEJo'TS REGISTERED BY THE POLICi: STATION, SHAHDARA, DELHI. 
61. Ilr. Muhammad Azhar Ali: Will the Honourable the Home Member 

[.lease state the number of theft;; reg;stered by the Police Station, Shahdara, 
Dl'lhi Province, durillg 1943, and the number of them so far remained un-
tr:<ced together with the minimum und nl!lximum period taken ill tracing them?' 
The Honourable Sir Reginald Maxwell: There were 18 ('as':lS of theft 

re::rif'tt-red at the Slwhdam Police Station during the year 194;3, c.f which e; 
remained llntraeeo. The tillie taken in investigation ranged from three to' 
ei!!ht weeks. 

PROClIDURlil FOR ADMISSION AS ACCREDITED CORRESPONDENTS. 

62. Ilr. Muhammad Azllar Ali: Will the Honourable Member for Informa-
til·IJ and Broadcasting please state: 
(a) the procedure prescribed for admission for publicity of ihe accredited 

Corresponoentg with the Government of India; 
(b) the nature of privileges, rights or concessions grant,ed to an accredited 

Corresponoen t; and 
(c) whether there is any discrimination in treatment, privileges, rights or 

concessions amongst them; if s.o, what? 

The Honourable Sir StlltAn Ahmed: (a), (b) and (c). A statement giving the 
inlormation required is laid on the table. 

Sta'emeftt. 

(a) The procedure pres r e~ f?r the accreditation of Pretls Correspondent. at the HNd· 
'laarters of Government of I n91a IS :  . 
1. An" correspondent seekmg to .he accredIted must pro ~ e a letter from the Edik»r 

of his parer or News Agency, requestIng that he may be accredIted. 
2. The corr"spondents ~ ~  be !len.uine accredited .agents, repreaenting bOftQ fide new. 

8J[encies newspapers or perIodIcals pubhshed at regular mtervals of not more than one week. 
3. There may be, from time to. time, a8~ of J[enuine journalillts who are either freelaace 

or who represent periodicals pubhshed at Intervals .greater than one wMk; in luch ca_, 
without being accredited to thp o e ~en  of n~la  ~e  may be allowed to receive the 
material. issued bv the Bureau of Pubhc InformatIOn Ilf they arrange to have it fetched 
themllelvel from the Bureau' and to make inquiriPR from the Bureau's Information OftiCflrl 
but. they will not normally be admitted to Press Conferencea. • 
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4. The foregoing applies only to the ,·one.pondenta at.ationed rrmanently at the Itead· 
Clurten of the Government of India. In the cale of occuiona vilit.ing COrrupoDdeDtI, 
pnerally of l'r~ea  newspapers, the Principal Infonn.t.ion Officer may infonnally allow 
theJD t.he pr le e~ of the press room during limited period. 
The above rules are undE'r reviaion. 
(b) The prh'ile((l's. rights. etc., of an aCI'Tedited correapondent are :-
1. He may ohtain authoritative information rl'garding the activities of the Departmenta 

til the Govemmpnt of India. 
2. He is ill\'ited to all Government of Innia Press Conferences. 
3. He TPceiv('< GO"ernment of India ,.",,, 'ntlniqllt', Preas notes and background material 

_ued by the BurelHI j theRI' a!'E' deliver e.) at hiB reaidence. 
4. He is nllowl'd the lIRI' of the Government of India Press Room and Library. 
(c) No. 

ESSENTIAL SUPPLIBS SCHEME. 

a. Mr. Kuhammad Azhar Ali: Will the Honourable the Home Member 
... 1 ('11 S(' !.tate the part.icular!'; of t,hf' ERsentiul Supplies Seheme. i.e., the supply 
of commodities ~ o\'ern en  servants, and whether the said scheme is wort· 
inr satisfactorily? If not, WhAt. are the reasons therefor? 
!'he Honourable Sir Reginald Kuwell: '(Tnder t he Essential Supplies Seheme 

arrangements have heen l1lane for t.he supply of wheat, rice, !;l1gar, k!'rosene, 
st.-ani conI, soft·coke, charcoal and firewood for all wholet.ime CentrBl (.lovem· 
el~  servants l n~ in Do:hi. RroRdly speaking. the arrangements are that 
some dea'prs. out of thoRe who art.' already doing husine'Rs in Delhi, have been 
sfle('ted for the purpo!';e of sel n~ the ('ommoditip" to Government ~er an s on 
t.he presentation of o pon~ anrl flt agreed rric·es. Wherever necessary, 
as~ s an e to the extent pm:!';ihle is gh'en in dhtninill!! supplies. Althollgh short· 
ages; partir'lIlarly of fllPI IInel kprosPIlf'. hnye he"n experien('ed now uncl again, 
Hle !'of·herlle is on thf' whole working satisf,ldorih·. 

REPRESENTATIONS FOR REVISION O}' DF.AR ..... F.SS ALLOWANCE RATES. 

64. :Mr. N. M. Jo'!hi: 'Yill HlP Hononrnlile the' FinalH'E' Memh('r be pleased 
to stnt,(,: 

(fl) whethf'r it ~ fI fAd thnt th£> working ln ' ~ ('ost· of lh'ing index figure al 
Jluhhhed in the TInmhny Govprnrrll'nt. Gnzl'ttt' n~ 1()!) for the mont,h of 
ll ll~  Imm nno 117 ~r .JnnUAry. H141: 
(b) whether the said figure had steadily ilWl'eused alld it rose to 121 in 

April, 1941, la6 in Jalluary, W42, HiS'ill August, 1942, 2U3 in January, 1943, 
2:l7 in Muy, 1943, 245 ill t:iept.en:ber, HH8, and 248 in October, 1943; 
te) whether Government had re('eived representntions from their employee. 

ill the llostul and other Departments for a further revision of rates of the 
deamess allowance; and if so, whether Government are prepared to grant their 
request, 'and to what extent, and from which date; 
(d) if the answer to (c) above be in the negative, the reasons and grounda 

cn which Government refused to revise the rates and extend its benefit to the 
employees in receipt of pay in excess of the pay-limits fixed for granting the 
aame; and 
(e) whether Government Ilre aware of the great dissatisfaction and discon-

tent prevailing among, and the hardships caused to, their employees by reason 
of t·heir refusal to revise their policy regarding the grant of dearness allowance? 

1'he JI.oDODrable Sir ;Jeremy Raiaman: (a) Yes. 
(b) Yes, except that the figure for January 1942 was 187. 
(c), (d) a.nd (e). The question of revising the existing r~ e  of deamess 

aJ10wance is under consideration. 

Dl:ABNBSS ALLoWANOBS FOB INJ'lIBIOB SEBV ANTS. 

a. ~ If ••. .T0Bhi: Will the Honourable the Finance Member be pleased 
to state: 
(a) the principles, basis and methods which Govemment have a~o~ e  or 

propose to adopt in regard to the grant of dearoess allowance to theU' mt.rior 
and subord"mate employees working in dillerent departments and different 
,lhcet; 
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(b) whether they grant the allowance on the same principles, basis and 

Dlethods on ~  employees of the major industrial and commercial concerna 
in principal places in India grant such allowance to their employees; and 

(c) if the reply to (b) Le in the negative; the reasons and grounds for their 
not doing so? 
The HODour&ble Sir Jeremy Ra.1Iman: (a) The attention of the. Honourable 

Member is invited to the memoranda on deanless allowance in the }Jroceedinga 
of the Standing Finance Committee at their meetings of 19th September, 1942-
8th February and 31st July, 1943. 

(0) and (e). Government are not 3ware that allY uniform principles, b&st"8 
or methods have been accepted for general adoption -by all lIlajor industrial 
and c'ommerp,ial concerns. It. may further be observed that the conditions of 
ilervi('{-of Government servll:t.ts differ substantially in certain regards from those 
of individuals in private employ. Attention is also invited in this connectioJl 
tc the reply given on the 11th August, 1943, to part (b) of Mr. A. N. Chat1&-
pa ~a' a 's starred question NQ. 312. 

DEARNESS .ALLOWANCE ,SANCTIONED FOR EMPLOYEES OF THE CENTRAL GoVERNMEN'l' 

66. Mr. N. 14. Joohi: Will the Honourable the Finance Member be pleased 
to state: 

(a) the date when the dearness allowance was first sanctioned to the 
t:"mployees of the Central Government working in different places in India, and 
tht-wage limits up to which it was sanctioned; 

(b) the COHt of living index figure, official or otherwise, prevailing in August, 
Wo\), and thereafter in places such as Bombay, Mudras, Nugpur, Cawnpore 
and Calcutta; 
(c) the date from which flctual effect was given to their orders sanctioning 

.he said allowance; and 
(J) the dates find other par ~ lars on the points mentioned in (a), (b) and 

fel ahove, regarding the revision of the said allowance sanct;oned from time to 
ti,ne thert.'flft.cr? ' 
The Honourable Sir Jeremy Raisman: (a) Dearnel's allowance on an >loll India 

basiR was first sandiOlwd for Ccntrrd Government employees (other thfm Rail-
way Hervllnts) in August. H142. (Detflils will be found in the proeeed:l1gs of 
tl'e mpcting of th.-Rtullding Finance Committee of the 19th September, 1942). 
l'e o\l~ to that, date, they were gmnted grain compensation (lr I'ompensatory 
(lost of living u\lowunt"es at the rutes admissible to Rimilar employees of th. 
local, Governruents of the Provinces in which they were stationed. 
(h) A statement is attached. . 
(c) ThE\ all-India scheme wus given effect to in respect of pay for Angus' 

1P42 drawable in September 1942. ' 
(d) The Honourable Member's attention is invited to the proceedincrs of the 

meetings of the Standing Finanee Committee of the 8th Februarv 7lnd 31st 
;July, 1943. .. 

' e ~n  .. howin'!l ro," oj living imler figure .•. 

Place. 
Alll{llst. August January ,Ttlne 
1939 11147 1943 1943 

---------------------------------------
1.:Bolllbay Average for the year ending 105 168 203 235 

June 1934= 100 
2. Madras Average for year ending June 98 1117 161 179 

1936= 100 
3. Nagpur AuguAt 1939= 100 100 183 212 361 
4. ClI.wnpore August 193!l=)(I0 100 206 227 335 
6. Caloutta August 193H= 100 100 150 2()6 258 

NOTIIi.-The figp.res given in the above table do not indi?at? that they form the 8oientifio 
basis of our d8&1'Il6II8 allowanoe scheme. Instead, the soheme 18 linked to a general appreoiatiOD 
of the economic conditions obtaining in the country from time to time. 
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Dr. P ••• Ballerle. (Cillcutta Suburbs: Non·Muhammadan Urban): Witb 
p:ur permission, Sir, rna}' I make a statement:' 
Mr. PluidlDt (The H~no r le Sir Abdul' Hnhim): The Honourable Member 

cannot make any statement now. 

STATEMENT OF BUSINESS. 

The Konour&ble Sir Sultan .Ahmed (Leader of the House): F,ir. I undertook 
on Munday to make a statement today with reference to the re e~  f( r nn 
increase in the number of days allotted for the voting of a n~  demands. 
St:vernl Honoumble' Members appear to have been under the errol e l ~ impre3· 
Ilion that the allotment of this year was npre e en e ~  low. In point of fact, 
the allotment this year was thE' slime R!> t.hnt. which has been made every year 
from 1940 onwards. \Ve recognise, however, that the number of part,ies com· 
pt'ting on this oC(,8sion for an allotment, of time for tht'ir cut notions l:Bs 
"hanged the position s!ightly; I\nd. in the t'irC'nll1f-tRlw{',,;, Hi., ExcellNwy the 
o e~nor General has been pleased to allot Saturday, the 26th February, in 
nddltlOn to Thursda\'. the 2·1th and Fridav. the 2;')th Fehrllurv. for the diE;('us· 
I!ion of Railway demands. The HOllse ",iii remember thnt a ~ r a  has already 
eeen "ppointed as 1\ dav on which the House would sit foJ' the tl'ansnction of 
officilll business. • 

E E ~ OF E~ E  TO THE ~ ~  COMl\HTTEE ~ 
EMIGRATION. 

Mr. President (The Honourable Sir Abdur RHhim): T have to illfoJ'lII the 
Assembl:v that up t.o 12 'KOOIl on \Ye nes la~'  thp Wth ' ~l nr '  HH4, ~ e t.!me 
fixed for reeei\'ing nominations for t,he Stnnding COlTIlmtjpt' on EmIgratIon, 
elen'!! nom inatiolls \H're rl'l.'ciYed. Subsequently ree~  11,1 i,ln '~ wi j·h(lrew 
their eandic1nture. As the l1ullli.ler of rellHlining t'IUlllidates !8 ~ \lal tf) the 
numher of vacancies. I del'lare the followillg lIIelllhers to he ~ l ' ,,)c!'t(·c1: (1) 
Sir F. E. James. (2) 'Ir. ~  :\1. .Joshi, ~  Mr. Annn,!:!n :Mohnn Dam, (4) Mr. 
Amarendra Nath a opa ~ a a  (Ii) Syed Ghulam Rhik Nnirang. (6) Khan 
Rahhour Shaikh Fnzl.i.Hnq Pirneha, (7) Sir Syerl Razn :\ ~  a'l:l (8) Mr. M. 
Ghia!"uddin. 

MESSAGE FROM THE COUNCIL OF STATE. 
Secretary of the .Auembly: Sir, the following Messnge has heen f{"'fived 

from the Council of State: 
"I am dire<'ted to inform vou that the COllnril of State at its ml'etin;t helrl on the 

21.t February, 1944, agreed without :lny aml'ndment to the following Bills, which were passed 
Ly the LegiBlative AUl'mbly at its meetiugs hl'ld on the 10th and 16th Fehruary. 1944, 
namely: 
1. A Bill further to am4'nd the Coffee Market Expan8ion Act. 1942. and 
2. A Bill to consolidate and amend the Law relating to ('entral duties of excise and to Salt." 

THE INDIAN COCONUT CESS BIT,I.. 
PRESEl\'TATION OF THE RRPORT OF TnE SELECT COMMITTf!F.. 

Mr. 1. D. '1'yIoa (Secretary. Department of Education, Health und Lands): 
Sir. I present the Report of the Se!ect Committee on the Rill to provide for 
t.lte cl'eation of a fund for the improvement Ilnd development (\f the cultiva· 
tion, marketing and utilization of coconuts in India. 

I>F.CLARATIONS OF EXEMPTION UNDER THE REGISTRATION OF 
FOREIGNERg ACT. 

The Honourable Sir ltegiD&ld ][azwel1 (Home Member): I lny on the table 
f\ rop:,>' each of the Declarations of Exemption: 

(i) No. 1/52/4S.Pol1. (E), nated t.he 20th November, 1948; 
(ii) No. 1/58/48·PoIJ. (E). dated the 7th December, 1943; 
(iii) No. 1/54/48·Poll. (E), dated the 7th December. 1948; 
(iv) No: 1/55/43·Poll. (E), dated the 7th December, 1943; 
(v) No. 1/57f43.Poll. (E), dated the 7th December, 1943; 
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(vi) No. IJ58J48-PoU. (E), dated the 7th December 1948; 
(vii) No. 1/60/48-Poli. (E), dated the 2Brd December 1948; 
(viii) No. 1/61/48-Poll. (E), dated the 28rd December 1.948; 
(ix) No. 1/64/48-Poll. (E), dRted the 4th January HW4; 
(x) No. 1/1/44-Poll. (E), dated the 18th January ]944; 
(xi) No. IJ4J44-Poll. (E), dated the 25t.h January 1944; and 
(xii) No. 1/5/44-Poll. (E), dated the 28th January 1944. 

No. 1/52/43·PoLITICAL (E). 

OOVmNMI:NT or INDIA 

HOME DEPARTMENT 
Simla, '''P. fOt", N"",mbe7', ~  

DECLARATION (W EXEMPTION. 
In e rr ~e of thl' powers confl'rrl'd b'; ~ ' ' on 6 of the Registration of Foreigners Act, 

~  (XVI of 19391, the Central Government is pleased to declare that the provisions of the 
Registration of Foreignen Rules. 1939. except rule 8 and lIuch of the provisioDi of ral. 
4. 14, 15 and 16 as apply to, or in I'elnt.ion t.o passengers and visitors who are not foreigners, 
t.hall not apply to, or in relation to, Mr. Thomas Pao, a Chinese national, accompanying the 

nl '~ ' Goodwill Mission to India. 
A. W. LOVATT. 

T"lIr1rr SUTetory to tll,e Got'tr7lmeftt of India. 

No. 1/53/43.POLlTWAL (E). 

GOVIlRNYENT or INDIA • 
~ E DEPARTMENT 

Simla, t"e 7,11 December, 194.1. 

DECLARATION OF EXEMPTION. 

In 'r ~e of t.he powcrR n~e\ re  b;: ~e ' on 6 of the Registration of o~e ners Act. 
' ~ (XV.! of 1939" .thl' Central (.o\·ernmenf. Is l,ll'aRl'd to deduc that the provisionll of the 
Registration of Forl'lgnen RuleR, 1939, except rule 8 and sueh of the provisions of rules 
4. 14, 15 and 16 as apply to. or in relation to pasR£'ngers and visitors who are not foreip;ners 
shall not apply to. or in relation to,- ' 
1. )[r. Newton Drew. n ll~ r nl En~ nper with the U. S. Lend·Lease Mission. 
2. "fr. Panl A Casry. } CI'k f th TJ " ".. . I d' 

~  H  R  H ff cr so' C \.. "'. .. ISSlOn In n la. u, ~'r  arrv .  a nH\l1 

for so long as t'he;: N'main in thE'ir presl'nt posts. 
A. W. LOVATT, 

Unrlp.r Suntary to the Go"ernment of India. 

No. 1/54/43,POLJTICAL (E). 

GOVERNMENT OF INDIA 

HOME DEPARTMENT 
Simla, the 7th Dtcember, ~~  

DECLARATION OF EXEMPTION. 
In eXl'rcise of the powers confCjJTed b:; se"tion 6 of the Registration of Foreigners Act, 

i939 (XVI of 1939), the Central Government ia pleased to declare that the pr?,:isions of the 
Registration of Foreignen Rules, 1939. except I"ule 8 and lIuch of the provllllons of rules 
4 14 15 and 16 all apply to, or in relation to passengerll and visitors who are not foreigners, 
ailall' not apply to, or in relation to. Nathaniel H. Callard. Deputy Representative of the 
Overseas Operations Branch of the United States Office of WAr Information, for so long al 
he remains in that post. 

A. W. LOVATT, 
Under Sec7'etaTy to the Go"ernmeftt 01 India. 

No. l/55/43,PoLITICAL (E) 
(}OVIlRNMENT or INDIA 
HOME DEPARTMENT 

Simla, the 7th Derember, ~~  
DECLARATION OF EXEMPTION. 

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act, 
1939 (XVI of 1939), the Central Government is pleased to declare that. the provisions of the 
Registration of Foreigners Rules, 1939. except rule 8 and such of the provisions of rules 
4, 14, 15 and 16 all apply to, or in relation to palsenjters and visitors who are not foreigners, 
IIhall not apply to, or in relation to, Miss C. X. Cumming, Special Correspondent of the 
Christian Science Monitor, for 80 long as she remains in that post. 

A. W. LOVATT, 
Untler Secretary to tAs GOV81"ftmetit 01 [JIilia. 
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No. 1/57/43,POInlCAL (E). 

QOVIIIUi/)IUT OJ" INDIA 

HOME DEPARTMENT 

[28BD ~  ~ 

Simla, tire 7tA Dectfnber, 1948. 

DECLARATION OF EXEMPTION. 

In exerci8e of the power8 conferred by section 6 of the Registration of Foreignera Act, 
1939. (XV:'I of 1939), .the Central Government is pleased to declare that the provision I of the 
Reglstratlon of Foreigners Rules. 1939. except rule 8 and such of the provisions of rulea 
4, 14, 15 and 16 aa apply to, or in relation to passengers and visitors who are not foreigners 
ahall not apply to. or in relation to,- ' 
. 1. ~  C. H. Muradian, anel 2. Mr. ~r~e Corley. Assistants in the U. S. Office of War 
mformatlon, for 80 long as they remain in t,heir present posts. 

A. W. LOVATT. 

l'ndcr SerretfI'Ty to IAe GOI'ernmtnt of India. 

No. Ij58j43·PoLITIrAL (E). 

GOYERNMENT OF INDU 

HOME DEPARTMENT 

Simla. llip 71A DPrpmber. ~ '  

DECLARATION OF EXEMPTION. 

In exercise of th .. power" conferred b:: sl'('tion 6 of the e~ l'a on of Foreigners Act, 
~  (XV:I of 19391 •. the Central GOHrnment i. 'lea ~  to declare that thp provisions of the 
e ls ra lo~ of Foreigners Rules. 1939. pxcept rule 8 and 8nch of the provisions of rules 
4. 14, 15 and 16 as apply t.o. 01' in r .. lat ion to pn"FPngl'r" And vi.itor" who aT!' not forl'ifYnera 
shall not apply to, or in relntion. to.- ~ , 
1. Mr. e~' ollr .Tanow. {T. S. Offi('p of ' no ~ Warfnl· ... nnn 
2. Mr. Hal Henry Strousf'. MachillPtool p ' al ~  attacherl to the n. s. Office of Lend-

LEase Administration. fOl' "0 n~ R" the.\· I'f'maill in thpir pre"pnt po"b. 

A. W. LOVATT, 

""der .'irc"',,,.'! 10 IIIP (;ol'pr"menl 01 India. 

Nt'). Ij60j43,Pol.!TICAL (E). 

GOYERNME!;T OF INrllA 

H ~ E DEPARTME:-<T 

Simla, the '23rrl DupmiJer. l ~  

DECLARATION OF E E ~  

In exercise of the powerR conferred b\· s .. etion 6 of the ~ s rl\ on of Foreigners Act, 
1939 (XVI of 19:39\ the Central Goyernment i" pleased to (iecJare that the provisions of the 
Registration of Fo;eigners Rules, 1_939. except rulE' 8 and such of the provisions of rulea 
4. 14, 15 and 16 as apply to, or in relation t" pa"spngers and visitors who are not for"igllers, 
shall not apply to. or in relation to,-
1. Mrs. Esther B. Wolfe 1\ clerk in thE' U. S. Mission; 
2. Miss Lucille Gibbons. 'Confidential Se('retarv in the U S. Office of War Information. 

for 10 long as they remain in their present p08tS. 

A. W. LOVATT, 
Frlder SeI"retary to the Government ot India. 

No. 1/61/43-Por.mcAL (E). 

GOVERNKENT OF INDIA 

HOME DEP ARTMENT 
Simla, tAe t8rd Derember; ~8  

DECLARATION OF EXEMPTION. 

Inexerciae of the power. confened by section 6 of the Regiltration of o~e~ nera .A.ct, 
1939 (XVI of 1939), the Central Government is ('leaBed to declare that the prc:'':IBlona of the 
Registration of Foreigners Rules, 1939. except rule 8 and sn~~ of the provlIIon. o~ rul. 
4, 14, 15 and 16 aa apply to, or in relation to pasl!engers and Vlsltora who are .not forelgnel'l, 
ahall Dot apply to, or in relation to. Mr. Wallace Harper, a memher of the China L .. nd-Leaae 
Administration, for 80 long as he holds that post. ... 

A. W. LOVATT, 

Under Secretary to tAe Gove""ment of IfI4i11. 
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No. l/64/43-PoLrncAL (E). 
OOVDldlIlll'r or nrDIA 
BOME DEP ARTMENT 

Simla, ' ~ 4tA Januar/l, 1.944. 

DECLARATION OF EXEMPTION. 

In exercise of the powers oonferred by aection 6 Qf the Be,istration of Foreigners Act, 
1939 (¥V'! of 1939), the Central Goverament ill pleased to declare that the provisionl of the· 
Regiitration of Foreignel'll Rules, 1939, except rule 8 and luch of the provisioDB of rules 
4. 14, 15 and 16 al apply to, or in relation to passengers and visitors who are not foreignel'll, 
ahall not Ipply to, or ID relation to, Willialp M. Roth a member of the U. S Office of War' 
Information, for so long as he remains in that post. ' . 

A. W. LOVATT, 

UfltUr ~ re ar  to tAe G(}1JerflfM-flt of Ifldia._ 

No. 1/1/44·PoLITICAL (E). 

GOVERNMENT Ot INDIA 

HOME DEPARTMENT 
Simla, thr 18t/, January, l!JU.· 

DECLARATION OF EXEMPTION. 

In e r ~e of the powers confeved b:: section 6 of the Registration of o~e~ ners Act, 
1939 (XVI of 19391, thl' Central Government is pleased to declare that the pr~~ slons of the' 
Regist.ration of ForeignerR Rules. 1939. ex('('pt. rule 8 and such of the provIsions of. rule, 
4, 14. 15 a ",I 16 as apply to, or in relat inn to passengers and visitors who are not foreigners, . 
phall not apply to. or in rl'lation t<r-1. l\ ~8 :\fary F. Healy; 2. Miss Alexand.rn. e ~l and .. 
3. Miss Virginia ll ~  e er~ of the staff of the Foreign Economic Administration of 
the Pnited States of Amrrica in India for ~o long as they remain in their present posts. 

A. W. LOVATT, 
C"If/r'T S"rrr'f1ry to 'lip. Goverrrmeflt of Ifldia •. 

Xo. 1/4/44.POl.ITICAL (E). 

ClOVEltNMENT OF INDIA 

HenlE DEPARTMEST 
Simla, fllr ~  January, 19ff.· 

DECLARA TION OF EXEMPTION. 

In e ~r ~e of the ln er~ eonfl'rred h·· se<'tion 6 of the e s ~a on of Foreigners Act. 
1939 (XVI of 1939, tht' {'t'ntral (lO\'ernment iR pleased to declare that the provisions of the' 
r..elli.tralion of Foreijl;ner, Rules. 1939, exccpt Tille 8 !lnd such of the provisions of rules 
4, 14, 15 and 16 a~ apply to, or in I'l'lat.ion to paSSl'ngcl"s and visitors who are not forei!tners, 
.hall not. apply to, or in I'platinll tn, David M. o ~ or  .Tr .. Assistant Representative of the' 
{T. S. OfficI' of War InfOJ'mation, for 80 long as hp remains in that post. 

A. W. LOVATT, 

,. nt/a .o;,'crefllr!1 to tile Gover1l,Mflt ot IflriitJ •. 

Xo. 1/5/44·POl.ITICAL (E). 

GOVERNMIINT OF .INDIA 

HOME DEPARTMENT 
Simla, tile t8th Jafluary, 1.9,u •. 

DECLARATION OF EXEMPTION. 

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act, 
1Ii39 (XVI of 1939), the Central Government is pleased to declare that the provisions of the· 
Hegiltratioll of Foreigners Rules, 1939, except rule 8 and such of the provisions of rules 4, 14,. 
l5 and 16 as apply to\ or in relation to, paSBengera and visitors who are not foreigners, .hall 
not apply to, or in relation to, Robert C. Cockburn, Port Representative on the staff of the· 
Special Representative of the United States War Shipping Administration in India, for 110, 
long aI he remains in that rost. 

A. W. LOVATT, 
U"der Secretary to the o~ern e l  of India •. 

AMENDMENTS 1'0 AHlEU-MEUWARA MOTOR VEHICLES RULES. 

Sir Qur1lD&th .ewOOl (Secretary, Posts and Air Department): I lay on the· 
tt.ble B copy of the notification issued by the Chief Commissioner, Ajmer.· 
Merwal'8, No. F /22.18 (CC), dated the 18th, January, 1944, relating to rutes; 
framed under the Motor Vehicles Act, 1989. 
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ORDERS BY THE C'HIEF C'OMIIUSSIONER, AJMER-MERWARA. 

NanncATloN. 

Aimer, tile 18th January, 19.64. 

No. f?/U-18 «('r).-The Chief Commillsioner il pleaBed to make. the. ollo~ n  amend-
'1IIenta in the Ajmer-Merwara Motor V('hiclell Rules 1940, publilhed with hll notification No. 
1141/M-W. /38-111, dated the 12th June, 1940, the' amendments having been previoualy pub-
lished in this Administration'. Notification No. F./14-1, dated the 8th Augu.t 1943:-

"CBAP'l'D I.-Prelimiftary. 
Rule 1.2.-After claulC (g) the following shall be inaerted,. namely, "(g) 'Producer' ~  

1he whole of the generator, pipes, coolen, filters and accegorle. necessary for the generatlOil 
Clf gal and ita Bupply to the engine". . . . 
In rl'ltard to vehicles already in operat.lon on the road, and which have been fitted With 

:a producer approved by a competent authority prior to the date ~  l~ e of these Rule., the 
I'rovisioDl in theae Rules, save as reltards apy subsequent modification. n e~ rule !1.3 (3) 
tlhall IlPt apply, so long as the pro ~r  its me,thod of atta('hmellt and Ita malDtenance con-
form with the rules in force at the time when It was fitted. 
A fter Chapter VI the following Chapter Ihall be inlerted namely:-

"CHAPTER VU.-Produter gal lor motor "ehicl'-I. 
7.1. (1) On or after the 15th October 1942, no producer shall he fitted to a motor vehicle 

-unless the producer- .  . R' .  A th 
(a) hu been made by a manufacturer approved 111 thiS behalf by the eglstenng u 0-

"itYd») ~ of a type of model approved by .. and in accordance with lpecifications approved by, 
-that authority for use on the type of e \ ~l ' roneernl'd; .. 
(c) hal affixed to tht' generator in Ruch a manner a~ to be clearly ls l l~  a metal plate 

'baving legibly displl\yed upon it thp n.amt'. of tile ma!'ufacturer. the description. name. mark 
.or number assigned t.o it hy the e ls er ~ or ~  undpr sub-rule (1) of rule 7.3 and 
1he manufacturer's serial number. .  .  . 
(2) Anv rroducer approved hy a ('ompptpnt n or ~  f'lspwhprl' in. nrltlsh I.ndla as 

1Ipecified in Schedule I and  any modification then'of appro\'ed hv the orij!mal authorlt,y ~ all 
'be deemed to be approved for the purpORPS of s r l~ (1). of this r ~e  
7.2 Il) Any person seekinf,l' the approval of thp Rf'l::,sterm!!. Aut.!)orlty ~n er r\ll~ 7.1 shall 

make apnlication in wriUnl:: t.o ,thp said I\llthority a('C'Omrnmpr! h, llp '~ ' ~  of the 
'speci fi.-at ions. of dl'l\r drawinlts or prints of thp nrorlu,'er and of thl' mstructlons for 
workinl[ it. :mcl shall st.ate the t,·pp or modt'l of motor vehicle, I\nd the horsepower of 
-t'ngine for which thp producer is intendecl. 
(2) The instructionR for the working and maintenanre of the pro(lucer shan be Aubjert to 

tht approval of the Registering Authoritv who shall ('ause t.o he endorser! thereon a state-
ment of ~e ~a er a s and parts declared'by the applicant not to be calculated to withstand 
two ear~ fair e~r and tear: A ('opY of th" above inslrud.ions. AO approvpr! I\nd endorRed, 
and bearlDg upon. It the particulars apf'cified in clause (c) Or rule 7.1 (1) shaH he at.tarhed 
-to or tendered With l'vrry producer offered for aale. The inBt.rurtions referred to in sub-
pars.'rra!,ha (1) and (2) of rule 7.2 ahall indudl' the manufacturers' recommendatior.J U to 
lnhrlratlOn genera!ly. and in particular upper cylinder lubrication. 
(3) If so reqUired by the paid authority, a. person who has made an application under 

IInb-rule (1) of this rule shall :-
(a) suhmit the producer to such tA>st and in luch laboratory or workshop and by snch 

person as the authoritv may specify; and 
(h\ ~  at ~ s own e~pense a vehicle fitted with the producer for test on a reallonably 

Inel road (lDcludmg road Journey ROlely on producer gas of not les8 than 50 miles couti-
SlUOUS). 

7.3. (1) When the Registering Authority approves of any type or model of producer he 
shall inform the applicant. in writing a"cordinf,l'ly, and shall intimate the dllllcription, name, 
mark or number under which it may be offered for sale. 
(2) No person shl\lI sell or offer for sale any producer which does not conform in every 

material rellpeet to the 'pedfieatinn approved hy the Registering Authority in relation to the 
name. mark or number displayed on the generator in accordance with clause (c) of rule 7.1 (1). 
(3) A manufacturer who propolles to modify or alter in any way the design or IIpecification 

-of an approved type or model of producer shall, before offering the modified type or model 
for sale make application to the Registering Authority with particulan of the modification 
or chanl'(es proposed. and shall obtain the approval of the Regiltering Authority thereto. 
(4) Upon receipt of an application under Rllb-rnll' (3) the Re.nBtering Anthority may, i" he thinks fit, require the modified ~ pe or model to be Imbjected to the teBts specified in 

'IlUb-rule (3) of rule 7.2. 
7.4. Before according approval to any type or desiltD of producer, the Registerini AuthOo 

Tity shan Batillf,. him8elf that the dellign and construction proposed are in accordance with 
the provisions of these rules and the pneral specification at Schedule II. 
'7.5. (1) Every producer shall be in.talled and maintained in accordance with the ~ e l a

tions and with an reaaonable pare neceaaary to prevent danger from fire, gas-poisoning alld 
4buml, and, 'in ral'ticular. all pipes, joint.. valves, and all coven to hoppel'll generatol'l. 
-coolen, filiers and '8ny other accellsories lhall be free from gal or air l~a  . 
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(2) If an elCape funnel be fitted to any generator, for ute during the blowing of ~ r 
t.hrough the generator, the mouth of the funnel shall be above the roof level .of . the vehicle 
meaaured ext.ernall,'. A auitable valve or ftame trap shan be fitted to the air mlet of aU 
tYPII of generator' to prevent. danger from blowback. 
7.6. (1) No part of any producer shall b.· pla~p  ~o as to reduce the field of ~ on of 

the driver by meana of the mirror prescribed. in wie 5.7 or otherwiae, or 10 aa to IDlpede-
th" driver in the control of his vehicle. 

(2) In a public aervice vehicle-
(a) no part of the producer shall be placed within the rusengera' compartment; an,1 
(h) the generator shall be placed in rear of the pasaengers' compartment either completel,. 

outside it. or recessed into the rear panel, and shall be 'inulated and have the clearance 
prescrihed in rule 7.7; 

(c) in the caRe of any ~enl'ra or fitted in the rl'ar of a vehicle and to one side of the 
vehicle, suitable means shall be taken to compensate for the additional weight by inaening 
oue or more leaveR in the rear springs of the vehicle at that side. 

Provirled that. notwit.hiltanding the provisiona of rule 6.19 the generator and a reB,,"e 
of fUl'l not. eXl'eerling one hundred and fifty pounds in weight may he carried on a trailer 
attached to a rublic service vehicle. 

(3) No puhlir servire vehicle towing a produc-er shall have any opening or door in the 
leal' end of the vehicle. 

(4) In a transllort "ehicle other than a public sen'ice vehicle the generator ahall not 
be placed forward of the rear of the driver's cah, and shall be insulated and have the 
cl.arlU\re prescribed in rule 7.7. 

Provided that in thl' (,ase of any special purpose vehicle. the Registering Authority, 
may, subject to the provision of adequate means of egTIIs for the driver (puch as a hinged 
canvaa. tilt, or overhead flap opening) specify that the generator may be placed level with 
the drJ"pr's seat. 

7.7. (1) On any motor vehicle if any part of the generator is so placed as to be within 
n dist.nn('e of six ·in,·hes in a horizontal plane from any part of the vehicle, the vehicle ahall 
Ill' inRulatl'd from the grnt'rator bv a sheet of ashestos one·eighth of an inch thick,. or h,. 
such other insulating material. anrt of sueh thickness as the Registering Authority may hy 
general or special order in writing specify in thiR hphalf. not less in height than the height 
of the J;E'nl'rat{)r inc-Iuding the hopper and of such a width all-

(a) wher .. the generator is recessed. completely to line the recess, 
(b).whpre the generat.or iR not recessed, to project for a distance of not less than ailt 

inl!hl'.fI on either side of th" generator. 
(2) ~  part of a ((cnerator shall have a ~learnn e hetween it and the insulating material 

f'reserihl'u in ~ r le (1) of less than two inches. 
• 7.8. No generator, and no pipe between the generater and the gas filter. ahall be 10 
lliaced that any part of !.he genlll'ator or 8uch pipe is wit·hin a distance of 1118 than-
(a) two feet from any part of the petrol t.,.nk, 
(b) four feet from the filling point or orifice (If the petrol tank. 
7.9. On any transport vehicle the filters and gas coolers shall be 10 placed a. to be 

readily accessible for cleaning at any time. 
7.10. Every part of the producer shall he firmly and securely fixed in place, and all pipea, 

valves, joints and hoppers lids or cover. shall at all timll be maintained in a gu-tight condi-
tion. 
7.11. No drh'er or other person in charge of a motor vehicle to which a producer is fitted 

shall :-
(a) nt· any time when there is fire in the generator, caule or anow the vehicle to stop or 

remain .• a on~r  ~  a. distance of les8 than 20 : ards from any petrol pump or place where 
pf'trol IS supplied m tms; 
(h) at any t.ime when there is fire in the generator. pour petrol or caUIe or allow petrol 

to be poured mto tlte petrol tank; 
(c) rarry, or cause or allow to be carried in the vehicle (save in the regular petrol tank 

thereon, any pE'trol or other inflammable or exploRive suhstanet'; 
(d) cll'an or take out the genera.tor at any appointed bus stand or stopping place or 

within a distance of less than 20 yards from any other motor vehicle, or caule or allow 
thc same to he done hy any perlOn; 
(e) .where a park. blls s~ n  or al ~  place or a rart of a park .. bus Itand, or halting 

place IS set apart for vehicles fitter! With producers, allow the vehicle to stop or remain 
stationary in any other park, but stand, or halting place Or other part thereof, u the caM 
may be; 
(f) place the vehicle or cause or allow it to he placed in any garage or shed unills the 

gara!!:e or ahed is provided with a permanent opening or openings for sufficient ventilation 
other than door8 or windows that may be closed. 
7.12. (1) The projection of any part of a producer heyond the re!,r of the vehicle .haD 

be deemed not to be part of the vehicle for the purposes of rulee 5.19 and 5.21. 
(2) No producer ahall be fitted to any motor vehicle in luch a way that the vwale 

thereby contravenel the proviaionl of rule 5.18 or rule 5.20. 
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Ajmer.Yerwara Diltrict.-Tbe Registering Authority, Ajmer-Merwara. 
SCllmnn.& II. 
(See rule 7.43. I  . .  . 

Produrer ga, plant, fur mechanically prlJpelled ,·dlele.. General Speclficatlo'f. 
1. Deaign.-The general design shall be reasonably simple, and Buitable to the t:rpe ?f 

.ehicle for which it is intended.. It shall be such that it can be fitted to the vehlcle 10 
luch a wa\' that the driver's vision and control of his vehicle are not impeded; that the 
C'lnvenience and safety of the paSlengers is not endangered; and that the ceolera. filter,a, 
pipea, and any other part. requiring frequent cleaning and attention can be installed 10 
readily acceSBible places, 
2. Performanee.-The producer ahall be capable of providing gas sufficient to propel the 

\-ehicle under gaB alone along a level road with its full lawful loading at a sustained Ipeed 
of not Ie.. than-
(i) in the case of goods vehicle being a heavy transport vehicle-20 miles per hour, 
(ii) in anv other case-30 miles per hour. 
3. Fuel capaeity.-The effecth-e fuel capacit.y .of the Generator and Hopper ahall be aufli-

dent to provide fuel to propel the vehicle under producer gas for a distance of not les8 than 
50 miles along a level road. without recharging. 
4. Filteri,I!1 8y.tem a a~ 8 shall be Pilch as to ensure that in normal drcumstancea 

the system shall not require ean n~ at intervals of less than 50 miles. 
5. C01IIfruc/;o/l.-The plant shall be constructed, put o ~ er  and installed, in a BOund 

and workmanlike manner. The materials lind method of ~ons r ~ on s[.ecified by the maw-
facturer applicant shall. SIIW as otherwiH' declar('(1 hy him. he calc-ulated to withstand fair 
\\,ear an.d t('ar for a period of not le~s than two years under the normal conditions of working 
and maintpnalH'e of the ~'pe of vehicle for \\'hkh thp plant is intended. The plant shall not 
form an inflexihle or rigid unit. but. ~ all hI' ~onne e l with flexil,le conplings at approxi-
mate points to relip,-p an. ~ rpsses within ii,.p\f OT due to travel 011 thp road. No rubber 
hose shall ordinarily hI' ~  all a Apxihle ('onnection hetween the gpnerlltor and the cooler. 
6. enera or~ ellrl'l ol's nre dividl'd into three-mnin types. I.'i:., Updraft. Downdraft, 

and Cro8s-drafi. The materials for the (,ollstruction of Gpnerators including Hoppers, and 
outer shel),l. if ,111)" shlOlI 1;" of !.IiJd Stp:1 She!'!. and ehall /lot be les8 than No. 16 n. W. G. 
iO·065 in. thick) with the exception that in ihl' ('ft .... oi any nrdraft Grnpra.i.l>rs in which 
"'1.' refractory linin!! is UIIPiJ. thp fire-hox .hall be ('onlltn'ctecl of Mild Stl'l'l Sheet not len 
than No. 11 B. W. G. (0·120 in. thick) for a distance of 12 in. nho\'e till' IolratR or to the 
top of the Irall offtake. whi(·hl'\·er i. the-I .. IIs. In the ('ase of Cro8sdraft GenPTators where no 
refractory lining; is u8rd. the dist&m'" frorn thp rnouth of the tUYl're to any part of the 
shell shall not bp lells than 5 in. A II f,:('nerntor ('over and f,:ene-rator flange joints shall be 
l'lade of heat resisting material. If an e ~ane funn('1 be fittt>d to an\' Generator, for use 
during the hlowin/t of air' ro ~  "ueh n"nerntor, the mout.h of the funnel shall he above 
the roof levpl of the nhi(·J(, mealllll't·d ext,·mallv. :\ suitahlc vnlve or lIuitabJe flame tra.p 
shall be fitted to the air inlet of all types of G"lIl'rator to prevent danger from blowback. 
7. r lp r~ e material from which (·oolpr. are made shall be mild steel copper or bl'8llll 

bheet not les8 than No. 18 B. W. O. (0·049 in. thick). All ('oolers must lip made so that 
they cnn be readily cleaned. 
8. Fi/trrin'I.-The gas.filtering R),stl'm shall he in not lesK than three stages. of which the 

last stage shall be felt' or other appro"l'd fahri(·. provided that the Provincial Government may 
by notification approv(' any filterin!.! "ystem. 'rhl' test m"ntiOtwd at rule 7.2 (3) (al may in-
('Iude B gas filtering test with the object of dett>rmining the purity of the gas in this respect. 
The materials from which filter casings and all ~a8 ~n n  up to the mixing cham her or 
carburettor are made shall not be J .. ss than :'110 III R \.\. G. (0·049 in. thick). 
9. Flan!/f' orltl nor'(lP. loi"fs.-Flanges fitterl to piping shall be made of material not leu 

than No. 11 B. W. G. (0·120 in. thick). Ea!'11 flange shall be secured hy not le88 than 
4 bolts. 
10. U,e 01 Wattr.-Where water is used, either for injection. or for ('ooling tu' eres, it 

.hall be provided from a source other than the engine cooling system, and shall not b(, in 
circuit therewith. 

By Order. 
M. S. CHAKRABARTY. 

Financial A,ai,tant to tAt Chi"f o '~ oner  Ajmer-Merwaf'a. 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE OR 
PILGRIMAGE TO THE HEJ AZ. 

'l'he JroDoarable Dr. :R. B. Khare (Member for Indians Overseas): Sir, I 
move: 
• "fhat thia Alsembly do proceed to elect, in luch manner as the Honourable the Prlliident 

may dinct, fiVe MUllim lfembera to. lit on the Standing Committee on Pilgrimage to th. 
Hejal, the term of office of the preaent Membel'l of which expire. on tbe 311t March, 1944. 



.tJLBOTION OF IIBIlBUS TO STANDING COMMITTBE ON PILGRIMAGB TO HBlAZ, "3 
Mr. PrtCdent (The Honourable Sir Abdur Rahim): The question is:. 
"That thia A.lembly do proceed to e~e  in such a~ner &I ~ Hono ra~le ~ e PreSident 

.may direct, five MUllim Memberl to lit on the 8 an l~  CoD!mlttee on Pilgrimage to the 
Hejaz, the tel"Dl of office of the present Member. of which expires on the 31st March, 1944. 

The motion was adopted. . . 
Mr. PrMld.ent (The Honourable tiir Abdur Bahlm): I have to mform 

.Honourable Members that for the purpose of election of members for the 
,Standing Committee on Pilgrimage to the Hejaz the Notice Office will be open 
to receive nominatiolls up to 12 0 'clock on }'riday, the 25th February, 1944, and 
that the election if necessary, will be held on Wednesday, the 1st March, 1944. 
Tht election, ~  will be conducted in aceordance with the principle of 
.proportional rep~esen a n by ~an8 of ~ e single ra~s era le vote, will b.e 
held in the ASSistant Secretary s rooltl III the CounCil House, N'6W Delhi, 
.bet\\"l·en the hours of 10-30 A.M. and 1 1'.M. 

THE-COAL MINES SAFETY (RTOWING) Al\U:NDMENT BILL. 

The Honourable Dr. B. :B.. Ambedkar (Lubour Mt'mber): Sir, I move: 
"That the Rill further to alllelld the Coal Mines Safety (Stowing) Act 1939 be taken 

into (·ollsideratinn." ., , 

. ~  this Bill se~ s to make certain amendments to the Cool !dines Safety 
,(8towlllg) A(·t of 11M!!. Afl Honourahle 2\felllhers of the House w1l1 remember 
the Coal Mines Act was passed in 1939. It created a body called the Stowiiig 
Br'nrd. The fUllct:on of the Roard was principally to administer the fund which 
is . ra s~  by the levy on coal l~  coke ~n  to spend it on the stowing of coal 
mmet; 111 order to prevent fires 111 the [lunes. In the course of the administra. 
tiull of this Ad., it hilS beell found that there urI' certain defects which need to 
hI' re e~ e  ThiR lHI proposes to deal ollly with three of such questions 
becllllse It hnt; been fOllnd thllt they nrc the llJost urgent Ilnd need immediate 
at tent.;on. Of these three questions, tht' first question i" the one which relates 
tr, thf' amendment of spdion 8. The HOIl"e will r£'rnemher thnt sedion 8 deala 
with thc function" of tht' Bonrd and prescribes the object on which the money 
nr:sillg out. of thi;; fllll(l could be sJll·nt. Section A rer ~ the Boord to spend 
money to Ineet the E'xpensc>" of the udrninistration. Secondly, it allows the 
Huard to graut stuwing llIateriuls awl other assistance to owners or agents and 
IIJanllgcrs of coul mincs for stowing operation. Section 3 permite: the Hoard to 
(;xt:l"ute other operutio1l8 in furtherance of the objects of the Act, and fourthly, 
il' IlcrllJits the Board to speud 1I101H',Y on rcseureh work connected with stowing, 
It has been found that section 8 does not make any provision for permitting 
th€; Hoard to spend money on stowing operations undertaken by itself. This, 
it is f()und, is a great lacuna. It is necessary in the opinion of the experts that 
such a power should be given to the Board and consequently the first amend-
ment which clause 2 of the Dill proposes to make is to alter the wording of 
8ub-clause (iii) of clause (1) of st;ction 8, by permitting the Board to undertake 
stowing directly by itself and toO spend money on that purpose out of the fund 
which it controls. The second amendment to the Bill relates to section 10. 
Section 9, sub-clause (3) of the Coal Mines Safety (Stowing) Act pamits the 
('hief Inspector of Mines to issue an order On the owner or the agent of a coal 
mine, and to require him to take such protective measures as may oe neces-
sary in the interest of the safety of coal. Section 10 of the Act makes such aD 
order an appealable order, but it has been found that while the order issued by 
the Coal Mining expert or the Inspector is an appealable order, there is no 
provision ma.de in the Act to permit the owner to go to the appellate body and 
oMain stay or execution of the order issued against him by the. Inspector of 
Coal Mines. It has been suggested that this is an unfortunate provision, that 
there should be a right of appeal, but there should not be a provision for the 
stay of execution of the original order. This lacuna is sought to be re.moved by 

~ addit..i.on of a proviso to section 10 of the present Act and this is done by 
clause 8 of the present Bill. The third amendment which is sought to be maae 
ill the Act relates to tlie question whether the Board should or should not have 
authority to undertake s o r n~ by itself: • Sfi?wing is an important fUDction. 
Ita purpose is to save coal whIch othennse IS Ilkely to bum away. It baa been 
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found that there are !Some mines which are abandolltld, over which there is 
llooOOy to e er ~ liny cOlltroA, II.lld os~ persons, It has heen found, very easily 
abandon mines whenever they find that the cow. underneath has taken fire. 
There are cases where the ownership of a mine is in dispute or where the owner 
is not in a positioll to undertake stowing operations himself. Consequently in 
such cases there is llobody on wnom the liability for stowing could be imposed 
nol' is there anybody on whom ari order could be served. To avqd such 0. situa-
tion, it is felt that power must be given to the oar ~ order that the Board 
might itself undertake the work of !Stowing. Incidentally, if the Board is to 
perform such a task it must also be giyen the power to enter upon the land 
which is the property of i;he mine owner. This is sought to be done by & new 
cjause whk'h is 1O-A, and it gives power to the Board to undertake the stowing 
and also to have the power to enier upon the premises. 
The Bill is a very liimple measure find I do not think it needs any more 

explanation than I have given. It. is a nOl>eontroversial mensure lind I hope 
the House will accept. it. 
Sir, I move. 
Kr. President (TI\(' Honourable Sir Abdur Rahim): ~ o on moved: 
"That the Bill further to amend tilt> Coal !\{inl's Safety (Stowing) Act. 1939, be taken 

mto consideralion." 
Kr. C.  C. Ililler (Bengul: European): Sir, I hllye two points only to make 

in connection with this Bill which is supported by the European Group. The 
first point is that we should like au assuruuce from the Honourable Member 
that the powers which are allotted to the Coul M.ines 8towing Board under thi& 
Bill will only be utilised in cnse uf an elllergency. That is obviously thtl 
principle, from the 8tatelllent of Oujeds and Heusonli. in which the emergen-
cies, under whieh these PUWCI"l:I llIight ue exercisf,d. are detailed. But ill tho 
body of the Bill it is merely stated, . if in the l.pinion of the Hoard it is neces-
sary or desirable that the8e protective measures should be adopted' '. We fully 
realise tha.t all the eluergelleies could not be detailed in the Bill itself, but I 
hope that the Honourable Member will gi\'c an assuranCtJ that these powers 
will only be used under ubnomlal c:rculIlstances and not in normal cirllum-
stances. 
My second point is a much more general one. The HOllourable Member 

kindly deferred consideration of this Bill froU! a. much earlier date in the 
present Session and we are gruteful to him for his courtesy in so doing. At t.he 
same time we are sensible that this has to a Cl,rtain extent delayed the pro-
ceedings of this House, which we are at all tilIll'S I!onxious to avoid. There is 
now a convention of introducing minor Hills of this nature 00 the first day of 
the Assembly and putting them down for discuss:on and pussing on ~~ fourth 
a~  which really does not give sufficient time to properly consider I). Bill or 
to get into touch with those intcn,s.ts wlii("h. are affected by it; and I put it 
forward merely as a s ~es on to be considl,rcd by the HOT1()Urllhle Melllber and 
other Members of the GO\"ernment Bench that it might be possible in the case 
of simple measures of this nature to arrange for their publication in the Gazette 
prior to a Session in order that we might have time to consider them. in which 
case there would not be the lIame objection when they are being t.aken up a~ 
that very early date in a Session. 
Sir. we support the Bill. 
Dr. Sir Zia Uddin Ahmad (United Provinces Southem Divisions: Muham-

mlidan Rural): Sir, when this Bill came for discussion for the first time it 
was urged from this side of the House that Government ahould see that there 
may be no difference of opinion or an! kind of quarrel, if I may .use a s ron ~r 
word. between this Board and the mme-ownerfl. or unnecessary mterference In 
HJf' work done under the supervision of the mine-owners. The argument that 
hail been ~ en by the Honourable Member ~ a ~ n  one. namel!, that ~ e 
Board ought to undertake the stowing operatIOns m the case of mmes • whIch 
hfive been given up, because there is nobody to look after ~ e  But m ~e 
(,Bse of mines which Bre now working sat:sfactorily there sliould ~e some n~  
of safeguard and some undertaking given by Government that thIS power will 
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~  exercised with discrimination, so that difference of opinion may not arisa 
o,.tween this Board and the llIine-'Owners. This is very important at the present. 
time when we find such shortage of coal and every effort must he made ~ 
increase the output of coal to meet the civil and other requirements of th& 
country. This is a point on which the Honourable Member should cl'early give 
an undertaking that such cases would not arise and interference will only be 
exercised when it is necebsary. Safety of course comes first and if there be II. 

~ mine-owner who may not listen to the requirements emphasised by the Board 
they should have the power to carry out their suggestions; but there is a danger 
oI interference in nlatters which are not really very essential. That is the only 
apprehension which I have now lind this apprehension I mentioned at the time 
when this Bill was first piloted in this House. 

Kr. HOO68lDbhoy A. Lalljee (Bombay Central Division: Muhammadan 
Hural); tiir, I rise to support the Bill. We do feel that the improvements. 
that are suggested are very important and were required long ago. The only 
point that 1 should like to make is with regard to the operations that will be 
taken up by the Board; and ultimately we should like to know who is going ta-
pay for thelli. Will the JIIille whieh bas been abandoned by the owner, be a 
public property or will the llline owner have to pay for the sume? Otherwise,. 
we fulTy support the Bill. 

Kr. President (The HOllourable tiir Abdur Hahim): The question is: 
"That the Bill furll",r to amend the Coul Mines Safety (Stowing) Act. 1939, be taken. 

mtA:. consideration." 
The llIotion was adopted. 
Cluuses 2 to 4 were added to the Bill. 
Clause 1 was added to the Bill. 

The Title and the Prealllule were added to the Bill. 

The Honourable Dr. B. R. Ambed.kar: Sir, I move: 
"Thal the Bill ue passed." 

1 should !iktl to take this uppurtunity to explain the point of view of Govern. 
went with . regard to Ctlrtalll points that have been rtl.loed by my H"Onourable 
frltllldl;. Vv ItL. regard to the pomt lll~ \ by my Honourable 1riend, Mr. Ml.Iler. 
that Uovcrnnlent hu ytl been getting mto the habit of putting forth these Bills 
without sufficient notietl what 1 ilhould like to suy is thiil. It is of course no~ 

pOilsible for me, speaking individually, to bind Government as to the precise 
liort of action that Government ought to take With regard to these Bills. But. 
with regard to the present lJleusure 1 should like to say that I do not think that. 
Government can be accused of being in a position of rushing the Bill through_ 
I would relllind the Honourable MelIlber that this Bill has been under cou-
sideration for uot less than six months. Stlcondly, and this is an important; 
point, I would liklJ the HOIlourable Member to bear in mind-the Bill, as put 
~or  has ~en .suggested, in fact practically drafted, by the Stowing Board 
ItE-elf, and Stowmg Board, Us the Honourable Member will remember, is the 
most representative body that can be found to be connected w:th the coal min-
ing industry. And, therefore, I certainly do not think that I should be criticis-
ell, so far as this particular measure is concerned, for having rushed through the 
Bill. 

With regard to his other point, namely, that this measure will be used and 
put into action only whenever there is an emergency arising and not otherwise, 
I am quite prepared to give him that assurance. In fact, it; is our intention to 
confine the powers which we are now giving to the Board to emergencies only. 
With regard to the point made by my Honourable friend, Dr. Zia Uddin, 

who is not here at present, I did not quite appreciate what he was suggesting. 
So far as I have been aware, I have never known that there has been any 
point of difference or dispute between the' Coal Mining Stowing Board and the 
coal owners, and I do not think that the provisions which we are now introduc· 
ing are going to create any difference of opinion between the coal owners and 
thl' Stowing Board. They· liave been, so far as I know, more or less a happy 
family, and I have not come across a case where the Board has decided upon 
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8 pol ~  which has been opposed by any particular member of the Coal Minin .. 
AssociatIOn. -

.  . My Hono ra~le r e~  M!. HOO8einbhoy Lalljee, raised a pojnt which, I 

.thmk, does .requlre onsl~era on  namely, as to the rights of the Government 
over the ~ es over whlCh o ~ en  a~ spent money in stowing. r am 
sure that It Is a valuable suggestIOn nnd an Important point, and at some later 
stage I shall be able to say what Government's attitude on that point will be. 

Sir. I have nothing more to say. 

Mr. PreIIden\ ('I'he Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill be plWIed." 

Sir Henry Rich&rdIOIl (Nominated Non-Official): Sir, 1 should just like to 
.ciellr a little misapprehension which 1 am afruid hal; been creuted in Dr. Ambed-
kar's mind over what my Honourable friend, Mr. Miller, said in regard to the 
rushing of the H ~  He did not say, tWl II IIIatter of fact, thut we were in any 
way accusing the Honournble Mflmber of. doing any such thing. Hather he 
thanked the Honourable Member for his courtesy ill having agreed to delay the 
.consideration of the motion, lind there is no question in our mind that the 
Honourable Member has, in fact, rushed with it at ull. 

He mentioned thut the Bill has been under consideration for six months and 
.also that the !:it{)wing Hoard Wlh. the most repre;;entativtl body, including coal 
mine owners, existing in Indin. Well, tliat may be so, but when you have the 
Bill itself coming before this House, there are other interests and there are other 
things which people have to consider besides those within just the frame-work 
{)f that representative body, and the general principle that Illy Honourable friend, 
Mr . .:\Iiller, has enunciated IS one I do recommend GoveTIIlJleut seriously to 
consider not onl~'  Sir, for business illt,prest" or int.erest.s of the l'lIIplo;vers or 
13bour concerned but frolll the point of view of GO\"CTIIllIent business und the 
facilitating of that husiness. There would not be, ill my opinion, ully ne('essity 
for the dt'la;v that thefe now is if novernml'nt would endeavour to publish their 
Hills so that the publi(' und e,·erybod.\· cOllccnll'd may haY(' filII notice of what 
ucfuall,v is proJ,osed to be contailled in the Bill itself. \Ve Imow very well that 
(;()\'ernment often put forward certain proposals. Therp is th(' frume·work of 
the scheme, but although we are allowed w give our opinionR on thut frame-work, 
the Rill itself if; not often given us in its final form before we come here, and 
it is that final form that we have finRlly t.o ('(maider Ilnd give our judgment. on. 
Now, that final form has to be prepared ROmetime or other by Government, and 
I know that in war time there are very great difficultieR in the Legislative De-
partment in preparing these Bills because they lliwe so many other things to do, 
but 1 do say, and this was Mr. Miller's point, that in case of those BillR where 
Government has prepared them before the SeRsion, will they consider the sug-
gestion that we have made of publishing them before the Session sO that we 
may have the opportunity of considering them and thus facilitate Governmp.nt's 
business? Sir, this House should give a lead to business interests in providing 
such facilitieR. I am sorrv it does not alwaVR do 80. The business of this House 
i8 not conducted in war time as it Rhould 'be, and we want to do all that we 
possibly can to avoid that criticism which, I am a.fraid, has been justly made in 
"the past. 

'l"Jle Hoaoura.ble Sir Sultaa Ahmed (Leader of the House): Sir, a very valu-
able suggestion has been made by my Honourable friend, Sir Henry Richardson, 
and Government will certainly consider that. Government have a.lways tried 
t.heir level best to give publicity to their Bills generally and in future also we 
will bear his suggestion in mind. 

JIr. PreIlden\ (The Honourable Sir Abdur Rahim): The question is: 
"That the BiU be ~ '  

'The motion waa adoptecl. 



THE INDIAN COMPANIES ~ E E  BILL. 

'!'he BoIlOurable Sir •• .ut.ul Haque (Commerce Member): Sir, I move: 
"That the Bill furt.her to amend the Indian Companiel Act, 1913, be taken into conai· 

cerat-ion. " , 

And in doing so, I can Bssure the House, with regard to the remarks ~  
have been madl:! by Sir Henry Richardson and Mr. Miller, that so flu: as legiS-
lation of this character is concerned, we shall, as the Honourable the Leader of 
the House has said, do our best in future to avoid shortness of time as far as 
possible. 

tilr, in December 1\142 the Centrul Hoard of the Reserve Hank of India 
addressed the Uovelllment of India on the subject of the regulation of banking 
with particular reference to the trends observable since the outbreak of the war 
and their lJossible relJercussiollS during the lJost-war period. That was in Decem-
Ler ~  1'he Hoard were informed in July 1941 of Government's decision not 
.to undertul!:e comlJrehensive blmking legislation under abnormal conditions 
.created by the war ill view of the p 8s ~  of such legislution being controver-
aial. Whi:e the Board realised t.htl difficulty of allY such controversial legis-
latIOn, they very strongly pressed that certain chunges should be made in the 
. Companies Act to put a st<'>}J to certain undesirable features developing in the 
cllPital structure of the country. 

A careful watch wus kept by the Reserve Bunk over the current banking 
dcvtdolJlllcnts since the wur. .i:"lOm November HJ39 till November 1942, it was 
.found thut ;m new bunkiug cOllllJunies came into existence and on a most careful 
.tltudy of their workiug luethods the Heserve Hank came to the unhesitating 
conclusion that tlw majority of the ncw bunks hud comultmced business with 
inadequate capital and that there were vurious other high:y unuesirable features 
likely to ~ e ~ the public. 'l'hl:l Centrul Hoard of the Heserve Bunl!:, therefore, 
urged very stl'ougly that uuy legislative uctioll to put a stop to these unhealthy 
features l~  practice I3liuuld not be consiuered us controversial in any way. As 
wus reported by the Hescrve BanI" distribution of shales among various cate-
guries was so arl'llllged ill a Ilumber of cases as to ell sure u controlling voice in 
the Ill:Hlagemcllt to an illdi"idllul 01' to a sma:l group, capitul was raised through 
l,referential shures without voting rights, uud nominal value of the deferred 
shares casily distl'ibuted alllOng PI'OIlIoters ulld their adherents wus kept very 
low, the holding of one such share was given the sume voting right as a person 
holding ol'dillury shares mally timcs the vulue of the deferred, only a small 
amollnt of the nominally lurge vulul:l of ordillilry shares was called Ul-'. VariouEl 
(It:vices were also adopted to get round the principle underlying section 277H 
,,·hich prohibits banl!:ing compunies managed hy munaging agents other than 
ullot,her bunkillg compuny. Promoters entered into ugreement with bunks to be 
appointed us mUllngers or managing directors for u long tem1 varying from 15 to 
20 Y(,UI'S, the latter period being most usual. Almost in every c:;se a fairly high 
sulary welf; ensured with u percentage of profits ill certuin eases after the bank is 
llhle to declare u specific rute of dividend generally fixed at a very low figure. 
III cases where prospects of profits were high, salary was kept low to make 
remuneration look modest but ensured by an adequate share of profit. 

The Centretl Bourd viewed with concern these features of the new banks 8S 
miTitutillg aguinst the development .of banking on healthy lines. With ever 
increasing quuntity of money in the market seeking avenues of profitable employ-
ment and with some of the usual industrial and commercial channels closed as 
a result of war conditions, there was a large increase in the deposits with the 
banks with the result that there was 11 growing temptation to regard the tiota-
tion of new bunking companies as one of the solutions of the problem of 
investing surplus funds profitably. The Board felt that more than ordinary 
caution was called for in the organization and management of new banks in ~ 
of the ilifficulties nnd the disturbances which the post-war period is certain to 
bring and in their view it was of the utmost importance that the capital structure 

(447 ) 
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and the system of management of banks should be such as to minimize temp· 
tMtion towards over-ambitlous and get-rich-quick policy and to encourage instead 
cautious and steady development on well tried lines. 

The Central Board therefore proposed to amend the law to ensure that the 
subscribed capital was not less than half the authorized capital and that the paid-
up capital WIAS not less than the subscribed capital, to provide for only ordinary 
t;hares, or, if preferential shares are introduced, with equal voting rights, and 
thut the new provisions should be applicable to companies organized since the 
outbreak of the war. 

The full text of the letter of the Heserve Bank and its proposals were cir-
culated on the 15th March, 1948. to all scheduled banks in India., all Chambers 
of Commerce and ull traders' Associations and to all l'rovincial Governments for 
tin expression of their views within two months. The rt"pJies received were sent 
to the Reserve Bunk of India and the Re8crve Bank very carefully considered 
these replies. The opinions received constituted a fairly comprehensive sympo-· 
sium of commercial and other opinion on the Ilroposals. The proposals generally 
received support from the various commercial and bunking organizations and 
showed that the public was keenl;v ulive to the need for regulation and, although 
in individual cases criticism or divergent views were expressed, the reaction to 
the proposals on the whole was fuvourable. 
On a careful consideration of these opinions, the ResE-rve Bnnl, suggested the 

draft a en en ~ to the Indian COlllpllllies Act, Ilnd these proposals as finally 
drafted by the Legislative Department are now before the House for considera-
tion. 

Bir, since the notice of some amendments was received, especially for either 
reference to the Select Committe!.' or for deferring the Bill by dilatory measures. 
I have very carefully looked into the detaillS as to the nature of the tiC unhealthy 
features which we are proposing to legislate for, and I am convinced that legis-
Illtion on the lines reconunended by the Heserve Bank and now before the House 
hi most urgently culled for. During the course of thi8 examination several 
instances camc to my notice. In one case a m·tn:lging ngent was appointed for 
20 years by a newly started bank on a monthly remuneration of Rs. 4,000 free 
from income-tax, and a new privute company was registered consisting of the 
promoters to act as managing agents to avoid the h'rInS of the law. In another 
case a manllging agent was appointed fol' 20 years and the appointment wus not 
to be revol!ed or cancelled on any ground whatsoever unless the managing direc-
tor was convicted of Ilny offence involving moral turpitude or adjudicated as 
insolvent or was guilty of wilful neglect 01' miseondllC't prejudicial to the com-
pany in the opinion of three-fourths of the directors and 60 per cent. of the 
shareholders. In anoth!.'r CIlRe the managing director was given t,he initial 
salary of Rs. 1.500 per month, going up to Rs. 2.000 in certain circumstances. 
with an annual increment and with further power to the directors to increase 
apparently without any limit the salary from time to time by way of honorarium, 
salary, commission, pllrticipation in profits or by one or all of these methods. 
The directors were not also to appoint any other managing director except with 
his consent. In another case one managing director and one manRger were 
appointed for 20 years each with a high salary. One bank issued pr08peC'tus 
condemning the managing agency system as open to ahuse, as is the present law, 
and telling the public that the law forbids the employment of managing a/Zpnts 
hut had very soon after appointed a managing director for 20 years. In another 
case a person was appointed managing director for 20 yeaJ'R with a provision for 
Ii similar managinfZ directorship for his Sllccessors and assignees wit,h slllary, 
though lookinfZ modest, of only Re. 500 hilt with a profit of not leFlFl t,hn,n f) per 
cent. In another C8se a perRon was appointf'd chairman and ez-officio dirpctor 
(If a bank with Bole agency for organizing bank branches. administering the hank 
itself for 20 years, all at the cost of the bank, with provision for continuing the 
agency for another 20 years at his option and authorized to open all branches 
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and to be remunerated in priority to all other claims at It per cent. per annum 
on moneys lent for less than 30 days and Ii per cent. per annum for moneys. 
lent for a longer period with renewal commission on all loans and with provision 
of 25 per cent. of net profits. 
Sir Henry lI.ichardBon (Nominated Non-Official): Were any of these Euro-

pean Banks? 

The Honourable Sir K. Aziml lluque: One of them is. 

With such instunces before us I consider that we should lose no time and 
!tlly dilatory measure will not be in the best interests of the banking organi-
zution of the country. It is proposed that the new legislation should affect every 
bunking organization which functions in British India. We do not wish to con-
fine the restrictions sought to be imposed by the Bill only to ban king companies 
registered in British lndiu, and we consider that companies incorporated in 
Indian States or foreign companies currying ou bunking business in British India 
should not be excluded from the scope of the new provisions. That would be 
contrary to the intentions of the Reserve Bank and would merely drive banking 
organizations from British India to outside it, and it would not be in the best 
mterests of the country. Therefore, there is no reason to exclude any banking 
company from the scope of the new pl'()\'isions. They are mellnt to guard against 
"ertuin undesirable features in banking companies or hanking business in British 
India and they ure equlllly objectionable whether the companies happened to be 
registered in British India or outside. If there are banks which are free from 
these undesirable features, they have nothing to object to. I may on:y explain 
that under the lllw as it stllnds, a "company" mealls a company registered under 
the Act in British India and ullless we make H specific provision us we have 
done, II. banking company as defined in section 277F would only cover a company 
registered in British Indin. We wnnt thnt these prOVHHons should not be 
avoidecl by the device of getting companies registered outside British India and 
earryillg on business in British India through branches in British India. These 
Itrl' all the provisiolls of the law which we have proposed before the House and 
1 have no doubt f hat the Rouse will welcome the present Bill. 
Mr. PresIdent (The 1I1)1I1111rllllle Sir Ahdllf Rahim): Motion moved: 
"That the Bill further to amend the Indian Comnanies Act, 1913, be taken into consi-

d!'ration." -

Sir Oowasjee Jehangir (Bomha!, City: on ~l ll a lln Urban): Mr. 
12 N President, the introductory remarks of the Honourable Member will 

~  show the House the importance of this Bill. A good deal has 
aJreedy been said today Oll the methods that Government aoopt in introducing 
most important legislation before this House. This verv Bill was introducf·d 
d urillg tlus Session lind Government did make an attempt to OIOV€: it within 
a very few days after introduction. .  .  .  . 

_.r. President (The· HOllourab!e Sir Abdur Rahim): I think I ought to 
llH::l1tlOn that there ure some amendments for circulation of the Hill. One 
ull1endment is in the Ilame of Mr. Akhil Chandra Datta who is not here to 
HlOVP it. The other also is in his name for reference of the Hill to Select 
Committee-he ig not here to move it. There is also an amendment in the 
Il:.lml'i! of I'andit Lakshmi Kanta Muitra, Mr. K. C. Neogy and Bttbu Kailash 
Bihari Lall. That is also for ~ l n  the Bill for eliciting public opinion_ 
None of them are here, and ~an l  a~ ra and Mr. Neogy have also given notice 
of an amendment for referrmg the Bill to Select Committee-they are not 
. here to move them either. 

Sir Oowasjee Jehangir: Mr President, may I 'be allowed to move that this 
Bill be referred to Select Committee? 

Mr. President (The Honourable Sir Abdur Rahim): It is well-established 
practice that only those who have given notice of amendments to the Bill can 
move them; none else can. 

Sir OOwasjee Jehangir: I was just saying that the methods adopted by 
Government in inttoducing important legislation had not been found to be 
satisfactory and they have been commented, on today on another Bill. This Bill 
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wile introduced during this Session, and all attempt was made by Govern-
Dh:mt to have consideration of the Bill within two or three days of its intro-
duction. But fortunately there were Honourable Members in this House who 
took objectioll, with the rel'ult that Government undertook to deh\y cOlu:idera-
tion until today. It hilS been suggested by my Honourable friend, Sir Henry 
Richardson, that such Bills should be published for consideration before intro-
ductiull. I should think that in a llIeasure of this kind this WIiS most in.portant. 
'Ve have. been told bv the HOllouro.ble Member that the Centrlll Board of the 
Jleserve Bank suggested' these umendments. To anybody who takes un in-
tert::st in banking in India these fucts are weli known. Hut llIay I uslc whether 
~ e Honoumble Member's DCpllrtnlent consulted th13 Reserve Hunl( Board on 
this very Bill as it wus introduced? I would like a (;:.Itegoricill I:IIJswer to 
that. 
The Honourable Sir II . .Azizul Huque: Sir, the druft is exact.ly the scme, 

except what may be required ill the way uf Il cOIn 111 11 or a ~el l olon or a 'but' 
or 'or' ('hanged here and there. 
Sir Oowasjee J'ehangir: I um fairly certllill that yery few memhers of the 

H l~  of th(· Hesprye Hnnk woul,l Ill'eept one alllendment <;uggestc(l in this 
Bill to whil'h umendment s will he moved bv lIlY Honourable friends in thi!l 
Ho~se  I cannot cC'Ill'ei"c for Olll' moment thllt·nn.",body hnving uny knowledge of 
b:l!lking in this ('ollntry (lI' ill England could have suggested un ~ llen lllen  that 
h.ls been ineluded in this Bill, un amendment· that, would Jearl to open jobbery •. 
'~l e  would leud to the I1H1ntlgelllent of hanks being eOlllpletely frustrated. I 
~ l lllr  understand how such all IIIlIPIl(IIl,l'lIt ('ould have ('rf;pt illto the Hill if 
it hUd heen ,"etted by an ~' who knew anything about banking: find I am 
told thnt this Bill was drnftE'd In' al'knowlerlg£'d e p ~r  on an n~  

Mr. Hooseinbhoy A. Laljee (Bolllbay Central Division: Muhammadan 
HurnlJ: Who are acknowledged experts on banking? 
Sir Oowasjee Jehangir: The Hesen'c Bank or the Board-I will include the 

whok. If such un nmeneiIllent. can creep into the Bili, it is very extraordi-
nary that we should be told that it wus drafted as introduced, bv the direc-
tors 011 the ('entral Board of the Heser\'e Blink of India. I:lTII ilOt, nlluding 
t.o thRt alllendment in detail because we shull have an opportunity of difwuI'IF-ing 
it within a very few minutes. Therefore, T do sll e~  that it wOllld howe been 
'wi;;e to nllow this Bi1l to go to Hele ~  COIlIllIittee. It mnv be n fnct-T know 
it is a fact that the generulout.lines of th., Hill were sent ~ all scheduled banks 
for their opinion. That is n very different thing to sending the Bill itself. If 
the Bill itself had been sent, the amendment T have referred to would never 
hfive be.en ineJllded in this Bill. 
The Honourable Sir J'eremy Raisman (Finnnee Member): Will the Honour-

ahle Member please state what the amendment is? 

Sir Oowasjee J'ehangir: The amendment is that B. manager should be 
appninted by the shareholderf! of a bank. Has the Honourable the Finance 
Member ever heard of such n thing? His ngreement to be renewed by the 
shareholders! Ma:v I ask what would be the position of the Reserve' Bank 
if the shareholders hnd to rerrew the agreement of the Governor? What would 
he the position? Chaos, complete cham;, as my Honourable frielld, Sir F. E. 
James, says. I will ask my Honourable friend, the Finance Member himself, 
who knows a grent denl about these things, what would be the result of 
hringing up a propoRal before shareholders that so Rnd so's agreement, should 
be renewed? The rel'lult will be jobberv of the worst kind. You will have 
C'anvH!lsing amongst, the shareholders for thp, appointment of C'ertain indivi-
duals; and mind you, these managers are highly pa.id officers in these }-.anks-
and r ~ l  ser-men who get RR. 5000. Rs. 6000, Rs. 7000 or Rs. 8000 a 
moath; and their appointments are to be canvassed amongst thouIIRnds of 
sh9reholders-that is what this Bill provides. No,,·, how could such n pro-
vi;;ion have crept into this Bill, if it was carefully drafted, or if it was drafted 
b) allybody who knew anything about banking? And then it was suddenly 
introdruced and an attempt wa.s made to discuss it within four ,or five days, 
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and f10t one bank in Bombay knew about this particular amendment. I wal 
in Bombay when this Bill wail introduced. . During the few days I was there 
1 never heard of so ridicu!ous an amendment ill a Dill of this charu.ctE:r; 
otherwise I would have been made aware of it if it harl been circulated to 
the hunks. This ill only one instance of the caution that is neCeNl>ary in 
ch·culatilllf Bills as they are to be introduced in this House all1ol1gst those 
who are mterellted in such legislation. I would ~ es  that in future at 
least Bills of this character should be introduced in one Session ODd should 
he considered in the next Session, and full opport.unity 'Ihould be given to those 
interetlted to consider the' provisions-even the most minute pr(wisions--of 
such II Bi]. 

Sir, perhaps there are other Bills brought before this Honourable House, 
in which Melllbers here JlJRV not be able tu deLed such amendments, it is 
quite possible; they may be . small amendments and may pass t.hrough. But 
Bills }ulve been passed which have had t.o be amended ver.v S()I)n nfterwllrds 
becoul'e mistakeFi have been made, and these mistaltes are generally r~ a e 

becsu8e sufficient tin,e is not allowed for the consideration (}f the 'BEls by 
the ~ er l puiJlic-. After all, we fire not experts in this House ('n every ques-
tion t.hat comes up, nor are our Government experts on every Question that 
they bring forward for legilllation. 

I think suffi("ient has been said on t.his occasion and I feel f;urc that 
~rn ell  will t,uke serious llotiee of whut hilS been !laid by m,V Hon(,urable 

frien(I, Sir Henrv Hichurdson·, and the few words that I have addre!;fed to 
t.his House and that in the future Government wi] give liS, I menn when I 
say us the public, ample time' to consider  such measures in the interests of 
themselves as well as of the public. 

Mr. Hoo8e4nbhoy A, LaUjee: Sir, T riRe to support the Bill fiR moved by 
the Honourable Member in dlRrge. There is"no doubt that the ;;afegunrds that 
<!.J·e proposed fire necessary Ilnd should be ineorporated in t.he r\ct HS M·on as 
possible. 1 re lll~  congrlltulate the Government on introducing this Bill U9 

!'GOIl as e~' have been able to 00 so. and it i" quite right tqat the ntserve 
Bank should have initiated this move. I agree with the remnrks that have 
fallen froll, the Leadl'r of tIl(' Rurop('an Oroup as we] us from lIlY Honourable 
fl·i(,lld" Hir Cowasjec J elwngir, thut sneh Ri!1s and other ni:ls ought to be 
publislll'ci for tlIt, information of the puhliC', the more 80 for the r .. ::8011 that 
we Clill g"<'t expert nno t-:o:rerienced opinion from outside this House. \Vit.h 
regard to one lllnttt'r, that is, with regard to the renewal of the agreement of 
lh,' mnnnger, my Honourable friend, flir CowRsjee, has poimed cut that. it 
"bou1t1, Ill< fllr as pOl!l!ihle, he made by 11 smnII nUlllber of peopla, os F-lTInII a 
number af; p08sihle, flO fhnt. it may not be a Fuhjed-matter, OYf'r which a 
large yortion of shareholders 1I,n,V go round cnnv8l!sing or forming II cot.erie. 
Thnt Il! all vpry good ill some cast's nnd th/lt is rea!)v essential, nnd verv essen-
tia! lit. t.illies. Rut at t.he 81lllle time I differ from ~  Honournhla r e~  when 
he· '';It.'S that t.he Boord of a bnnk or all the directors t·hereof are experts and 
the ollly independent personR concerned. 
Sir Cowaliee Jebangir: I did not soy that. 
Mr, KooBeinbhoy A. LaUjee: Even as regnrdR t,he election of the Board of 

tht: n~ser e Bllllk we huve seen that it iR being eanvllssed and often it is not 
bv tht' independent vote of the shareholders of the Reser'\,e 'Bank, but a cer-
tain :lumber of influential persons join together, go !"ound the countr.v at large 
llnd ('ollect proxies or send out a number of agents, well paid, to c:mvass !.nd 
Jlct these votes, /lnd they form themselves into a Board of rl~r ors of the 
Heserve Bank. This is no secret. Twice it has happened thllt only 3 (Ir 4 
flentlemen working together have got themselves elected in this manner. 
Therefore, if such things do prevail, I do contend that it is hut fnir and equit-
able that when the agreement h8s to be renewed-not in the first instance 
when appointment is mode but when t.he agreement is to be renewed-the 
r~ne al must be at least placed for approval or intimation hefore the share-
holders because both the Board of DirectorB' election and the important appoint • 
• nent that they are going to make should come to the notice of the f hareh,)iden. 
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1'lJOSC who want to canvass votes for those boards CRn surely alao camvaS8 
(or the manager. It is a very important post. So far 8.8 the Re8erv('l Dank 
is coucerned, 1 am glad to say that there is 8 great deal of Govel'nment intlu-
~ e there Ilnd that is salutary so fllr 9S public moneys are there, but with 
regar,l to other banks, that iR not the position. In fact, with l'cgard to R ve" 
important insurant'e company the same' thing happened ~ o  Cour :,eo.rs o go. 
A cE.rtain number· of people, very well known to the public as great politicians 
and flEl belonging to a party whICh was supposed to be very int1uentinl in the 
Local Government-that party canvassed for the election of directors to a 
gr.eat insurance company, and they almost suct'eeded. Sir Cowas]ee Jehangir 
",til  benr me out that when the election for the Oriental Life Iusuram'e Com-
pany's Board of directors WRR to take place 3 years or 4 vears l1j!o--not the 
~as  election, but three or four yeaNl before-the' Congress Party bid for captur-
mg that board. .  .  .  . 

Sir Oowaajee Jehangir: You mean the policyholders' director::;? 
JIl. BooIeinbhOJ A. Lalljee: The Congress Party bid for (·npturing the 

boarn as shareholders or policyholders, and otherwise. 
Sir Oowasjee Jehangir: Not shareholders' directors. 
ltIr. HOO8eklbhoy A. LallIee: e~' bid to rupture the B0/1l'II .111<1 'thnt is 

quite possible in the case of llHIn.' of the hnnks also. Therefore, whnt I say is 
this. In the very first instanre it is !')uite right, thnt the honrd d directors 

~  appoint a 'perRon in whom they hnw confidenC'e. Rut after five yenrs 
of working there is no reason whatsoever to be shy thnt llis e\c·ction ",;ill llot 
bC'! ul'prowd by the shareholders when they get. good working r s l ~ Imd 
reserve fund nnd good profits if pORsib!E'. It is not n very monRt,rollS nC't when 
we know that board of direc·tors themselves get elef'tC'd ~' nll l~ ll r a Inrge 
numher of votes from the ~ nre l e~  Vel'v few of the sharI' holders take 

'r~' keen intereRt. ThereforC', I do not think thnt a grent wrong' haR heen 
cloIte by Government in putting forwnrd this c Inu!1e, thnt it should be suhject-
1 mc,ke it quite C'lear--on renewal after thE' term of flve elll ~ sll ee  to 
n~ ll on or the approval of the 8hareholderR in general meeting. Wit.h t.heRe 

l ol' ~  I support the second reading of the Hill. 

1Ir. Muhammad Nauman (Parlin ulld Chota Km,rpur rllm Orif:;sa: Muham-
nwJRn): I must ronfeRS to a fet·ling of s rpr ~e and regret that the Honourable 
Memher-in-t'harge of the Rill should have thought it necessary to hurry things 
like this and carr\' on with Rueh An important legiRintioIl in a haRte. I do think 
that the amendments proposed in the Company'R Act have irnplirnt.iolls of a very 
important nature and there should have been a select committee appointed to 
.examine these implications which ure of n far reaching ('haracter than they 
:nppE'fll' to be on the surfnce and thif; HOIIRe ~ o l  not huve been asked to cnrry 
the Bill in the manner in which it. is Roug-ht to be done by the Honourable 
l{ember for Commerce. I do not know if the Membel'r,; of the Executive Coundl 
think that they ~ ~ the mOI\opol." of all the intelligence and knowledge to 
1.l!lderstand finance nnd everything pIRe in this world. Do they also think that 
'\"hlltever Bill they drnft on the plea of the same being in the interest of the 
('onntry is somethi'ng ideal? The Honourable Member, when speaking, has refer-
r('d to the recommendations of the Central Board of the Reserve Bank and said 
that it. is on those lines that the Bill has been drafted. Sir Cowasjee Jehansir 
has already made his comments on that; the lines might have been the same 
but actualh· the drRft work has not been done by them and as such there may 
bo very gre'at difference. 

Now, Sir, what I want to impress upon this House is that the Honourable 
Member representing this Government should realise that the banking institu-
tion in this country ~ of very recent growth and efforts should not be made to 
·.nip it in the bud and particularly efforts should not be made to safeguard only 
'the interests of the foreign hanks existing here for the exploitation of this 
~'ol r  in the manner in  which those foreign banks have been doing so for many 
deendes. It is only for the last two or three years, according to the Honourable 
Mrmher for Commerce himself, that 88 banks have sprung up and lie thinks 
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that there are certain undesirable features in the Articles of Association of those 
companies· or banking corporations on BC'COunt of which these amendments are 
j,lecese.ary. He thinks that if these amendments are not made, it will be against 
the public interest. I agree with him that this is possible but has he examined 
the conditions in other parts of the world, in Canada and Australia, in their 
earlkr stages of the growth of bRnking corporations. I know ~er a n banks in 
Australia whose Articles of ASl;ociation. contain terms and conditions identical 
to those as they are here. There also a certain managing agent was to hold 
ofticc for 20 years on the Bnlird. I am not prepared to say that it is at all 
in the public interest hut it is essential that you should give voting strength 
t!, hdividual sharers on the strength of the amount of share-money invested 
before you safeguard the int.erests of the people who will be a party to trading 
and il'Yestment in the banks. That is the point which I want to bring home 
to this House and to the Member-in-charge. I am not going to say that in 
the long run the amendments may not be useful but at the sa~ time, as I 
said, the implications of the amendments are of a far-reaching nature and it 
w('ulrl have been far better if he hud allowed some Members of this House 
to sit with him and go into those amendments carefully in the light of the 
opinions received from the different Chambers of Commerce and from different 
busillf'SS organisationR and see what best could be done. As pointed' out by 
Sir Cowasjee Jehangir, the appointment of a manager could not be made a 
m:1t tel of uuction where he wiU be asked to seek the favour of individual share-
hold('rs to get t,he appointment. Has the Honourable Member realised what 
""mId be the ufter effeet of such an appointment? The particular set of indi-
vit/uuls or shareholderR who will Lack him for that position are bound to get 
f:01nC' Bort of favour und the result would be more scandals than what the Gov-
ernment l'epreHentntive thinks would tuke place if such appointments were made 
for a ('ertuin period by a few direetorH. That is my submission. This is not the 

rn ~ whell the Bill should be exp£·dited in the manner in which it is sought to 
he dune. No great harm will be done to the war effort if we wait. I think the 
HOllourabll' l\Icll1bl'r for Commerce will be well advised if he agrees to refer 
this Bill to a ~ele '  COIllIlIittec which might report in the course of this Session. 
1 [ would be in H posi"tion to examine the implications of the Bill and give the 
Ho'\(mrahlc :\h'llIber the best counsel posHiLle. As it is, I would not be a party 
to thE; pussing of this Bill in haste and with these few words, I oppose the con-
siflerutioll of tillS Bill. 

Mr. Jamnadas M. Mehta. (Bombay Central Division: Non-Muhammadan 
HlU':d)' 1 rise to support the second-reading d this Bill. I think the principle 
of this Bill is quite sound und the c"ils which the Honourable the Commerce 
Member has pointed out do substantially exist. I onJy wish with Sir Cowasjee 
.Jphung-ir thllt it had been pOHHible to eXllmine the Bill in a Select Committee 
for the rCllsons which he hns given in his speech, although I must say that 
in the insurunce companies under the new Act the managing director is .to be 
f1ppointetl ~' thc general body of shareholders. A diE;tinction mav be made 
hl'tween the l\.fllnnger and t·he Managing Director but under the Insurance Act I 
think the definition of R. Manager and Managing Director are substantially the 
8:11111'. Whoever has got. the exclusive management. of the concern, subject to 
the ('ontrol of the Board, may be called either the Managing Director or the 
Manllger. That is my memory of the Insurance Act that was passed when Sir 
N. K. Sirenr was the Law Member. Therefore  elections of managing directors 
havf; tnken place at a special meeting or in a. general meeting. On the other 
hand. I quite agree with Sir Cowa9je6 Jehangir that so far as a ba.nk is con-
cerned. I would not subject such an appointment to the canvassing of members; 
nn insurance company will not suffer much by canvassing on the part of share-
~ol l'l f. but in 0. bank, if the election of its manager is a matter of controversy 
and is subject to canvassing by thousands of shareholders, it might reduce the 
crpr1it. of the bank and it might bring it into jeopardy. For that reason, I hopt' 
the Government will accept the amendment of which my friends of the Euro-
pean Group have given notice. I would even prefer that even at this late stage, 
it should be referred to the Select Committee but that time is gone. 
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I cannot at all agree with my friend, Mr. Hooseinbhoy Lalljee, that because 
the Directors of the Reserve Bank of India go c1lnvaasing, therefore, it is 1180eS-
snry that the manager of a bank should be subject to canvassing. The two things 
are entirely different. The directors of a bank are supervising and controlling 
~ or es  The manager of a bank on the other hand will invite the hostility 
of nery shareholder whom he had not given [I, loan. If any shareholder did not. 
get [I, loan at the time of the renewal of the agrt:ement, that shareholder will 
ReE. that enough mud was thrown at the poor manager. I think that fo1' that 
reason Sir Cowasjee Jehangir's ,Point is correct, that the manager or even the-
JDRm'ging director, what.ever you call it, if he is to be freed from these very 
harassing tactics of disiruntled shareholders. he should be immune from th& 
eontroversy of election every five years. Barring that., the Bill, as I said, is 
n '·cr." sound measure. It will bring wholesome improvements in banking and 
it will re o~e to some extent the risks  which are inseparable from an epidemic-
of bbnking concerns which has burst during the last three years. I think the 
Goverllment deserves to be commended for eep ~  a vigilant watch over the 
growtli of new institutions with a view to seeing that they do not grow in III 
haphazard fashion. Apart from the aIle cuse which the Honourable Member 
gave where there was practically !l fllmil.\' nrrllngernent for the Rppointment and 
payment of managers and mlluaging directors, by which they got the best 
out of the institution, the existenee of deferred share is also wrong. The deferred: 
share is liable to lend itself to speculatin' dpulillg in the shul'es of those banks 
and therefore not desirable. 

What the Bill wunt" to do il'l not to plllee the power of "oting in the hands 
of 1\ clique, tnit the Bill forg-'tl'l, thut tht·re are Home bunks, which are no1; only 
• I) • perative bunks but s arp ol er~ banks. ill which the element. of co-operation 
is illtJ'Odueed by not giving morp than 20 votes evell to the biggest shareholder. 
If this BilI is pnsRed as it stllndH, that rel':triction on the monopolist right of 
,'oting hy big shareholders, which is II wholesome feature in these banks will 
disllFpear. Th('refore. I I':hll11 118k in due ('ourse that while it should not allow 
to the shareholders, who h()ld large hunches of shares, to have a monopoly of it, 
h(' mi!:(ht easilv agree to re8tric·t t.he Tllonopolil'lt voting at, the hand" of a small 
l~' l'r  of shareholders, otherwise the contrary evil is bound to come in. There 
rna\" be 500 shareholders who have subscrihed'capital of 2 lakhs and there may be 
3 f'hnreholders who have suhscrihed capital of 3 lakhs and they will control. If 
,ot;ng is strictly in proportion, then 3 men will control that bank as against 500 
men, who might havp 2 lakhs of rllpees. So, it ~ o\ll  Iw p 'r l s~  to have 

~ voting less than their number of shares. For instance, in certain banks 
n .. d:areholder can ha\"e more than 20 votes. while each Hhareholder has one 
vote within that limit. Do you think you will nllnw 1\ small group of big share-
holders to combine rmd drive away practically. ever.vbody who is holding a 
small part of that l'l\pitlll? For thnt renl'lnn I have moved an amendment. 

The third point in the Bill is that while the Bill makes it compulsory for 
bllnkr. to have their subscribed capital half of what their nominal capital is, 
and the paid up capital half of the subscribed capital, they are counting without 
the host, namely, the Examiner of Capital Issues. He ill now the complete 
mnsier of the situation. He mayor may not permit any company to increase 
it" cnpital or even to illsue prospectus. On the one hand, you make it com-
J,ul80ry on a hank that within two years of this measure you shall have your 
paid UI) capital half of your subscribed capital. On the other hand, you have 
gal the Examiner of Capital Issues s n~ tight and not even replying for six 
months. A small bank might be within t.he danger of disobeying this law and: 
~ ere ore cominl!' into clash with the law and committing an offence. On the 
other hand, the Examiner of Capital Issues might sit tight over it for six months. 
(luterruption.) I hope it won't be so, but there is your Ordinance. He can 
rt'fulfl and may even not reply. I want that that anomaly should not be there 
Wlt".11 you are making penal provisions. With these few words I once more 
~a  ~  the principle is BOund and it will improve the methods of banking. 
With one or two of the amendments that are suggested, the rest of the BiD 
rhould pass. 
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Dr. Sir Zia U'ddiD Ahmad (United Provinces Bouthem Divisions: Muhmn-
madan Rural): Sir, I agree in principle with my friends, Sir Cowasjee Jehangir-
and Mr. Nauman. that in a measure like this we ought not to hUrry. We should' 
circulate this Bill and listen to the public opinion. I emphasise it for this re8'80n 
that I have noticed time after time that we get valuable opinion from those who· 
are directly affected by the measures that come before this House. It should" 
be borne in mind that we are not experts on every topic that comes before us. 
I have he8t'd only one side of the question, and that is from the point, of view of" 
the Government of India, bllt I have not had the opportunity of hearing the· 
other Ride of the question. If we get, some memoranda from those who are· 
a e ~  by the measure, we will then be in a position to give a fail' opinion by 
studymg both the sides of the question. Therefore, the point which we always: 
emphaRise is that e,'ery ea l r~ of this kind ought to be circulated so that 
MemherR may he in a poqition to exnm:ne both the sides of the question amf 
not form t.heir opinion on the arguments brought forward by Government, alone. 

Now, coming to the subject-matter of this partieular Bill, the first point. that-· 
W['S raiRed is that whenever an agreement is to be repented, it must go to the-
Rhnreholdl"rs. Individulllly, T am not in favour of the repetition of n r ~e en s  

at all, but if it is to be made, I think, it is very desirable that publicity should be· 
given to it if we have a revision, hecause R reference to Rhnrehulders really-
menns puhlicity. An appointTllf'nt, by menns of a Director is really a kind of" 
confidential 1I1lpointnient and is not known to t.he puhlic at large. The public: 
are renlly int.eresteel in the working of these compmlies heC8URe they have· 
invested thE'ir money in them anel thpv mav like to invest morp monev in them 
'and the only \\'11:" ~ which this thing '('nn he known to them is that the matter' 
sho1lld he referrp(l to slwrt·holdl"rR. T Quite understand that there nre difficul--
t.ies if the matter is referred t.o Rhnreholders, IJllt the object, of publicity can al--
n~ s be served h:v this means Prohablv some shareholders will explain how 
milch profit thE' Managing Director hilS got lind whnt are the difficulties in the-
",vorking of the company. This publicity is in itself a gUllrnntee of the gr'cxr 
working of the compnny. 

Now there is one defect which was pointed out ~' Mr. Jaml1!1dlls Mehta I\na 
whiC'h ,,:(' O\lg!Jt to cons!c1f'r. He "nid that if we give ,-otes in proportion to the· 
capital investf'd. then pradiC'nlly nil. thE' "otes. will bc ap \lr~  hy one or ~ o
persons. Though jlllblieit.y will he glH'n ~' thIS l\Iethod, It \\'111 not be effectIve·, 
as the decision will he arrived ot. by the voting of a few indh·idua's. Mr . 
• Tamnadaf; Mehtrr, I think, IIlso maele the Ruggestion that the power of voting-
should not lw in proportion to th(' .vnhll' subserillPd but ~ ll~ be restri:ted .by 
the mnXinlllTll numher of votes wh!('h ore allowed to an mdlvldual. ThIS pomt 
was disC'ussed in grf'lIt details in H134 when we discussed the Reserve Banle Bill. 
We pointed out. at that timE' t.hat thE're is ever:v danger that. thp, Reserve Bunk 
will be captured by II few indiyiduals lind praetiC'all:v the whole countr.v including 
the (Jovel'l1ment of Tndia will be under the thumb of a few capitalists III this: 
country. ']'he ,mggestion thut, Mr .. Tmnnadm; Mehta a~ put forwurd today was: 
the ~ es on that we repeatedly pressed in the case of the Reserve HallIe lind I 
think it ought to be adopted in the case of IIll the banks in this country. The Gov-· 
erl11neni-of India unfortulllltpl:v did not take 11 bold step by restricting the voting 
~ r 'n  and fixing the mrrximum number of votes in each case irrespecth-e of" 
the cnpit,1I1 suhscribed. What, ·we suggested was that the voting strcngth in 
each case !\hould he five irrespective of the capital invested, hut the Government. 
accepted the compromise Itt that time. They said that no person shull he able-
to purchnse more than fj shares. This satisfied us at that time. But we did' 
point out even at that time that though in the beginning it may work all right, 
it will lead to complications and difficulties afterwards. In that C8"Se Govern-
ment was wise. They very much regulated the value of the shares and did not; 
allow them to rise beyond a certain limit, as we anticipated at that time, by--
restricting the dividend in the case of the Reserve Bank. This danger which-
we pointed out in 1984 was very much avoided on account of the strong action·. 
taken by the then Finance Member in regulating the Reserve Bank. But t·he:: 
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Fin8l'loe Member will not be everywhere. He cannot regulate the affairs of 
.other banks so much. He cannot really Bsk that these shares should not be 
'allowed to be accumulated in the hands of a few persons. I think there is a 
lacuna Rnd reallv if the matter had been referred to the Seleot Committee, I 
would have pointed out the necessity for introduction of a particular clause in 
this Bill, namely, that no penlon should, whatever be the number of shares 
beld by him, have more than five or ten votes. We limited the votes to five in 
the case of the Rpserve Bank. I would similarly restrict it in the case of these 
smaller banks. iThe capital in their case is small, and I do not mind accepting 
the figure '20'. But the central point is, there must. be restriction of voting. 
'There must b'l restriction, that e ~r  one should exercise votes in proportion to 
the capital invested by him in the form of shares, provided that t.he number of 
votes will not, exceed 10. 15 or 20 as the case may be. This particular provililion 
.ought, to have been added in this Bill. I am sure that the Honourable the 
(Jommerce Member, nfter working these provisions for some time, will comt' 
forward wit,h amendments latf'r on. This rp.strirtion about shares is an impOl·t· 
~n  amendment which oug-ht to be ineorporated in t.his part.icular Bill. 

The n('xt point is really a point whieh has been contrived by the n en\l ~  

-of those people who mannge the affairs of companies and they are really cheating 
the simple·minded peopk who tio not uIHlerstund the rlifference between dp.ferl'ed 
'shaTes, ordinar.,· sharps, prl'ierellee shares and 80 on. They manipulate the whole 
thing in a very special manm'r without the pabliC' knowing anything about it. 
What is the differt'nce in tlw maHer of dividend on the eapitilis ill those ar o ~ 

-shares and er~' few people who renlly inveflt money know thifl differenC'C'. I am 
very much opros.-d to this )'lIrticul:rr contr;vnnce Ilnd this really st.ands ill the 
way of inspiring confidenec in the puhlic. All these' eompanies which tire l ~ 

s ~r e  in big places like Romhl'y have eontrin1l1ees like these nnd the pro llo r~ 

manage to reSPl'\'e ('wr.,t hing ill a port i('ular alll l~'  The poor mml who sub· 
scribes is renll~' n kind of bird in the cage. and not knowing anything. really cleo 
pends l"nti!'ely upon the' ll 'r '~' of tIll' promoters. I repeat,pd 011 the floor of the 
'House many times that we shollM guarrl n n~  Ute tyranny of these persons, 
whose tYrannY is sccond onlv to the tYrannY of the ineome·tnx officers. I 
en o l~  n ~ l  this incidcnt last time. b'ut T ~ olll  like to repent it .,gain. At 
·one time a person ('tit '\ lime into two pieces and m;;ke'd a friend to tul\C' out thE' 
juice. The other (me was Il simple.winded person like myself or my Honourahle 
friend, Mr .. Toshi. Hp. took out as milch jllie(' out of the lemon aR he pm;sibly 
could and gnn' the verdict that no more juice could he got out 0f it. Then 
-came along ~' friend. Rir Homi ~ o  .  .  . 

JIr. President (The Honollrahle  Sir Abdllr Rahim): ThE' Honourable Mem· 
ber need not repeat that again. 

Dr. Sir Zia Uddin Ahmad: ThE'n. I do not pursuc that further. 

Sir 1'. E . .James (Madras: European): Who took the last drop? 
Dr. Sir Zia Uddin Ahmad: The last drop went to the Income·tax officer. 1 

'suggest that the Honourable the Commerce Member should talte up the question 
of simplifying further the Act and do awwy with the different kinds of shares. 
'The next point which I would like to emphasise is the provision about the mini· 
mum capital which ought to be Rubscribed. That is a very salutary provision. 
'Very often people come to us imploring us to huy shares ir: some new company 
t!:at is floated. A man comes along and says "You pay only Rs. 10 per share 
for the present, and probably you will not be required to pay the halm1('e of 
·Rs. 90 per share later on ". So, in order really to sympathise with that friend 
-aud to oblige him, I once purchased some shares and paid Rs. 100. After three 
-or four years, I found that by subscribing only Rs. 100 and purchasing shares 
-of nominal value of Rs, 10 each, I had to pay the remaining Rs. 900 wheIi 
-that particular company went into liquidation. I myself experienced this. 1 
'had to pay not I)nly the balance but also a kind of Bccumulated interest which 
:practically came to double the amount which I subscribed. This method of 
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cheating the ",imple-minded shareholders by company promoters should be put 
an end to and these simple people shou1d be guardE\d against such cheating. If 
you want renlly to check inflation, you are not offering the people any good 
securities to invest in. the,' do not )ike the Government securities which lire 
yielding only n very low rate of interest. Nobody is inclined to take Government 
securi1ies. They invest only in private 'Companies. 

Sir 1'. lIl. James: Try the war lonli. 
Dr. Sir Zia Uddin Ahmad: r implore the Honourable the Finance. l{ember 

to increase the rate of interest, if he renlly wants to draw larger capItal. So, 
I was submitting that the interest of the shareholders ought to be safeguarded. 
r think the Honourahle the Commerce Member ought to legislate against.. the 
contrivance of the promoters of these companies to cheat th'3 public and if .he 
does it, he will do a great Rervice not only to the !lhareholders bu.t to com1?ames 
also which do not nt present commnnd any confidence of the public. If thIs can 
be done. then I am snr ~ nll companies will thrive and people will come forward 
to put their money in the 'Ie comp:mie!l in -preferp,nce t,o e r ~s which 1;hey 
want to amic1. ::lir. T support. t.his motion. hnt T am sorry that It does not go 
far enough as I E'honld like it 1.0 go. 

The Honourable Sir K. Alllul Huque: Sir, very few wordR are needed frorr, 
me t.o gi\'c rE'pl:v t,/') the pointR, some of them have heen Cllt by others. But r 
cnn flflSllre the House this much that though it may be difficult for ll!l to bring 
forwurcl n l'omprE'hC'nsive hanldng Ipgislation, we meml to keE'p a enreful wat,ch 
OTer the (·apital Rtructure of this country and if at any moment we fE'el that it 
is nf)ce!';!';ary to chanlZe the lnw in order t.hat the eapital structure of the count.ry 
may nC'wlop on sOllnd linE'S. w£' shall not IJ('sistai;e to bring amending legislat.ion 
before the HOII!,;£'. It i!l VPry important. T have never yet. been able to find out 
as to wheth£'r there can bp a perfect law ('VP11 though ~' Honourable friend, Sir 
o ls e~ .Tehangir mu!';t have it at any cost. That. is not hnmanly possible, in 
human institutions with hum!n1 limitations and so long as there iR going to be 
n f'onf1irt hetw('('n on(' intcrel'lt mln the other. Tn an:" case, I am prepared, 
though I nn not ~' 'ln in my princilllP, to considpr "ery carefully some of the 
points. T do not !';I't' all~' reason why p"E'n managrrR should not be elected by 
tho Rh:m·holrlers. Spf'l\king for myself; it is inco-nsistent with the whole poli-
tienl nttit110l' "'hif'h WE' ar(' ll l ~ in this country if we feel that. the majority of 
thE' shnrl,hnldel's are inromprtrnt to managE' their own nffairs. I realise, how-
ewr. that there nr£' llIan\' oifficulti£'R in onr way; t.herp are other viE'wS which 
we have to cOllsider. I ~  therefore. quite prepared to aecept the amendment 
which has IlPen s\l ~e e  on hehalf of the European Group that for thp purnose 
of rCllrwal Hlf' opf'ratillg' rlause flhould hE' applicahle. a!l the 'nirector!l may think 
fit' insteil(l of knving it to the shar(·}1f)ld,_'rs. Rir. T rertainh' Sit'\" this much 
thllt, ,,'f' do mann t.o l\eep careful wnt<>h us to the manner in ~'  thi!'; power 
is e ~  lind if at, nny stage we find that thi!'; pmwr is not properly exercised 
we will han' to reconsider the whClle situation. But thrrt queRtion does not arise 
no~' becaw,e I [pel that for tllfl time heing WE' oUA'ht t.o accept the amendment, 
whICh haR hCf'n !';uggested. nnmely, thnt dirE'ctors should hnve the power of 
renewal of the managers. 

An Honourable Kember: That i8 weak !';urrender. 
The Honourable Slr K. Alizul Huque: WeRknesR iR sometimes 11 source of 

strength flml I do not think that in n demoratic institution anyone can be too 
strong. As regnrds the other question I can give this assur.mce,-and r .am 
saying so with the concurrence of the Finance Memher who is here,-that, 
with regard to the granting of permission to give effect to the proviRions of this 
Bill to companies which will 'want to raise their paid-up capitR'l, there will be 
no difficulty whatsoever, It is not necessary that  that should be part of the 
law, because it is merely an executive act and that will be done. 
r have nothing more to say except that I certainly do not claim any mODO-

poly. neither can I argue with anyone who says that the directors of the 
Reserve Bank did not give their view, when r teU them plainly that it is exactly 
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the same thing that we nre introducing except change of a pomt here and e e~ 
It. is very difficult tll unswer 1\ point. like that and I do not propose to answer It. 
That ifol aU I huve to say in cOllllllending ~ motion. 
1Ir. Presldent (The HonollTlThle Sir Ahdur Rahim): The question is : 
"That the Bill further to amend the Indian Companiea Act, 1913, be taken into conli-

deration." 
The lIIo"ion wus ndoIlted. 

Sir 1'. 1:. lames: Sir, I move; 
"That in clause 2 of the Bill in the provilo to the proposed aection 277HH, for all th. 

words occurring after the words '80 often all' the worda 'the directors think fit,' be lub.ti-
tuted ... 

The purpose of the amendment it; to provide that when the contract of Ii 
person who is employed by II bunk is to be rcncwed or extended for u further 
period not exceeding five Jeurs lit 0 tilllC, thut shall be done not by the comVllny 
by resolution passed in a gencrul meeting but b;v the directors of the compnny. 
Previous speakers have explained the ohjection to the procedure which is laiu: 
down in the Bill llfl it I'tands. .Whilt' the direct-ors, who ufter nil Ul'e responsible, 
to the shareholders IVld elected by t.hem. make the original appointment. of the' 
person who is to manage the bank on H fixed remuneration. according to the' 
Bill the renewnl of that officer'!,; C'ontrac-t Illust c'.omc' hefm'(' the shareholcler!'. 
My own view is that thil' provision would operate Ilgaim;t the very purpose whICh 
the Bill haR in mind, and t.hllt iI', to eut Ol1t of t.he hun king polic:v of t.he country 
the abuses to which it haR fallen prey in cert.ain dirt'C'tions in f('cent year!'!. I 
am convinced that the proposal in the Hill would lead, as my Honourable friend, 
Sir C'owasjee .Jehangir, rightly slIin, to fI grent denl of undesirnble manfeuvring,. 
lobb:ving nnd probahle corruption. I'ressurr will he hrought t{l hellr upon thl' 
malllllZer of the bank In' powerful shareholders in 1111 extremel,v undesirable 
direction; nnd, as my Honourable frienn, Mr, Jamnadas Mehta, said, it would 
be hnrdly human nature for a shareholdt'r to forget, fit fhp time of voting .In 
the question of renewal. thnt the manager in question had rPllIsed to grant him 
some very convf'nient [wcomm()rlatioll ill til(' matter of I1n overrlrnft.. I t.hcre--
fore. fee" that thp pronosul t.hnt T have made sllff'l!unrns the blink in :; beUer 
marmer than that in the Bill and T hopc· (iovPl"n;w'nt will HC'Cf'pt it. Hir, T 
move. 

Mr. President (The Honourable Rir Abdur Rahim): Amendment. moved: 
"That in al ~ ' 2 of the Rill in the rroyipo to the 'proposer! ~e on 277HH, for 81\ ~ 

word .. occurrin::: after the words '80 often RA' t.he wor,f .. 'the dirl'f'tor8 think fit' he snbsti-
tuteil." -
The Honourable Sir •. Azizul Huque: Sir, I am prepared to accept. this 

amendment. 

Mr. Hooaeinbbaoy A. LaUjee: Sir, I 11111 80rry that, 1 am not convinced ov 
the arguments put forward in /<IIPpOl't of this Hlllcmdment. I t has becll said 
that disgruntled shareholders will IIOt vote for the manager, that there will be 
cllnvlIssing going Oil, that all sorts of ll l ell ~s will he applied alld the manager 
will have to please each und evcry shareholder. Sir, it is well known thut in 
most of t.he hanks larg-e slims of 1l10Ill'.\' are lent to the directors and the con-
cerns with which the\' are directlv Or indirectlv concerned. It. is nlso well known 
thnt some. of the ~e ors togc'ther hold s~  n large majority of shllres or 
~a er proxies that they cannot only dictate to the manager but the whole 
board of directors. Can my Honourable friends, Sir CowaRjee Jehnngir, :\fr . 
.Tamnadas Mehta nnd even Sir FredcriC'k .Tomes deny this? And will the 
manager, if powers were left to these directors, dare to displease those partieR? 
If the argument is that he cannot darp t,o oppose a single shareholder or II. few 
shareholders having 5 or 10 or 20 shares. will he dare to oppose a director who 
holds thousands of shares and who draws from the bank not lakhs but sometimes 
up to a crore and so, for himself and for his conoerns? I concede that in a 
board of directors there have often been men like Sir Cowasjee Jehangir and 
others who do not draw money and are not affected in any way. But to refuae 
the ordinary Bhareholde1'8 a voice in the appointment of the manager who luis 
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worked for five years in that concern because they are poor or small people and' 
muy uot be even able to exert great illf1uence is nol fair 00 the body of share-
holders and to the public who lire often induced to take shares in the on~rn  
In fuct in India We find that the greut shareholders, industrialists and commer-
·cial people do uot want the ordiuary people to have a voice or to come in. I 
.am prepared to prove that some of the iUlportant bunks are a monopoly of one 
01' other group of businessmen. That is the case in Bombay and other places; 
jf you scrutinise the board of directors 'of some of the bunks you willfilld oue 
<>r other members of firms or family in these banks; and if you see the capital 
that they draw from these banks you will find thl1t it is a colossal figure. These 
are some of the conditions often no doubt. The position so far us the Reserve 

Bank is concerned is quite different. The Reserve Bank is a public 
bank embracing Goverllll1ellt aud public interests und so fur as this 

]-Iunk is (l(lllcerned, powers are vested in Government who check the questioll 
of appointllJents and Ulllll;)' other things. Hut thut is not the position so fur ns 
ordinury shureholderK of private banl;:s are concenled and I do not see why ';0 
much ner\,ousness is being shown in regard to nank directors who get themselves 
-elected not for u year or two, not for ten or fifteen vearE! but for al) their life, 
whether Jiving or in ill health. • 

1 P.II. 

Sir Cowaajee Jehangir: Or detld. 
Mr. Hoosembhoy A. Lalljee: Yes, or dead, because they arruuge und manage 

to bring in their sons. It is so. I must thUllk Sir Cowasjee Jehungir becllu5e 
l'l'all~' he hilS helped me to bring this (JUt. 1 do not wunt to be personal, but, ill 
fact, SOilS and even grund-soIls cOllle ill uceause they happen to hold shares or 
jntluencc. I do not deny that really when they hold so many more shures, they 
have got a right. But llJy point IS that whell they can get elected and when 
tlw Illullagers have got to do so wuch with the directors, who really have got 
[\ hold 011 their situl'eholdc),K, eun't the,)" get en'lI their contracts renewed or 
extended for II furtlwr IJ!>riocl of flVl', tL'1l or iifteell years by a simple resolution 
passed by Ihe shal'l'IJO)d,,)'s approving the 1't'Ilt'wul? The whole object of th6 
great ell}Jitalisls is tlwt gl'L'at 11ll'1l silOuld haye all Po\H·rfU) voice und small men 
should not have ally. They wish to llIanage everything. Of course, those who 
iuvest very large IWIIlS hll ve SlJllle right bt!cllllse tlH'y put in a lurge capital, ill 
curreUL accollut, ill JiXl'ti d('po;;it. IIlld so OJl. I CUll show that bunks having, 
say, three to four crore;; of subscribed aud reserVe (:apitul go to the limit of getting 
:W t.o 40 crorcs of workillg eupital from l'ublie. A good sum of that money oftt>ll 
11180 goes to some of the directors Or their coneernS-llot all the directors, I want 
to make thut quite. dear-who han' /I voice ill making appointllJent of their 
llumager or renewing it. Sir, I do not kllow why the Honourable Member for 
Commerce hilS so readily agreed to this proposal when the Hesen-e Bank and the 
expert directors of the Heserve Bank think otherwise. 
Sir, with t.he IlbRenCe of Congress alld other l\lembers of the Opposition the 

opposition cannot be &troDg and I cannot hope to have majority but I feel I 
should oppose the amendment for what it if; wort.h. ' 
IIr. N .•. Joshi (Nominated Non-Officinl): We will vote with vou. 
:Mr. Hooseinbhoy A. Lalljee: Thank you. With these words, I'do hope-

ulthough t.oduy I feel it is hoping against hope-that Government will not give 
in lind ngree cnsily. Sir, T oppose the amendment. 
:Mr. Jamnadas :M. :Mehta: Sir, I think my Honourable friend, Mr. Hoosein-

bhoy A Lnlljee, is showing undue anxiety. So long as the present capitalistic 
order exists, hnnks will hnve to be governed by the Board of Directors. You 
cannot get Hway from that. If he is asking me to nntionalize banks, we shaH 
consider it, hut in the menntime I cannot possibly imagine a an n~ director's 
or manager's ngreement for renp.wnl for five yenrs at a certain salary being 
thrown open to R democratic election. 
AD Honourable lIember: Why? 
JIr . .Tamnada ••. :Mehta: Because it will ruin the bank: because depositors 

are not all democrats. They do not look at the bank from the point of view of 
municipal election.-I Bssure you. I do not think any bank will be free from 
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this pre-arranged and concertea intrigues if this kind of election were permitted_ 
My Honourable friend, Mr. Joshi, perhaps knows that in the city of Poona 
because the Insurance directors are to be elected, almost every company is beini 
harassed year after year by rival factions and the companies are suffering. The 
risk will be much more in the case of a bank, but one thing I may request tho 
Government to remember: At the time of selection. Or appointment, or renewlli 
or extension of the office of the manager, some limit on the remuneration which 
the munager might receive should be put because otherwise it ,might be con-
veniently ahared between the Manager and the directors .  .  . 
1Ir. Booaelnbhoy A._ Lalliee: How can that be? 
1Ir. Ja.mnMas K. Kehta: You are a businessman! YOIl always tell tllll 

House that you 'are a businessman and ;you don't know this I You are not 80 
innocent as you look. 

Dr. Sir Zia Uddin Ahmad: He is angelic inside. 
Ill. Jamnada. K. Kehta: He looks innocent and tells me that, he is 8 

businessman although he is ver;y unbusinesslike sometimes. 

My point is that maximum remuneration should be settled in the first instance 
by shareholders just as the originnl agreement has to be approved by the share-
holders. Subject to this limitation. the actusl extension or appointment or 
renewal should certainly be in t,he hands of the directors. The dangers whieh 
my Honourable friend. l\Ir. Hooseinbhoy Lulljee. has tried to point out have. no 
relevance to the particulnr point in question. Tn some banks it mny be so--
I do not deny that-but every director has got to go to shareholders for re-
election at the end of every two or three yenrs. Therefore, at thnt, time the 
shareholders would er nl~' exercise their judgment whether that fellow was 
sharing the loot or doing thE' right ~' the shareholder. 
As regards his complaint thRt the Directors RJ!:O borrow money. he ought to 

know that the Act itsE'lf allows it. 
lIr .•. J[_ Joshl: Yes. 
Kr. Booaeinbhoy A. Lalljee: I lmow. 
Kr. Jamnadaa K. Jlehta: My friend, Mr. Joshi, seems to enjoy Mr. Hoosein-

bhoy Lalljee's point. Tht>,v nre very strange bed fellows. 

I say, until the folocial order changes, this position is all right and what I 
say is that such loans have got to be i'hown in the balance-sheet; the nunw of 
that director can be asked for by the shareholders at a general meeting and at 
the end of three years he has got to run the gauntlet of re-election. Therefore, 
the modifications thnt are proposed Ilre in the interest. of the shareholders and 
banking institutions. 

The HonoUl'&ble Sir JI. Azizul Buque: Sir, J haw nothing further to and 
except that I am prepared to accept it. J elo not altogether feel happy over 
the fact that We have to accept, this amendment, but having regard to th,] 
opinions wHich have been expressed, we have to find out which will be the best 
interests of the country and the hanking organisation as the largest common 
measure of agreement. 'Vc would. of course, like to stick to the provisions of 
the Bill. In view of the fnct, which has just been suggested by Sir Fredridc 
James, Mr. Jamnadas Mehta and others, namely, that this 'Provision wHl not 
be in conflict with the principles of the Bill, I am prepared to accept it. 

1Ir. Pruldent (The Honourahle Sir Ahdur Rahim): The question is: 
"That in clause 2 of the Bill in the proviso to the proposed section 277HH, for all the 

words occurring after the words 'so often as' the words 'the directors think fit' be substi-
tuted ... 

The motion was adopted. 

Ill. Jamnadaa K. Mehta: Government have agreed that if I am I:l.llowed to 
move a slightly changed amendment and place it before the first proviso, tbey 
6r(' accepting it. So with your permission I would like to move what the Gov-
ernment have agreed to accept. Sir, I move: 
"That in claule 2 of the Bill in the proposed section 277HH for the words 'proVided 

that' the following be lubetituted, namely: 
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'Provided t.hat. the period of five yeal'l .haU, for t.he parpoHi of t.hiI HCtion, be com-

puted from the date on which thi. l6ct.ioll comel into force: 
Provided further that' ... 
The JIoDourab1e Slr •• Asiaul BuquI: I am prepared to accept it. 
Mr. Prllldlllt (The Honourable Sir Abdur Rahim): The question is: 
"That in clause 2 of t.he Bill in the propoled sect.ion 277HH for the worde 'provided 

that' the following be lubltitut.ed, namely: 
'Provided t.hat the period of five yeal'l lhall, for t.he purpolel of thie sect.iqn, be com· 

puted from the date on which thie lection comel into force : 
Provided further t.hat','· 
The motion was adopted. 
Clause 2, us amended, was added to the Bill. 
Kr. President. (The Honourable Sir Abdur Rahim): Clause 3. There are a. 

numLer of uHlelldments all in the nume of Mr. Jamnadas Mehta. 
JIr. Jamnadaa )[. )[ehta: I am not pressing the last one and I shall formally 

move it, ulIless the Honourable the Commerce Member gives me an assurance 
t,hat my fears are unnecessary. I, therefore, formally move: 
"That in clause ;3 of the Bill, in clauBe te) of Bub'Bection IJI) of the propol8d Bect.ion 2T1I, 

fOI' the word 'aU' the word 'the' be Bubstltuted." 
My point is that I am entirely in agreement with Government that there 

should be no jerry-meandering of elections. 
Kr. President. (The Honourable Sir Abdur Rahim): I thought the Honour· 

able Memhl:'r did not want to make a speech! 
Kr. JamnNias )[. )[ehta: But Government while removing one evil are 

doing something wrong in the opposite direction. rrhere:ore, this 'the' will be 
~e es r  The object of the Government is that there will be ,'oting rights of 
shareholders strictly in proportion to the contribubtion on paid up capital by 
them. 1 do not mind that but sUPPos'ing I want less voting power. The Gov-
ernment lire right so fur IlS they do not want shareholders to get more votes 
without p:iyrnent Ilnd simply by the cluim of the bulk of the shares, which 
emIlubtivciy may not he worth 10,000 and ,Yet may take priority <wer shares of 
the ndue of 10 laldls. But the words 'that it shall be strictly proportionate' 
menn that "( cannot take less voting power for myself. I am only trying to modi-
fv ~  section to the extent that while nobodv ",'ill have more votes than he has 
~ r  so that there will he prohibition against taking less voting power than 
I hllvc l'ontl'ibuted. Suppose I have one Inkh worth of shares. I say I should 
not have mort" than 20 votes, .whatever my contribution. Every man huving 
('ne thousand rupees share mny hnve one vote. What this Act will 010 will be 
that if I have 20 votes today, this amended measure will oblige me to huve 100 
votes fol' ewry share of 1000 rupees. 
IIr. President. (The Honourable Sir Abdur Rahim): The Honourable Member 

C&'11 go OIl after lunch. 
The Assembly then adjourned for Lunch till Half Past Two of the Clock 

The Assembly re-assembled after Lunch at Half Past Two of the Clocl!, Syed 
Ghulam Bhik Nairang (one of the Panel of Chairmen) in the Chair. 

Mr. Jamnadas )[. Mehta: Sir, this sub-clause (c) is really intended to see 
that in the voting at the shareholders' meeting there shall be no attempt to 
stE:al a march by manreuvring the electorate and that all shareholders will have 
yoting right strictly in proportion to their contribution to the paid up capital of 
the compuily. This is the object. I say that ] entirely agree with the object, 
but while the clause embodies a very wholesome proposition, it is also somewhat 
mischievous. That mischief is not intended by Government, but I am afraid 
they have overlooked the ~ e  of what they are doing. What .they. want to do 
is that unless you have pald ten rupees, you should not have votmg rlght of more 
than what you have paid. Under the present circumstances, it is possible that 
a preference shareholder might have paid Rs. 10 for his s ~re  and the ordinary 
shareholder might have paid Rs. 15 for his. In that case it is not right that the 
man who has contributed Rs. 10 should have the same right of voting as the 
man who has contributed Rs. 15. If that ~8n be managed, I have no objection, 
although even that would be extremely difficult because the preference share-
holders and the ordinary shareholders do not hold always the shares of the same 
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,.denomination; and it would be difficult to divide the voting right. Supposiug 
t.he ordiuary tUlare is 'Worth Rs. 100, and a preferenoe share ~s worth Be .. 75. ,. 
pl'eferellctl shareholder cannot pay more than Rs. 75 on hlS share: he 10 llot 
called upon to }lily IlJore ~ Us. 75. ere~ore  he will be deprived of the r~  
,of voting altogether or he wl11 havl to be glVen three-fourths of ,. vote a~  

,one o ~  which in practice will break down. Further s ppos~  Brn ~ol ll  
Rs. 5(11) worth of the same denomination und another gentlemun IS holdmg one 
:share of Us. 100. The Articles of Association of the company provide to-day that 
'no llIan Blu\H t'xtlrcisc more than two votes, whatever his holding may be. 'Ibis 
·clause will compel the shart'holders of that compnny, even when they do not 
'want to enlarge their voting right and to have more voting which they do not 
want. They do not want that becallse they do not want to give n predominant 
right of voting to the large bunch of shareholders who may be few in numbers 
but hold more Rhares. My amendment wnnts to secure thiR right, thut a com-
pany may not give to any shareholder 1110re right. than his puid up capital, but u 
:t.hareholder himsE'If might voluntarily ngree that he will not hu\'e Illore than 8 
maxinlum number of yotes. This Rection ~ not permit that. Not only oe~ 

-it not permit that, but it makes it illegal; and those companies whose arti('\f!R 
today permit shareholders to accept less yoting right will he compelled to take 
more and thereh:v destroy tlli.-· ",holf ~ rl re of that compan.", which iR intenrled 
to prevent a Ringle man exercising the right o~ voting for en'r~' sImre that he 
-holds. I do not know how the Government are going to get. o\,er that und ullleSR 
1 am assured, there is no option left to lilt; but to move nIl the t.hrC'e <llllendments 
Rtanding in my namp; thiR first amendment iR n'all:v 11lort· or less eonReqllcnt-ial. 
hut the essence of theRe ohRervlltions of rninf' is to he found. in the second and 
third amendments, which 1 shall move. Sir, I 1lI0Y('. 
JIr, Chairman (Syed Ghuillm Bhik Nairnng): AnlPnrlmf'nt 1IIo\'pd: 
"That in dausE' 3 of thl' Bill, in clause (r) of suh·sp('tion (2) of the proposed seC'tion 2771, 

for the word 'all' the word 'th(" hI' suhstituted." 
'!'he Honourable Sir M. Azlzul Buque: Hir. I quite rpnli..;e the rlifficult:v 

-which hm: heen printed out by ~' friend. Mr .. Tamnndas Meht.n. A", llt' will 
see from thifoo sub·clause (2), this iR applicnhle only to n hnnking o pn ~' which 
is incorporatert on or uftpr the Hith rlllv of ,Tanuary, Hl37·. Therefore. RO far as 
thil:; section is concerned, it will not ~ appli('able' to any existing blinking com-
panies before that date. The sub·clause !'Inys: • 
"No banking company. whether incorporated in or outside British India, if incorporated 

011 (lr after the 15th day of January, 1937, shall," etc., etc. 
Therefore, so far as this clause is concerned, it makes it cleur that it if; ~' 

-applicable to a banking company if incorporated on or aftcr the 15th of .Jnnuary, 
19R7. RlId even then only after two year!! ~ following three clnuses would he 
applicable. Therefore, his npprehension thnt it will hit the existing banking 
companies is not true. .  . 
JIr. Jamnadas M. Mehta: There nre maIlY banking compnnies incorpornllE'rl 

-after 1937. 
The Honourable Sir M. Azizul lluque: I underst.and your point. Therefore, 

I am saying that so fur as the existing banking companies incorporated before 
19:17 fire concerned, this iR not applicahle. As regnrds the npplicahility of Lllese 
·clauses, my friend, Mr . .J amnarlas Mehta, does not object to the first sllb-clause, 
namely, that the fmhRcribed cRpitnl and the TJRid-up capitnl and uuthoriscd capi-
tal should have a certain relationship to one anothE'r, nnd that the capital of thE' 
~o pan  shall consist of ordinary shares 'only or ordinary !!hnres and snch nre-
ferfmce shares as may have been issued before the commencement of the IndiAn 
Companieli' (Amendment) Act, 1944: he doeR not object to that clauRe also. Hi!! 
difficulty is that in giving the voting right there mav he certain ndminiRtrative 
difficulties. Under this Act there is two years' time 'from the commencement of 
the Act of 1944. In other words, under this provision, it is open to the banking 
-company not to satisfy this condition at least for two years; and, therefore, he 
will ~e  two e~rs ~  and. within ~  time I promise' him ~a  I will spedally 
.f!xamme the pomt he has raIsed; and If we do find that there 18 going to be any 
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Bdmin;strative difficulty I may give him this ass ran~e that I will be prepar~  to 
take up this question with the Reserve Bank ~  IndIa to And o~  ~a  s l a ~e 
remedies nan be devised. I hope that after thIS assurance he wdl WIthdraw hIS 
amendment. 
JIr • .Tamnadu II. Jlehta: Yes, Sir; I am quite satisfied that if these com· 

panies which are incorporated after 19S7-and they have restrieted voting rights 
110 that cnpitBli&ts may not dominate over the concem,-are protected. These 
l:ompo.nies may be willing that their shareholders may deny themselves the right 
nf voting to a oertain extent, so that a single clique may not dominate. Tha.t 
was really the point of my amendment; and as the Honourable the Commerce 

l~ er hao; seen t,hat thut difficulty is there but thnt for two years U n~El  not 
~ orr  me, Rnd that in the meantime he is prepared to look into the difficulties I 
feel, I do not wish to press this amendment and I beg leave to withdraw it 
and will not move the other two. 
The amendmE'nt. was, b,v leave of the Assembly. withdrawn. 
JIr. JamnMI8 II. lIehta: I arn not moving Nos. Rand 9 because they are 

,'overl'd by the /il;t\urallce which the Honourable Member has given. About the 
laRt amendnlPnt which Rt.ands in my name. the Honourable Member. hat! already 
given lill n ~\ 'l nep thnt in order to satisfy the provisions of this Act Government 
will tnemRE'lvps set' thnt if IIny banking company wiRhes to raise its suhscribt'd 
capitaL ... (Iuterrllption). The Honourahle Member has given sn assurunce 
which I unc1erstnnrl is this, that the Government will sce that in spite of the 
ordinance nnd in spit,e of the right of the Examiner 0: Capital Issues to delay 
f.,rranting permission for raising new capital or for raising capital up to 50 per 
cent. of the subscribed capital-in spite .of that officer. as soon as a banking com-
pany AR requin'd under this Act wisheR to raise its cllpit,al to 50 per cent. the 
required ,.ermissioTl will he promptl:v givt'Tl. Is that right? 
The Honourable Sir II. Azizul Huque: As I have told thifl House, it is the 

intention of Gon-mlllent that so far as regnrdR perTllission being given to those 
~o pnn l's which wiII come within the purview of this Act, Government will see 
thnt ~ ~l e  t.o ot,her r('quirements thE' nE'['essnr,v permission will he given, and I 
am g'lnng thIS Hs~ ralll'  hefore the HOllsE'. 
Mr. Jamnadas II. lIehta: There are existing banlting companies. nnd 'you 

are ohli;.:ing tlWI11 to misf' ~ ' cnpitn!. 'l'hpy nre willing to enrry out your pro-
visions. TIIPII whut i,-, the other thing? 
The Honourable Sir II. Azilul Huque: So fill' as the lIontrol of capit-al lssue 

is cOlwprl1pd, "mPl'osing it is not the onlv Illutter, thert' lIlay l>e other matwrs 
,\" hich have got to 1)(' lo<>kE'd into. Mr. J;mllladus Mehta wishes to guard against 
one Tl'.lrticulllr mnHl'r. It lIIa,v he necessry to guard ngninflt. somE' others also. But 
T \' ~ t.he aSSllrnll('c thnt Government ,,,ill give the fullest facilities to t.hosE' 
(;omp:mies whieh have already ('orne in. so far alii permission if; required . 
. Xr. T. Ohapman-Mortimer (Bengal: European): Does thut mean that in the 
case of a company whieh has an authorised capital of 20 crores, with a paid-up 
cnI'!lnl of one crore-Govel'l1ment is going to allow the issue of 9 more crores '! 
The Honourable Sir K. Azlzul Huque: That is why I have said that it ma\' 

be that the whole question will have to be looked into by Government. But a 
COlIJl,UIlY which hUR a reasonable chance of success and satisfies that it would 
he able to raise its capital, there is no reason why refusal should be made. I 
Will SAV that we will try our best to give the fullest facilities to a bank in order 
that they can comply wit.h the provisions of this Act, because it would not be 
fall' either to those companies who have already come in to raise their capital. 
It may be that R company mRy have one crore authorised capital but only be 
one lakh paid-up capital; in such cases it· may be necessary to change the 
Articles of Association. 
IIr. T. Chapman-llortimer: That leads me to another thing. I hope Gov-

ernment would not necessarily insist that the new banking company should 
raise the additional amount of capital, bllt they will see that the oompuy is 
enabled to go to a court of law for a reduction of capital. 
The Bonoura.bJ.e Sir JI. AIlIul Haque: All these questions will have to be 

cOJlt:'idered. Supposing a company wants to raise 2 crores. snc) we know' that 
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~e  will never be able to raise those 2 crores, what is the uee of giving permi.· 
S!O!l? Every case will have to be looked into. But having regard to the provi. 
sl n~ of the ~ol rol of ~ap al issues, we will give the fullest faeilitieB that the 
~ ls  a~ l  compames may be enabled to function, if necessary, by a change 
10 the Articles of Association. 
Sir o ~ee lehangil': 1.'he Honourable Member brings in legillation which 

forces a bankmg company to conform to what will be the provisions of the Act. 
He must surely see that at the Sllllle time there are no Ordinances in existence 
whic:h will pre\'ent the company from conforming to t.he provisions of the Act. 
It wili be inconsistent to legislate that a company shall do so and 80 •  •  • 

Mr. Ohairman (Syed Ghulam Bhik Nairang): Order, order. Is the Honourable 
MaUl her (Mr. J UlIIllUdllS Mehta) going to move his amendment? 
Mr. Jamnadas M. Mehta: I wish to move my amendment in order that the 

position may be clurified. I move: 
"That in claullt' 3 of the Bill, after 8ub-lIection (2) of the' lIropoK'd section mI th8' 

roHowing 8ub-seotion be added : 
'(3) That fol' the purpose of carrying (Jut the requirements of IiUi>-Mection (2) (a} iii the-

new section 2771 the ... .'-1 wish tu rllmtgt "Cuntrolll'T" i.,to "EzUJni .. er"-'ExamDmIl of 
<'apital Issues of thl' Government of India Mhall. 01\ an appl a ~ D.y a \Janking company, 
forthwith grant the permission nec!essal'Y for raiainfl till' paiel.up Clapital of that banking 
-company up to 50 pt·!, cent. of its subscol'iheci capital _" 
Sir, tliere is no questioll of going to 8 court of law for reci:u.c:tion of capi,llaJ.. 

:My amendment is absoilltely straight. Supposing I have an ~8  capitml of 
~ lakhs Bnd I have got II paid-lip capital of Ii lukln;. As soon as this Bm 
is !lasRed I shall be requirpn to raise it by 3 lukhs more. Thu,t is; the only isaue 
in my amendment. How can I he de\lil·d permission to raise, i1 to 9 lakbs. 
Bfcausc on the n~ hand vou sa\, it shall m'lke 9 lakhs, on tme other hand, 
that h, the officer who is (';llled the Examiner of Capital Issuesr-lle might sit 
on mv appliratioll for months or for weeks. I shall be disobeying thl' law, lluJ 
on the other, somebody else will be holding UTI my applielltion. Tbat is the 
only case which my amendment covers, The Honourable ~ ll el  ma;y hnvl' his 
own reservations about coneel'nR whieh desiI"(> to reduce tl II· iJ' cnpitul-frolll onl' 
crore t.o 2 lakhR, find then lIlailltai\l that one IuJ,h paid-up is \l0:\"!· half. Tho!':!:' 
cages my amendment noes not. l'owr. My amendment cover!'!' liI' definite 81'1d' 
'single iSRue,-that. t.he cllpital should be nIlowcd to be ruised' \0 the extent 
l'NJuired by this arlll'n l n~ legisllltioll, I do not see how the GOTernment ~'n 

get. cut of this obligat inn wlwn the:\' WllIIt me by law to hrillg Illy capital mp, 
to 50 per cent. of my subscl'ibed C'upitnl. I del not think 1 need even argl1c, 
and the earlier assurance of the HOllollruhle Member wus perfee1Iy reasonab.J:e. 
I wanted him to repeilt it, hut Illy Honouruhle friend, Mr. Chapnuill-Mortimel', 
hl1:; frightened him h,v tatkillg of going to Ii 'o~r  of law and I'edueing the (;upital 
and all that sort of pal'llpbernutia wlllch I qUite agree may be necessary 10 the 
cape of other banking eornpanies. But in the case of banking companies eon-
tt'mplated in my an~~l 'n  t.here is n?thing besides ~n  obligatio.n on the V.lI.rt 
of l~ a ner of Capitul Issues to forthWith grant permiSSIOn to false the capltll.l 
up to 50 per cent. I1S required by law. T, therefore. submit that thifi allll'lJ(hnent 
should be accepted b\' the Government, or the assurance must be absolutely 
explicit so far as my • amendment covers banking companies. I am not cover-
ing othen;. Sir, I move. 
][r. Oh&lrm1D (Syed Ghulam Bhik Nairang): Amendment moved: 
"That in claule 3 of the Bill, after sub·.edion (!ill of the propoaed sectioD 2771 t.he 

fonowin!: Bub-section be added: 
'(8) That for the purpose of carrying out the requirements of Bub·section (e) (a) of the 

lie,\\, I18Ction 2771 the Examim'r of, Capital Issues of the Govemment of India shall, on an 
application by a banking company, forthwith grant the permiBsion nl'Cessary for raising the 
raid-up capital of thnt bankinp; company up to 50 per cent. of its subacribed capital'." 

Sir Oowll1" lehaDglr: I was just saying, Mr. Chairman, that it would not 
b..! quite fair on the part of Government to legislate to compel an existing com-
panr to conform to the provisions of the Act and at the Bame time have an 
Ordluance which would prevent. it from conforming to the sections of the Act. 
What Mr. Jamnadas Mehta wants is an assurance that if a company is willing 
and abie to oonform to the section of the Act under discussion, no r ~nane l 
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of Government will prevent the company from doing so or delay it from taking 
Inb8$ures to conform to the Act. That is a very simple proposition but my 
Honourable friend, ~ Commerce Member, naturally has some apprehensionli 
tha.t when a company comes with a request to raise its capital according to the 
R('ction of the Act thertl may be other reasons which may weigh with Govern-
ment and may result in a refusal. Well, if that takes place then as Mr. 
Chhpman-Mortimer says, the company has only one remedy and that is to go 
to court and reduce its capital. Why should you force a company to do that? 
If that company is willing and able to conform to the section of the Act, 
then I do not think by a refusal under an Ordinance you should compel a com-
puny to go and reduce its capital in order to be within the four corners of the 
Act Therefore, when this section was drafted, this ought to have been fore-
Sl't'll. Surely, Government knew the existence of the Ordinance and Govern-
ment knew that there are certain companies which will have to increase their 
(,apital. They are in existence and they ought to have foreseell it and now 
when an assurance is asked, Government express apprehenBions as to what 
ocnditions will exist whell that company comes for increase of capital. For my 
own part, I can see no reason to refuse a company to increase its capital, pro-
vided it is willing and able to do so. The Honourable Member said it may be 
a ou(>stion of two crores and the company may not be able to raise that capital. 
Well. if it fails to mise that capitAl, after having applied for permission, then 
it will fnll within the mi!'chief of this Rec·ticn and will be penalised or it will 
have to go to Court. /lllrl hnve t.he capital reduced but permission cannot 66 
refused. You cannot have it both wa,\·s. You must either give permission and 
allow him to make 1111 at.tempt to raise that capital or vou must amend the 
section of the Act. You cannot. have it hoth ways. I tbink that the conten-
tion put forward by Mr. JamnadaR Mehtn appears to he quite reasonable. When 
this clause was being drafted, yon knew very well that the consequence of It 
would he that companies n1Ui"t ('orne forward nnd aF;k for freF;h capital and 
you a~so knew when the clonse WIlS being framed that there were possibilities 
under the Ordinance of such permission being refused, unless you specifically 
provided otherwise. I am afrnid either an assurance should be given or Govern-
ment must amend the sect.ion. You cannot have it both ways. I personally 
cnn feel no apprehenRiol1F; with regard to accepting Mr. Jamnndas'F; nmendment . 
or to give an MBurance that Government. will see to it that a company is allow-
ed to conform to the f'f!ction of the Act. You cannot. refuse it-that permission 
or that assurance-or make it conditional. After all if capital is available and 
t.he ('ompany can raise it, t.hat is all that Government have to see. If that 
COlflrlmy fails to raise t.he capital, the remedy is that they must go to a court 
anti have the capital reduced. You cannot do both. 

Mr. T. Ohapman-Mortimer: This amendment seems to me to raise very 
much larger issues than appears on the surface. I did not suggest,-and I 
am snrry I was misunderstood as having suggested,-that it should be conl-
pulsory for a company which was involved in these circumstances 
to apply to the court for reduction of capit.al. What I asked was, what 
Government's attitude was in the matter. I think we must be absolutely clear 
in our minds about this. Government know, and we all know, that banking 
compl.nies whose authorised capital rul1H into crcres of rupees have been started 
in the last two years. Is it the policy of Government that all these companiei 
shouJd have a further hume of shares to enable them to comply with this law, 
or does Government propose in certain cases to say "Your a.uthorised ca.pital 
ill vpry large. It is quite nnnecessary for the carrying on of the bank and we 
suggest that the corr.ect re e ~ o~  you in yo?r par ~lar case is to apply. to 
thE court for reductIon of capital . Now, SIr, that IS not the same thmg 
&$ fmying that in every case this would apply. In some of the new companies. 
what would happen would be that the Examiner of Capital Issues would auto-
maticaUy say-"certainly, this is a bona fide case. They have to comply with 
th"l law. They have done so. Their capital structure seems all right. There-
fore I hereby 'sanction the necessary issue of further shares." That is one 
elise. Then you have the other where the authorised capital is all 
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enormous sum (to give a good impression. to the public), where the issued 
capital is perhaps a tenth, or even les8, Qnd the paid.up capital is relatively 
amall. In such a case, is it really the policy of Government that they are 
goiJlg to say-trhere is a banking company with an authorised capital of 10 or 
20 crores and issued capital of olle crore, paid.up capital of 50 lakhs. It has. 
forthwith to issue 9 more crores and have half of that paid up". I would 
scriously urge Government to eOllsider the implications of this matter and 
~ or ' they reach a final decision t.o have regard to what the Finance Member 
hac; 1I1'I::n trying to do to cheek the excessive demand for capital at the present 
timE'. That is my point. I do not, suggest that Government should make e 
Imrd hnd fast rule either way. If they accept Mr. Jamnadas Mehta's amend· 
ment, that, in fact, is what they will huve to do. I suggest the correct attitude 
for Government is to instruct the Examiner of Capital Issues to take a reasonable 
view. Capital in one case is only a small amount and permission can be given 
to issue more shares nnd in another e ~e it is II lnrge amount alld if is 
o oll~l  unnecessary to issue it because a company is already doing business; 
in eu<:h a case I suggest that the Examiner of Capital Jssues should say-your-
correct remedy is to go to court. In other words. 1 suggest that Government 
in this matter should haye discretion and shollid not. he bound in the manner 
in which Mr. J amnadas Mehta's amendment, seems to bind them. 
:Mr. HOO8einbhoy A. Lalljee: I risp to suppnrt what my friend Mr. Jamnadas 

Mehta, and Sir Cowllsjee Jehnngir, have snirl. 'l'his pr(·"'ent legisllltion has been 
Lrought because the Government want.s t.hat the bunking concerns now in the 
C'ountry must have sufficipnt eapitul, that they &hould lIot go on doing bnsineBs. 
without sufficient capital. Now, if that is the intention of the Governmpnt. 
then, surely, those companies which have been floated, in order to conform to 
thr Act, must be given liberty to have further capit.a\. The instRnce t.hat 
my friend, Mr. Chapman-1fol'timer, guve l ~  Ilot apply ill Ill,\' hllmh\!! opi11io11. 
If a company has ten crores of subscribed capital lind wants to get anothel' () 
crores, it is not because. if it applies t.o the Exal1liner, t.hat it will get thl' SHlIll' 
from the public whirh is presumed. It is II very well-known fact that often 
it is not easy to get the cllpital and it won't be fort.heoming for some time to 

8 P.II· 
the extent that many people seem to think. It may be thut when 
persons like Mr. ap n ~ or rner or Sir Cown!,1jec e an ~ 

ask for it, they will get it, but ordinarily people will not gf't sueh a hnge 
capita.l as my friend s(·ems to thillk lIIcrel.\' e ~  they are npplying to the 
Examiner of Capital Issues. What has be(,11 suggested hy Hir ' \\'a~ p  .J changir 
is that if they cannot get p(!l'missioll for it, in order to eon form 1.0 t his Act they 
will have to go to the court of law lind perforce will have to redllep their capital, 
and I agree with him thn.t is not fair or equitable. 
Then, it is suggested to giyE' wide pO\\'t:rs to the EXAminer of ('apital issues. 

T(, Authorise an offie'er to considm' what is a sufficient capital for a banking 
cc.nc<'rn whieh is going on in II certnin eit,v or district is too mllrh. 'Even the 
Finance Department should not tll1<e tf) itself t.his power because it is only those 
who take upon themRelv£>R to flont e.omptlllirs and do act.ually the business thHt 
know tbe requirements of the hllSillCSS t.hllt they contemplate or are doing. It 
it; impossible either for. t,he Examiner of capital issues or even for any Govern· 
~n  department to know what are the requirements contemplated by the pro-
moters or the directors or the ~ are ol ers  I think we cnnnot give that power 
to the Examiner of Capital J 8Slles or all.V other officer at nIl. It is a well·known 
fA("'; and it cannot be denied that the applicntions that are made to the Examiner 
of Capital Issues are seldom disposed of within three or four months. Many 8 
time he takes as much as six months Rnd Rometimes even more. It may be that 
he has not got sufficient number of experts or a big staff to deal with them. 
Thih office was only meant to take nway the surplus cash from the country and 
not to allow it to be invested 8s far as possible. In other words, to Boa.t a 
company, capital was required and it is the poliC',V of Government that Capital 
bhould not be invested in every concern. We were given to understand by the 
}"inanee Department and Ilctually an undertaking was given tha.t e&pital for 
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.uuy industrial or banking concerns would not be refused ~ e  those which a~e 
.not deemed to be useful at present. But It IS. not ceriaI¥. 
that some banking concerns Dlay not be refused o~ the 
rf.'IIS')1l that this country does not want banks. Now, 1£ you 
pl'o ~ ill the Bill that capital must be taken so as to make them solvent 
.and strong enough, you cllnnot then have power to say that they cannot ~a e 
it. III other wc·rds in the same breath you cannot say that they must have It or 
~ E l' se they must reduce Ilnd thercfc·re go to the court. Now, going to the 
court meant! the stopping of all the exit!ting business and arrangements. Those 
who are conllected wilh the banking affairs know very well that if a going concern 
like a bank is going to apply to a court for a reduction of capital, it would mean 
the stopping of some of the business, t.hus causing uneasiness and panic. In 
.othet' words, it will mean something like 0. liquidation. You will have to givll 
.un [1ssurance that the Examinel' of capital issues will have to sanction to the 
banking companies who want Ull extra ~ lp lll pedorcc 01' sOllie such thing 
must be done. I think it is 0. serious Ulatter. Above all, I would never be Il 
.part,y to leaving the whole Dlatt,er to the Examiner of capital issues. I say it 
-once &gain that even the post of the Examiner of capital issues was enunciated 
on the UIJderstanding that industrial and banking concems would not be handi· 
.capped. They are being forlled now for the sake of sound business and the 
safety of thc people and yet you won't give them their capital. My friend, Mr. 
Chapman. Mortimer, savs that we should leavl:: it to the tender care of an officer 
who has been especiallj' appointed with the object not to give capital, or to 
.avC'id it.s giving us far as possible. It is impossible. We know that even 
.Oldinllry applicut:olls were not disposed of within three or four months. It 
may be due to less staff or want of experts. I have no objection if you do not 
want the ~ap l to go into the coffers of the public for all and any purpose 
and. want It to ~ invested .in war louns. At the SUUle time, you insist on 
p'.ltung the banlung compal1les on u sound line you must allow them that . 
.You canllot have it br.th wa,vs. With these words I entirely support Mr. 
J,lII1J1udas Mehta and Sir COW!lsjpp Jehangir. It is a serious matter and I hope 
the Commerce Member will give his careful consideration to it. It is Ollll of 
th; matters fOl' which the whole Bill ought to have gone to the Select Com· 
Dilttee. If the HOllolll'uble :\IE'lllhpr hIlS ullY doubt he clln clear it up. 
Tbl! Honourable Sir •• Azlzul Huque: I have no doubt. 
The Honourable Sir Jeremy Raisman: ~ r  I regret tlif\t I Ulll under the 

<1:!;Udvllntage of not having hpill'd SOlrle of tlH' previQus speakers on this amend· 
llJCnt bl'causl' I was uuuvoidabl,v deiaillcll and was not able to be in the Rouse. 
As fllr as I CUll sce, the aml'ndment seeks t,o ensure thut in cases coming within 
tilt' mischief of Jlllrt (a) of sub·cluuse (2) of this clause. the bunking company 
'which is required to raise its paid·up capital lip to hulf its subscribed capital 
shall 110t encounter any diffjC'ulties from the existing control of capital issues. 
Well, Sir, as fllr us that is concerned. I am prepared to assure the House that 
FllCh difficulties will not be m:sed. That, Us fllr as J can see. should dispose 
entirely of the subject·mutter of this amendment. I have not examined the 
legnl aspect of t.be matter. T IIT1l douhtful whether the term "Controller of 
'Cupitnl bsue!';" is the techniC'al title ..... . 
JIIr. JamnMaa •• JIIehta: HiI' designation is "The Examiner of Capital 

Jssues." . 
The Honourable Sir Jeremy a a ~  Even ~e E n n~r of Capital Issues 

does not, I believe, exerci5'o po ~rs hImself .. ThIS o~ rol 1S exerc:sed .by ~e 
.ro t of Ind1'" ulld I thillk It would be .mappropr1ate to express th1s obh· 'UOVflrnmen .. . . I to . 
Rtion in terms of the Examiner of Cap1ta:1 Issues. t ~e~~8 me. many 

~ase that it is undesirable to attempt to r,(lve statutor! r1g1dl.ty to a a~ er of 
this 'kind. The Government are fully aware of the pomt ~  1ssue .and w1ll ~ee 
that the necessities of the !1ituation are met. I do Dot thmk. that ~ questIon 
of the relation between the subscribed capital and the authonsed ~p al comes 
into this at all. Whatever steps may have to be taken by a ~an  company 
in order to comply with that requirement of the law. they ll~ have to. take. 
'That is a matt-er' the suhstance of which is belore the House m the BIll al 
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drafted, and it ~ 8 matter which has bceu ~ ore the country for a considerable 
time and on which a great body of opinion is, I understand, favourable. I do 
llot think, Sir, that there is unything more that need be said on this. I would 
suggest to the Honourable Member that in view of the assurance which I have 
given he should withdraw his amendment. 
Kr . .TamDidu II. lIuta: I am a supporter of the sectiQ.n itself, but ihis 

difficulty is real. That is why I have raised this point, and the Honourable 
the Commerce Member in the morning was far more generous than now. Now, 
Sir, if an assurance is given that those companies will act according to the Bill 
when it becomes an Aet, Rnd if one of them wants to raise its capital, you will 
not put obstacles in their WilY, that is the only thing that is wanted and since 
you have given this assurance, I do not wish to pursue the matter. 
Sir aOWaajee .Tehangir: What about aut.horised capital? 
The Honourable Sir M. Azizul Huque: That question has not bee_n raised. 
Mr . .Ta.m.nadas •. Mehta: It is !l simple que!;tion of bringing more money. 

I nsk you not t(\ put. o ~ les in the way of such a o ran~  I am hoping that 
~ assurance means .  .  .  .  . .. 
The HonourabJe Sir M. Azizul Huque: I w!lnt to make it quite clear that 

so far as the ns~ ral  is C'oncerneo. it tom·hed thnt part of it e8r n~ relation-
;;hip between FmhsC'l'iheo capital and paid-up cnpit,nl. It is only t.() Ree that the 
paid-up capital nnd the !':l1b!':('riheo C'npital l'platiol1ship is mniniained for ~l  
he wanta the os~ rnn e nilo t11e Honollrnhle the Finance :\1:emher has ~l en 
that assurance. So far liS the oth('r pnr ~ are eoncerne<l. nuthorised cnpital, 
that is a matter to be left to the hl\nks concerned in view of t,he lnw cx;"ting 
at the present moment. I hope t,he Honourable Member would withdraw h:g-
amendment,. 
lilT' • .Tamnadas M. Meht.a: The!:!' lenvp, of the honse t.o withrlrnw t.he amend-

Il,(·!lt. 
The aIlIelldllwllt a~  by leuve of the ASSt'1I1bl,v. ,,-ithdrnwII. 
Cluu"e 3 WUI> added to the Bill. 
Clause 4 wus ndcll·d to th(· Bill. 
Clause 1 was added to the Bill. 
The Title und the Pn'ulllbll' were addf'Cl to t,hc Bill, 
The Honourable Sir M. Azizul Huque: Sir. I move: 
"Thnt the TIm. nR amended, be passed." 
Mr. Chairman (Syrd Ghlll:Jln Hhil, \'ninmg): The C'Jllestion is: 
"Tbl Ih£' Rill. R. nmPTHh·cl. hE' p"""rd_" 
The motion wns aooptE'd. 

THE T\,DTA\, ATRCTIAFT (:nfE\,D"!'.fENT) RILL. 

Sir Gurunatb Bewoor (Sccretary, l'osts and A:r Depurtment.) : Sir, I move: 
"That the 13'111 {UI,ther to amend the Indian Aircraft Ad., 1934, be taken into 'ons ~ra on  

Hir, the amending Bill which 1 aUl now moving for the cOlll>ideration of the 
House is intended ~  my.elld section fi of the Indian Aircraft Act, 1934 bv the 
addition of two dauses. Thc statement attached to the Bill g:ves in brief the' 
objects and reasons for the amendment. But the House would like to have 8. 
little more information than what coulrl be given in that stat.ement. 
Sir 1'. E . .Tames (l\Iadrlls: :EUI'Opelm): 'rhe Bill has not :vA been moved. 
Mr. Chairman (Syed Ghulr.m Bhik Xairallg): The motion is being moved 

that the /Bill further to amend the Indian Aircraft Act, Hl34, he taken into 
cCJllsideration. 
Sir Gurunath Bewoor: Section 5 or the Act or ~r  the Central Govern-

men4:i by notification in the Gazette of India to make rules, regulating among 
other things the operation of any aircraft or closs of aircraft. Under the same 
section such rules may provide for the conditions under whieh aireraft mav be 
1Iown or may carry, passengers, mails or goods. The contro1 of the opera ~n or 
aircraft by a systernof licensing the operators is essential in any rountrv which 
does not restrict itself to State operation or 8 monoply orpora o'~ or a 
company. The United States of America, Great Britain and Australia have. 
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for example, had licensing systems in force for a number of years. In India, 
however, though the Goverl1ment"Could, under the Indian Aircraft Act, make 
rulu for licensing air transport operators they have deHberately deferred' action 
with two objects, l1rstly to observe results in other countries of the licensing 
system and secondly to give more flexible conditions for the early stages of 
gl'Cwth in India. This was appropriate and. necessary in a country like India 
w?erl) l'ffort,f, have to be concentrated not in suppressing mushroom growths or 
wIld ~ e eE  but on encouraging and mllintaining alive the few organisations 
which hud been brought into existence with much effort. The development of 
oivil uviation in India hus certainly been comparatively slow. 

It is not necessary now to go into the reasons as to this slow growth. But 
HOllOllrllble ::\fembers wou'd no doubt be aware of the fact that while many 
Lmopt'an l'olllltries went in for heavy suhsidisntion of air transport services, 
til1uneinl l'onsiderations in India have generally made it difficult to provide such 
subsidies. It WIIS with the introduction of the Empire Air Mail scheme thAt it 
beellme possible to givt' f;ome aid in the form of mail ('ontractfl pavmt'nts and 
thif; ]('d to the «('Vt'IOPIlIPllt of two feeder air services within Ine1:a, Prior to the 
Ollt break of war, there wpre· thus in India two contract mnil services, namely. 
K:1t:\('hi-f'ololllbo, and Karachi-Lahore. They covered an air route 
1',ilt'II,!!' of 2.470 miles and the annual flying mileage was ]·1 
ru:!lion IIl1el the eupal'ity ton miles operated wa.s 453,000. Besidtls 
these' sen'iccs which operated throughout the year, there were 
a eertaill l ~ ' of services sponsored by Indian Stut,es ond by private enter-
prl ~  ~n e of whieh were scasoBul in operation. I might mention the services 
Gp(·rnt(·rl by Tutus between nombay-Triehinopoly, via Trivendmm and 
e e~'l  Bombll.\'-T>elhi 1'11/ Bhopal an(l (;wa'ior; by Indion Notionnl Air-ways 
between Lahort· Hnrl Delhi lind by the Air Ren'ices of India between Bombay 
und Kut.hiuwlll'. The aclwut of t.he wur prevent.ed an'y further development "f 
nil' ;';('J'\'jC'('s hy I'rivatt' L'ntl'rpl'isf's, nnel ev('n in tilt, (,lise of eRtnblisheel ser ~es  

it I'lOOIl hecnm(' impossihle for some of tllE'm to continue the;r opt'rRtions due 
to tIll' (lifficulh' or !,!'ptting-fl'Psh uireraft parts etc. All efforts had now to he 
cOJle('ntJ'ut.l,d on !wrviees eSI"l'ntinl for war. Such civil nir ol'ganisotions as 
exist hnve been utilised to the ext.ent. possible, to operate services which have 
a defir.ltt> neees ~ for the war effort Rnd in fact the magnitude of the operations 
now carried out. by the two prineipRl companies is greater t.han before the wnr. 
III o ~r ell8es the transport f;erviees are operated hv Service aircraft a.nd by 
Service personnel. . . 

The ('ondit.ioll8 crent·ed hy t,he war have given a great impetus to the 
de,y('lopment of nir trAm.port nnd t.o highly ndvanced forms of navigntion tmd 
('om;inc'rnhle progress has heen mode in t·he mAnufacture and operation of 
large transport. plan!'s nnd in navigation by day or by night. There is keen 
nllll Il(·tive interest in the post war development of air transport and many 
("':'tllltries in the world nre preparing tllem"elw8 to meet the large demand that 
is bound to eome for air transport services ill ull countries. In India. there is 
very keen int.erest on the part. of the public as well as on the part of industrialists 
HlId blll;ineFlsmen. India cannot nfford to lAg hehind in the development of air 
trnmport ser 'e~ in her own territory. India if; ideally situated for. the deve-
lopment of air t.rnnsport. It hns a good elimnte for the greater part of t·he 
yenr, thE' large ('entrel'; of industry and population are separated by long distan-
ces. India il'; on the highwRY hetween Rutope Rnd the Fnr East Rnd 8S such 
her telTitory will be cmsFled hy internAtional world air services which are bound 
to be greatly augmented at t·he end of the wor. In order that India may have 
hElrself R first class internal air service and be able to take her proper part in 
tha intel'Dational services in due course, the Government of India have taken 
lIf. tIl') question of post war planning for internal air services in the first instance. 
This plan is now ready and is shortly to be submitted to the members of the 
R£:<:onstruction Policy Committee for their information, criticism and advice. 
Honourable Members are probably aware of the constitution of such committees 
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to l'ons~ er various poIt-war plans. On this Committee for Posts and Aviation 
there al ~ representatives of the departments of the Government of India COD-
cerned, such as the Finance Department, the War Department and the Railway 
Department, official representatives to be nominated by the eleven Provincial 
Governments, representatives of Indian States and non-official repreilentatives 
l'epreRenting commerce, trade and industry. 

I hope very shortly to be able to send our memorandum to the memberli 
of the Committee and also hope to be a.ble to publish it for the general infor-
mlltion of the public. I was hoping it would be ready by today but I regret 
that. the pressure on the Government Press has rather delayed it, 'specialiy the 
printing of the map. Honourable Members would perhaps lik€' me, therefore, 
to give a few outstanding feutures of this post-war pran. This plan contemp-
laTes the establishment of dailY air seryices or. the main trunk uir routes cover-
ing India north to Routh and Cllst to west. with link rOlltt'i' ~ llne n  the 
trunk rout·es at suitab:e points and with extensions to the capita!s of adjacent 
countries. These contemplated Reryices would cover an air route mileage of 
1O,[J()() with an annual flying mileagc of 7! millions. and with aircraft of the 
clas .. ('ontpmpll'ted the totul transport t'ffected would RmOlmt to I2! miilion ton 
rn l~s Il year. As compared with the air sen'ices operated before the Wllr the 
nnnu'll !lying mileage would be five times and the 10n ~ell e Iii times. This, 
as thl' House wili undprRtancl, is of courf<e our first inRtalmcnt. The Ilervicf'f; 
wi\! hI:' mixed paRf;engpr, freight and mail IlerviceR. The nirC'rnft will hnye 
Rc'('omYJlodat,;on for lwtwpell 12 to 20 pU8f;pngerf<: the services will he of <lnil.\' 
r ' E'nl'~' t.o hegin with to he' ine'fl'nlled later if nef'f'Rsllry; and flf; nnd wlwlI tllp 
nir rout·es ure organiserl for night. l~' n  thp f;C'rvi(,PR will opemil' h,v night. TIll' 
connecting services will make' it pOf;sible with few exceptions to leave flny place 
in lndia on th!' air rolltef; Hllr! flrrive on the f;anw dny at any otlwr pll\ce on the 
air rOlltes. The capitnl inwf;tecl by the operating ol'g:mif;ntionf; will probably 
he hef\\'€,pn R nnrl 4 'rol'p~ and fhe annun! ('Of;t of opprnt;on if; e~ n 'rl to be 

e~n 2 and ~ crores. 

J will not enter into any further details because Honourable Members as 
w€'11 n,.: the general public will soon have an opportunity of getting acquainted 
with thl' full detailFi of the seheme. Stimlllnteel by the f'f<tnhlif;hml'nt of the 
majc.r oil' Rervices I hnve mentioned thcre will ll~ o\l e l  be considernbl(' 
independpnt. deve10pmf'nt of tht' a;r Rf'l'vices of RC('OIlC!nry all'rl of locnl import-
ance. Tn order to meet th!' deyelopment which if; not only expectpd but whieh 
the novernment of Inrlin eleRirl' act.ivply to !'ll('ouruge and, if neceSFillr.v nnrl 
p<JsRible to support, it iR es~en al to provide a licenRing system. The objects 
of 811Ch R RYRtem nrp. to promote rational and !'conomi(' development, to enRure 
safety. regularity and reliability, to ensure thnt the air services meet the real 
nf'eds of tlll> ' \ r~'  to (,o-ordinnte effort, t·o discourage the growth of mmhroom 
orgwwwtions and ~ n  RchemeFl, and to prevent uneconomic competition 
involv:ng waste of national energy and of national assets. It iii with these 
o 'r~  ~ the Governmcnt of India are now propoRing to take powerR to make 
r111es for the reguhltion of air tmnRport services and for the prohibition of the 
use of aircra.ft in such services except under the 8uthoritv of und in accordance 
wit.b a licenCE> Authorising the estnblisbment of a service, ann for obtaining 
information from the app nn ~ or hoMerR of such Iicenee.For t,he tim!' hping 
the operation of non-scheduled air transport. that is to say, charter and ta.xi 
fli.,hts will not be made suhiect to licences: such :ftightR. like all other l n~  

will continue to be covered bv the Indian Aircraft Act and itR rilles. As I 'have 
said before, the rules which 'it is now intended to make could have been made 
under the existing provisions of section 5 of the Indian Aircraft Act; but Gov-
ernment felt that mnce a definite principle of licensing of air transport service 
was being' adopted, it would only be fair to the legislature if the matter ,Was 
brpughtin specifically under the Act. And it is, therefore. that this amending 
Hi; has been brought forward for the acceptance of the Legislature. 
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'rhe Bill gives power to Government to make rules. Under laction 14' of the 
.Indian Aircraft Act any power to make rules conferred by the Act is subject 
to ~ condition of the rules being made after previous publication for a period 
-of not less than three months. Under sub-section (4) of section 6 of the 
!I<·fence of India Act of 1939 section 14 of the Indian Aircraft Act has ceased to 
a ~ l'flect !luring the continuance of that Act. Blules can, therefore, now be 
made without previous publication. This amendment was made under the De-
fence of Indio Act because in war time it is necessary to be able to make chnnges 
ill tim rules to meet urgently and expeditioUl,ly any special circumstanees that 
may arise. Even though section 14 of the Act has ceased to have effect we 
·consider thut it would not be filiI', fiO far us rules to be made in accordance w:th 
th:;l powers now to be given t.o Government under this amending Bi;l are con-
-cel'lled, to make them without previous publication. I, therefore, undertake 

~  the rules which Government propose to make under the provisions of this 
-clause. shall be duly publisht'rl fol' :I periorl of not less than three months, and 
:any vIews or criticisms whiC'h lire Tl'('piwd will be ('flrefuliv ('onsidered before 
thd rules are finally issued. . 

Rir, I move. 

Mr. Chairman Y ~  Glllllalll Bhik ~n r l  l\Iotion moved: 
"That the Bill fUl'thel' to anll'nd tilt' IIl,Lun Ail'craft. Ad, ]934. hp takl'll int.o eOJlAi<lel'a-

i 1011 , " 

Sir r. E. James: Sir, this Bill i;; gpelllingly a 1lI0dest one I;nll of slllull aU'ount; 
ndllHily it if; un extremei.v illiportant onc, I alii glad thut m:y Honouraole 
friend, Sir Gurunath Bewool', !ta.' lII:JUt' SOllie attelllpt to explam whut Gov-
PrIlmcnt polie'y is in thc llluttel' of civil a viution in the future; but I ILlll bound 
to say that I founu his explllllaticil di!'tinetl,v vtlgue. Therefore, I am under the 
obligation to usk hilll to gi \'l' t hI' H oust', if II!' will, SOllie further information 
011 tlil' poli('Y of the GOVCl'IIlIll'llt "I' J III I iii , if l~'  have one, wit.h r'~ ' r  to 
the develoPlllent of internal Sl'ni,"'s and India's plat't' in the air ' ~ of ih(· 
fllture, 

BeforE' I dE'al with tho!'e lar"er I] lIl'stiom; 1 would ii)<c to l.e1mowleclge with 
thanlcs the assurance of lll\' H~l l rn e friend thut betol'l' the l ~ens ll  board 
is set up unrl before the ]"ules un' framed lIudel' the Ad Hot only the i10licy 
c:Jmn:ittec uttached to his dl'partllll'llt but also the inter!.!"t" eoncerned und 
Imblic Opillioll will have an  opportunity of expressing ~ r views. He galve 110 
indir'n tioll of Government \'ipws on the constit utioll and the powers of the 
Hoard, T express some sUl'pl'ise  lit this, beeau;;e here is t'le I.egihlature which 
is t!upposed to represent, ill a llIen;;IIrC, pllblie opjnioTl. IIlld We are ~s e  to 
give our assent to this Bill IInder whi('h hI:' i!' going to set up !l very i!nporlant 
liC'-=,ming board. Yet he tells us nnthinl{ about its composition Rnd very little, 
except in general tenns, about its functions. I would express the hope that 
the H.)arrl that is to be set up will be a Board which is both expert and 
independent ... 

An Honourable Kember: Above all. 
Sir P. E. James: Yes, it will, in fact, be a Board "above bor.rd"! And 

it should be Il bOllrd which will attract the confidence of the public and also 
of those operating ('ompanies which will app!y for the Ilecesst\l'y licences. 

I wou;d like to ask mv Honourable friend, if he call allld will, to give us 
some further information about the Government of India's poliey ns to the 
future of civil aviation in this country and the place of India in the world of 
the air after the war. An early formation of an Indian air policy is increasingly 
important. The conclusion of the war will give India a. very unique c.ppor-
tlJnity. 1'here wiiI be in this country man." efficiently tnlined men ranging from 
ground staff and mechanics to pilots, and there wiJI be Il large Ilumber of fully 
equipped and well-placed nir fields. Other countries, both within mId without 
the Empire, are losing no t.ime in mnking preparations now for post-war deve-
lopments. Not very long ago, President Roosevelt and Mr. Winston Churchill 
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t.ther, after discussion, iaid down certain main principles for II. free air 
polioy after the war. Here they are: 
"(I) That. internal aviation mOllld be operated and owned by the couDtriea concerned. 
(2) That the machinea of other countriea ahould have the right to un air porta to refuel. 

but not to pick up goods or pa_gera; and 
(3) That wheJ'ever possible aDd profitable air lines 8hould be run by private compani_ 

an(l not by Govrnments. though there would, of course, be exceptiona in the caae of cert&iD 
routea on which communil'ltions were deairable but, which for various rea80ns might not. 
be operated by private companies." 

Now, Sir, I wonder whether the Government of India can here and now 
oa,) that they will accept those three guiding principles as their policy. For 
exuUlple, have Government decided yet how these anonymous route" that have 
bt'en described (without mentioning any place names) how t,hey are E dually 
to be operated? There are four alternative methods: First, there is the 
nwthod of stnte-eontrolled and stute-operated services, which, ill Illy view, is 
ul1economic, expensive and for which certainly there is not the requisite 
governmental machinery in e s e ~e  1'hen t.here is the 1lI0llopolY-ll s ~ e  
which, I suggest, is seidom successful. Imperinl Airw'IYs hnd a l'.onopoly 
but it was unprogressive and completely defeated by the enterprise of com-
mercial competition, subsidised by foreign governments. Then there is 
subsidised privute operations, that is to sny, private 1perationo; suhsidised 
directly by Gon·rnment-a system which experience has &hown hr.rlJpers ini-
tiative and independence. Initiative and independence lire es<;eniilll in any 
effective and l'Incient organisation of civi! aviation lind this clln he ody 
l1i:hieved by cnrfful administration. b:v t,he lllliintenance of serviees lit economic 
speed, and by the ll n ne8~ to write off aircraft hefore thEY Hl'e out-of-date. 
I suggest t.o nl~' Honourabl(' friend that subsidies should be lllllltlCessnr.v if 
adeq'Jste remulIt'rntioll is pnio by GowTIlnwnt for carrying mail,;, und if nov-
erllmcmt is suflicil"lltl;v gem'rom! in its support of resenreh, the pooling ()f 
information find other ('ssent in I refjllif'itf's for n rapid and effective df've!opment 
of civil aviatio11. Hi)". T beliew that thc lIlost effieient and e('ollol1lic method 
of operating ph·il nir Jinf'f' is ('on trolled ('ompetition. ~ that I mean the 
licensing of rt'plItnhle ano finl1l1C'illlly soun(l companies to opernt(' on ('ert-ain 
rO!lte!; under prescrihe(l (·onditiolls. T wonder whet,her Govf'rnment, has 
revi('wed these varim!!:; nltematiycf' und. if so, whether mv HOllourn:Jlc friend 
clln tell the House what is t lwir eonelusioll. .-
Xow, Sir, I paBA on to the wider question of India '8 place in the post-war 

flying wor:d. The Government of Indin wus represented at :1 ('onferenee wldch 
wus held in Oet,oher in Lonnon under the r,hairmanship of Lord Beaverbrook. 
1t was nttended by represcntntivcR of thl' British, 'Dominion r.nd Colonial 
Oovemments. T n er~ an  thnt this ('onferenpe was only explorntor.,'. '\"e 
have been told tltut the proceeding!; Wl're confidential, though they ure bE<ing 
reel~' discussed in vurious jOllTlIU IS in different parts of the world. One thing 
we do know. This Conferenep rl·cOIl1I1H.'nc!ed the ons ~l or an Air 
Tral'l"port Authority Ilf'so('illtt'd with und rCl;ponsibJe to uny (Irgnliislliion which 
Inight be set up by the l'nited Xatiolls lifter the wur in ('onncetion with inter-
na ~nal sel·m·jty. This sotmels \'el'y Illul'h like the nucleus of nn Eillpire Air 
Council. Is that the case? Cun rll.\' Honourable friend teli \IS ,tllything about 
that conferenee and whether in thm,f' disellssions India represented her eIaim 
til hI.! included in Hny sueh organisation that might. be Fiet up:> Sir, in the 
post-war flying worlel, unles8 India now develops a clear-cut Ilnd definite policy 
and pursues it \\'ith vigorous determination, she will be left ut the mercy 'Jf 
thretl or four great powerb who, between them, will monopolistl the great 
n~erl a onal flying' routes of the wor'd. I claim that India. 8hould Il'Jt only 
develop internal flying services on a large sca.le but should r.lso dlwelop 
external services: and I should like to be assured by my HOllOUro.ole friend 
th&t that aspect of India's post-war policy is being borne in mind and planned. 
There are many reasons why India should develop lines of her own outside 

this country; some ure strutegic, some arc commercial. Strategically India is 
an important base in the area now known us oouth·East Asia, lind if there are, 
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as I believe there will be, regional arrangements for security in the future, 
India should share in a large measure in such arrangements that are tI",de in 
this part of the world. Secondly, India has, in some of theRe r:c.untries ,,·bich 
iJordf:r the Indian Ocean and the Bay of Bengal, large settlements of her own 
countrymen. For commercial reasons therefore and in order that India lOa! 
k(>ep in touch with her children overseas, it is important that she f·hould 
develop routes to these countries. Air routes increase trade lind friendship.;. 
lIl1d all increase in trade and friendship with these settlements (),\"erseas will 
be of very great benefit both to this country and to the coulltries in which 
Indians have settled. 
There is one suhsidiary qUCl!tion I shou:d like to ask and that is whether in 

considering the future, preparations will be made to take over the operation 
of those routes which are now being operutecl by the Transport Command, as. 
soon as it cellses to be necessary for Transport Command to operate thoss 
routes. I may say th/lt Transport Command is performing admirable service ill 
the el!lergency with the zeui and efficiene,v characteristic of the RA.F. They 
nre lnying the foundution for illlI1ol'tunt eivil air routes after the war. 'lheil"" 
~ pel' en e will be extremely valuable ami 1 hope will not be entirely lost to. 
Uli;; eountry. I should lil{e my Honourab:e friend to consider at what Jloint 
of development will Transport Command hand over the responsibility for flying 
011 ~o e of these routes to Civil Avintion when the emergency has passed. 
My last question refers to the importHnt matter of the I;liOPS which are 
'e ~ar  to strengthen the adlllillistrutive machinery of the Civil Aviation 

J)"'purtment itself in order to equip it fot' the very heavy tasks thRt bre obvi-
l ~' awaiting it. I have notieed in all the Committees that have heen set. 
up to deal with reconstl'udion lifter the war, no committee has yE',t been lIet 
IIp t.J deul with the on:rhuuling of the ndminist·rative macbine of ~e Central 
Uovernment, which is bound to be neccf;sary if some of these rather grandiose 
h(·!Jellles are to be cllrril'd out. I do lIot want to say anything 1lI0rC about that. 
gCIllJ"n! question; hut I Jlut it to my Honourable friend t.hut it will be 1I0CCS-
snry ,cry re l l~' to :;trellgth('ll the machinery at his disl'oslll if the Civil 
A viniion Department is to meet thc obligations which ~ has described. The 
(hWl'l"llllll'lIt will, 1 tHkl' it. h(' resl'ollsible for the maintenance of aerodromes, 
lighting, radio, mpteorolouicnl ser\'il"es. wireless r.ommunication. supply of 
idorlllutioll, t\'Hffic l'cgulation, tIlt' inspection of aircraft and aircrews, negotia-
ti:lll-; wit h o]'eratillg eOlllp!lI1ies, llegotiations with other count.ries in n ~r

nutional agTl'l'll1l"nb, Ilnd, what is nlmORt, morc important than anything dse, 
I'C3CI'I'('II. 'Ihis is n wiele extension of the present rcspollsibilities of the Civil 
A-,'iutiu;' Department which, in rn~' vil'w, will l'l'quire thorough reorganizution 
and much strengthening, I should he glad  to know from my Honourable friend' 
what Government hUR in mind in this mll.tter. 

nefol'c the w/lr this Department waF: heated as one of t-he Cinderella 
11cpnrtnwnts of Government. I am a little apprehensive of Govermm\nt's. 
attitude, for I observed in the paper the other day that the Honoumble 
l\Ielllher in chnrge has tnken to himself another Department. Now that must 
lJ1ean one of t.hree things: either the responsibilities of t.he department over 
whieh he now presides ure not. sufficient for him, or the work in the ~  

deparlment means nothing, or his shoulders are so hrond and eupable t,]lIlt he 
is ah1e io take on further responsibilitieR without impairing his efficiency in 
'.I·nv on(' of thcm. 

Nawabzada Muhammad Liaquat· Ali Khan (Rohillmnd and -KtIllIUOIl Divi-
&illllo;: Muhammndan Rural): All these three statements are corred. 

Sir 1'. E. ,James: I am sure it is because his shou:ders IUd 80 broad and 
l' pa l ~ that this ('hange hilS been made, But I do hope that the Government. 
of India will not treat the Civil Aviation Department as one of the IInimportaut 
dl"plOrt.llIellts. FOl' years this Department was starved in every way possible. 
India ollght to have had a civil aviation service before tht\ war of some-
UlIAgniturle. I do 1I0t say that Governml"nt alone was l"BSPOIlHib!e, for there-
was undoubtedly a dearth of public and private enterprise. 
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Slr ~ .•. .Tam .. : Still, there was the responsibility of thiR department to 
create more air-mindedness on the part of the public. I only l p~ ~  llIJ,W 
that the age of the air has' come upon \ ~ ~ Govern\llent ~  ~n l  ~  10 

this matter nt any rate, wake up und deterllllllf' to pllt T ndm III her rightful 
place in these important dewlopmenh; that urI' going to tuke pluee lifter the 
WM'. 

1\'1.'" last word is to point out tu my HOllOUl'ub!e-friend, ~ ~e re l\r  ill 
.chal'ge of this Department, that other l'Olllltries "'ill not ilt!lud stiil. Some of 
·them are already looking to ilJlpol'tant d(>vl:!lopllIellts in this country. My 
Honourable friend must kno\\' liS wEJ us 1 ILlld those of 11" who UI'!! interested 
in this nll~ er know, that SOllie of the IIIOSt. powerful ('ollntl'it's in the world 
;&re determined to nlnke Il hill t.o ('lIpture the grent internationul rC'lItes cit,hel' 
for passenger or for goods truffle: and unless the GoVeTlllllent of Jndin have 
thenlst:lves a clear-cut ancl imllginative polic':V which ~' are prepllred to ellrry 
t,hrough with determination. '~' will find that others, more powerful, perhaps 
lesrl scrupulous, and more <It,·termined, have taken from India {Ill those ad-
vur.tages in the matter of civil aviatioll whieh thii' wnr is likelv to le'we as one 
-of it.! more happy legacies. Sir, I support the BEl. . 

Dr. Sir Zla 'Uddin Ahmad \ l;uih'd llrovinces ~o el'l  Divisions: Muham-
IUadall l~ ral  ~ r  1 WUij und'-:r the imprl!ssion that civil uviutioll hud handed 
o~er its r~l pons l  ~o  the lllilital"Y ~el ' r lll n  !lnd we were 1I0t going to 
diSCUSS tillS questIOlI of IIII' I:!el'nees dUl'lllg the \\'ur. We l1t:ard that there was 
.a Department of Civil Aviutioll oefore the wal'; uut! WI:! ouly heard whcu the 
.Budget CUllie before us; but liS fur Wi the lwl llul work of civil UVlutlOU WUt; eou-
er~e  I said at olle tUlle it WIIS till opeu question-like cholera pills, about 
W111Ch a person !lsked whether they were illtended to produce cholera or to cure 
cholera. The position wus the sallie IIbout c.vil aviution. I know that for 
,years and years I had U fight with the Director Gencral of A viution, who was 
really the personificatiun of the entire {kpurtlllent of civil uviation, to give 
more scholarships to persons who really descrvl'd thcm; but ill sp:te of my 
repeated requests, I never n~ 'ee e  during tlrc five or six years Ire -"'us holding 
hi':! office; and I kept quint lWei said nothillC: about civil aviation and I thought 
it was a closed ehaptel'. \\'e kllow \'('ry well thut after the war-probably t'ir 
l~l'e er  James d:d not stress this particular point-but J would like to stress 
it-there will be a triangulllr fight between the rail ~ r e  the ron'aserviee fmcl 
thf' air service. Up to tire present tire fight wus only between road tLlld rail. 
But after the war thcrc will be this triangular fight. For this fight the railways 
.are preparing themselves.  They have got two funds-one is what they call 
le"erve fund and the othel', which is the slime fund really, is what they call 
the depreciation resel'\'e funcI: they Ilre eollf'cting money with two hands and 
-depositing them into two pockets under two different names. Now they bave 
-started a third fund. n{Iding one more ballel and one more pocKet, under the 
Dame of "Improvement of Hrd ('lllss traffie Ilmenities fund ", to whieh they are 
.adding; and they have uecuUlulutcd for five years, at the rate of 15 crores a 
year, a total of 75 crores for this purpose. They are collecting these reserves 
fol' the triangular fight whieh is coming. About the railw.!1Ys I do not know 
.definitely; but I understand fr0111 some of the reports that ~e  hlL.ve made a 
budget of a thousand crores for the improvement of roads nnmt'dllltely after 
the, war, So, two of the competitors are really preparing the,mselves. for th!s 
triangular struggle that is bound to come ,8S sooo as ~ e war IS over; ~ thIS 
-third party in this struggle has been sleepmg all the time, and s e~l  lt got 
up and brought forward a small Bill for creating a kind of oa~  ,as If by the 
-creation of this board the whole of this machinery and orgalllsation and all 
things will immediately come into existence, to which reference has been made 
'by Sir Frederick James and to which I shall refer later on. 
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.  1 would like to know what this department is doing. EVilry department 
uuder the Government of India is now making lit plan for the future reconstruc-
tion-I rather hate the word reconstruction, because we have practically des-
troyed very little wh:ch has to be reconstructed and I would rather call it 
future development of the country; but what is my Honourable friend the Sec-
l'etary for Aviation do:ng for the development of civil aviation aftPor the war?-
How will he compete with the other two competitors, rail and road, as soon as. 
tli:.>. war is o er~ I understand that no t;tep has been taken in the civil depart-
ment in this particular direction. If anything has been done, 1 shall be pleased 
to hear of it on the floor of the House,-that he has also formed a committee 
and that committee has drawn up 11 big scheme-and since our units for these 
post-war reconstruction schemes are not in terms of a crore, but thousands of 
crores-how many thousand crores programme he hus made for the develop-
ment of this civil avilltion in this country after the war. -We have heard 
nothing about this work_ r heurd before that they had wushed off all their 
responsibility from the civil ~o the militm-y side_ I quite appreciate and I 
understand that during' the war the military should have control of aviation, 
hilt this will not be the case ufter the war. 

[At this stage. M.r. President (The Honourable Sir Abdur Rahim) rcsumed 
the Chair.] 

We know very well that air traffic has got a great advantage over rail and 
over road. }'or ruil, you lllUHt hu ve Ii perlllanent way; otherwise it will not 
move; in the case of the road aIso we require some kind of track, otherwise-
lIt'ither car nor slow truHic will move: but in thc ease of the air, there is free-
dom and there are a lluillber of places which are unapproachable either by rail 
or road, which clln be reached by air; und though it has got certain natural 
advantages in cOllq . .mri.-oll with the other two 'servict:s, no step -is being taken 
for it.s development lint! no piau for any actioll which ~~ ' should take after the 
~ -

Now, there ure 1 Wll sides of the dt:veloplIlt:ut ami rt:quirCluents which have: 
been referred to b,Y ~ r }'rederiek Jallles_ The first is whut he called internal 
and the other internationaL III the l:use of lllternal traffic there 
ought to be a kill(i of network of this tl'Htlic fro111 011e district \'0 

another district alld so on_ I alII told that ill AIlll·riea ewn now every town of 
moderate size hat; got a lundillg ground, so that traffic froIll one place to another 
"fill be regulated by air_ ~o [<ueh step hilS even been considered by the Civ] 
.\. viatiOIl DepartIlleut; aud l do lIot lmow whut their plaUIi lire and how they 
would be competing. Ho, it is very desirable that we should have a network 
of traffic by air for internal pUrpol:!l'S; internal and inter-provincial truffic should 
be regulated by t.he eOlllpllnies in India_ The Government may have traffic of 
Its OWU, and prohably a time will COllie when we will have open discussion as 
we have in the matter of railways: in the l'Ililw!lYs We started with company 
manugement and t'verv railwuy built in the beainniDg', w:th few exceptions, 
WitS company-managnd and company-owned_ With the experience of about 
80 years, we have tOllle to the conclusion that all these ruilways should now be 
owned and managed by the state lind shoulcl not be worked by the companieR_ 
The same question will arise about the air services_ This is also a point which 
ha& to be considored and I hope that the_ Honourable the Secretary in charge of 
this department will enl ~ en us whether he is contemplating that the air 
services after the war will be owned and managed bv tlie Government or he 
will allow the companieR to develop the!!f' services and put in some 
money, and perhaps it may be necessary as WI' did in the case 
of railways to eubsidiRf' these comllanies. ~re ore  the principles that 
we adopted in the devPolopment of rail traiftc in this country will 
have to be adopted for the development of air service as welL No step 
h8S :vet been taken: in fact we have not vet openetl the hook, not to thinli of 
reRding it; except this fact that suddenlv like a bomhllhell a Bill bas bf¥lll 
brought to us, as if by p-.ssing this Bill the whole air Be"iee will come into 
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existence. Just in the same manner that dome persons thought that when he 
, will make the articlcs of Bssociation the whole of the factories will 

~  Il. come into existence simply by the adoption of the articles of asso-
ciation. The articles of association really form an un:mportant part of the 
whole thing compared with the kind of idea as to what we ar~ going to do 
during the war and after the war, and there is no indicution in th:s direction. 
As regards international service, that is also a very important question 

because the position is very different from what it is at spa. At sea you can go 
from olle place to another by having so many alternative routes, but in the caso 
of air service India will play u very impol'tll.nt part in the establishment of 
international services, and for southern As;u it will be a centre of all this traffic, 
and will have to playa very important pllrt. As pointed out by Sir Frederick 
James, we want to know what IDdia is contributing in this international dis-
cussion about international aircraft, what will be our position, and whether in 
all these conferences India was represented and what views India expressed at 
(hose conferences. I hope that the AssemLly will be kept informed of what is 
happening about the development of this very importunt brunch of traffic. 
Again, we will require u large number of personnel for running our air 

scrvices, and these men cunnot be trained in a day. For every person who is 
going out on air you require 11 persons to work Oil the ground. 'l'lwrefore, it 
is very desirable that we should have some kind of plan for the traininj.! of the 
personnel who will be required after the war. It dof's not suffiel:' to bf' told that 
we will leave this matter to air headquarters and let them train, and then we 
will have their services here. They are making arrangements for their own 
purpose, they are not concerned with the future dl'velopnlC'nt Of the country 
here. It is the business 01 the CIvil Aviation DepurtlUcnL to tiec what they 
~ o l  do for the future. We kllow very well that ufter the war there will be 
a. great demand for civil aviation. I urn certain in my mind that in every 
educational institution, in every university the demand for flying clubs will be 
As great as it is today in the cu;;e of swimIlJing or cricket or football or hockey. 
In the Aligarh University we have alrendy prepared a landing airfield at a 
cost of Rs. 30,000 to which the Government, either the civil or the military side 
of it, have paid no contribution whatever. We prepared it at ?ur own e pe~se 

with the full knowledge that this will be U lleceS8ary e1ernent after the war anll 
that we ought to be prepared for what ~ going to come in the futurf'. About 
the personnel, I have been pressing the Government of India, thp Labour 
Department as well as the other l'pnr e~ s  that the time ~as now .com.e 
when they should train their labour and theIr pen,onne] who WIll work ~n !llr 
services in different  capacities as radio men, aerodrome officers, HSSlstUlIt 
aerodrome officers, mechanics and so on. 
I may say here that one has very great d:fficulty in the present system of 

aaministration in compartments. What one department is doing the other 
departments are not only ignorant about it, out they refuse to co-operate with 
onE" another. The Labour Df'pflrtment is in charge of training technicians for 
tht' aeronautical work, and they refuse to do anything in this particular direc-
tion and there is no co-ordination between the various departments of the Gov-
ernment. You ought to train your p"_rsollnel, so thut it, may be of SE·rvice during 
tbe war, and still of greater service after the war to establish intilrnal and inter-
national traffic which is bound to be nn important feature in this country. 
As in the case of rail. road. pte .. we have been demanding that there ought to 

bl' some factories for the manufacture of engines but no attention was paid, and 
when we Ilre paralysed we are thinking of what will be done. We had been 
pressing in the case of road services tha't there ought to be some factories in 
India for the manufacture of motor cars, and we must have some factories for 
the manufacture of aircraft in thip country; otherwise, we will be paralysed 
and now is the time at least to make plans. We appreciate very well that you 
cannot a ~ a beginning but lit the aame time please give us a pro ra e ~ 

how many units of 1.000 crores you will require for the manufacture of 
these a1rctafta And ~or bringing into existence an air service which wi] stand up 
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tCl the competition of ra ~ and road services. This is a thing where we must do 
something. , 
.  . As regards international side, as po n~e  out by Sir Frederick James, I think 
It IS only reasonable to ask Government to let us know what pORition India will 
occupy in the intenlat.onal air routel>. Will it be at the mercy Of the o ~ 
.companies 1 They may stop traffic whenever they like, or divert, it wheneve1' 
tLey. like.. We :want to know whether we shaH ~a ~ .s<;>me say and an effective 
:suy III .thls particular .mutter,. and whether we ~ll IDitlate any company of our 
'OWll,-It may be all :oternutlonal company but It should be established and 
.chartered in this COUll try ,-whether they are contemplatinl!" to dO'I>7; or whethtll' 
they are intending thnt Indiun Government may purchase shures in the COUl-
panies which are already in operation or which may operate 011 these interna-
tional routes? All thel>e points must be l>er:oul>lv considered and we ought to 
have some clear indicution froUl the Honourable· the Secretary about them . 
. Merely to sa,)' thut a Rourd will Le creilted does not solve the problem. As I 
:'uid, ~e rll ~  of the ar ~les of association does not bring the whole factory 
JIlto eXistence, It does 1I0t brlllg out all the articles in a finished form. I know 
and pro~a l  the HOlloul"IILle the Secretary of the Department also knows that 
tl!ere will Le a great, demand for u ir service III tcr Oll, and I am perfectfy con-
vmced thllt e er~ person who 110W owns a motor car will require an aircraft as 
soon as the war 18 oyer, because there is a gn'at disadvantage in the motor, it 
does not go cverywhere. Your u:rcraft can go everywhere ..... 
The Honourable Dewan Bahadur Sir A. Ramaawami Kudali&r: Without 

Inr,ding I 

Dr. Sir Zi& Uddin Ahmad: III order thnt the service may operate properly 
there ought to be airfields und I should like to know how many airfields the 
Government of Ilillia ure contemplating to have, how much money in units of 
1,000 crorcs each they are go:ng to spend on thes". (Interruption.) T,UOO crores 
~ n unit in the Governllit'llt post-wllr reconstruCtion development. If it is 
500 crores, then call it . 5 unit. T should like thc Secretary to say whether he 
is proposing to haw a committee Oil post-" '1r development of air serviee and air 
fiying, such as the ra;lways have done, as the roads have done. The Railways 
Url' pow(·rful enough, ' e~' huve got the mone,v accumulating in their pockets 
even now, though they do not need it. The roads nre very popular because you 
('on get !IIonev on the ground that the villagers require them. It is an import-
ant thing for 'the villngers for the movement of agricultural crops. But in the 
caRe of air, no such plea can he put. forward and he will have to mAke some 
plans in this conneetion. What arrangement is he going to make f?r the c?n-
strllction of aircraft in this country? Secondly, what arrangements IS he gomg 
to make for the air fil'lds? Th:rdl.", what steps is he going t.o take for the 
training of the personnel which will be required for the different kinds of work 
connected with thE' air fields? All these are mil tters on which we want some 
information and t.o ask us to pass this simple Bill is rather unfair. It is like 
preparing the articles of aRRociation and saying that a big factory for pro ~n  

nil kindR of things necessary for Iifc> will be at ol1ce generated. With these few 
words, I resume my seat. 
:aao Bahadur N. Slva Raj (Nominated Non-Official): There can be no doubt 

whatsoever of the importance and the r~en  need of examining the various 
questions that were raised by my Honourable friend, Sir F. E. James, in his 
speech'. It was instructive and also exhaustive on this question of air develop-
ment in India. As he waR RpeR'king, I waR wondering as to how far my Honour-
able friend the Secretary for Posts and Air is an officer who can take the res-
ponsibility either on behalf of himself or on behalf of the Government of India 
to answer satisfaotorily the points that have been raised by. my friend, Sir F. E. 
James. I personally think that, having regard to the present position of Indio. 
in relation not merely to His Majesty's Government but also in relation to the 
rest Of the United Nations, the Government of India ond much less the Secretary 
for Posts and Air cannot contribute a satisfactory solution of the problems raised 
with regard to the development of an Indian mr policy. We all know that the 
question of air routes has for the last two years assumed a serious importanoe 
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'IBao Bahadur N. Siva. Raj., . 
a8 between the great nation!!. as my friend. Sir F. E. James. said. particularly-
between America and Britain and we al!lo fpel t.hat either a!l a sort of compro-
mise or probably ns R' preliminary !lparring thi!l conference to which reference 
was made by my friend. Sir F. E. Jumes. which wos held in London took place. 
We really do not know whot exnct.ly were the deci!lion!l of that Conlerence. 
However. we hoped and we !It ill hope that. thnt conference would lead to the 
GOVtrnmpnt· of Indin t.nking immediate step!\ to SN' thnt Tndia is not cnup'ht 
napping just nt the time when !\h!' ought to bp quite-prepnrf'd to come into the 
fidd of cOUlpetit.ion in airwu;v!\ between the vnriou!\ nntionR, that is, as I';oon a~ 
we sigm'd armistice or term!\ of peace. Rut. if we wllnt. to throw thcl rtlspom:i-
bmty for developing 1I1dion r l ~'  upon the' British Government, th';!n I sup-
pose the question does not. Irt nll arise but. if, a!l everY olle believes here, the 
Government, of Tndia nnd thill Legislnture and the people of Tndia will be called 
upon iI: the npar future to make preparntion!l for nl1 the!le. t.hen it IR time that 
the Governnwnt moved in the mlltter and  moved !\f'riously. If the object of 
thiR proposed Rill is to prepare the ground foJ' the ulldert,oldng of RtlCh huge 
schemes tbat. aTe to e.ome in !the future. t.1wn J 11m pel'fpeUy certain thnt thnt 
ohject will be apprm'ed b;v nIl ~ ' on l of the Hou!le lind if t.hiR Bill is to nttuin 
that objeC't,ive whi('h ~ ell\' ~a e  h;v the e ' ' ' ar~' for Posts IInel Air in his: 
0pl:'ning speech. which WII8 of a grnnelio!\e ehnrnet·er. then in Illy opinion it ought 
not to come ns an amenelment to the Tnelinn Airprnft Art but it ollght to be a 
consolidating nnd comprehen8ivC' Act. nllt if the ohjPctiyf' of this Bill is t.o 
stop imrneeliately the ineli8('riminate growth of pr!vnt.r nvintion, which might, 
probably !ltnnel ns n ~or  of oh8tncle or a difficulty to any post-war reconst,rllrtion, 
then it will bC' "pry easily misunderstood by the people R'B an att.empt on the 
1"lrt of the Gon'rnn1('nt, of Tnelia to check pri,'at,e ent,erpri8e in t.he matter of air 
development. in Tlldin. 1 should warn the Government of India against giving 

n~' Ruch rn 'res~ on to the pllblic at large. I Ieel that, if the Government of 
India i!\ serious nnd will ultimately succeed in its ~e e e of post,-war reconstruc-
tion. pnrtic1l1arly t.hl:' re.employment of our demohilised forces, the Government 
nf Tndin willy-uilly will ha\"(' to carryon a seheme, and a comp\pte and compre-
hpnsh'e srlieme, of civil avintion in India if only to re-pmploy 1111 those thousnnds 
and thom;nnelR of m('n who HI'(' now f·mploypd in the Tndian Air 'Force from thtl 
ground work rip-ht tip to the pilots and o er~ lind alRo of men in t,he vllrious 
civil acrodromps. I have no clOl1ht, whatsoever that, the Government of Indin 
will be forC'ed hv thp. exigenejps of time to develop this civil aviat.ion in Indill but 
as hilS been pointerl out hv mv friendI';, Sir p, E. James anrl also bv Dr, 
Zia Uddin Ahmnd, then' ~re certain essential ('onditions which ought 'to be 
present for UR t.o Rueeced ill ~ \' scheme of post .. war reconstruction. They have 
already referred 1'0 thE' n£'cessit.y of maldng Ilircrnft, in Tndia and every step 
ought to be taken e n ~l  to see that 011 possible armngements are mude 
for the manufacture of our own aircraft here. Thel'e is no rloubt thut immediate-
ly after ~ e war numhers and numbers of these nircrnfts will be available almol;t 
for a song but unfort na el~' those aircraft. that we will he ahle to gt't. will ~ 

rotten ones and I do Il'lt think it, will be possible for us to build rcal Indian 
aviation and rcal Indian nirwaYR wit.h those planes that are likelv t.o he rele,n;ed 
to us even by way f){ auction or sale, because t,here Will'! R ~pla \l  in this 
H.ouse and elsewhere thot even for the training for important posts in the Indian 
AIr :F,O,rce the pl:mes that were sent to India were secondhand and rctten and 
old model planes_. M,v fenr is that the same might be repeated in the case of 
our transport ser.vlCes nnd .our nir service if we depend for our planes on what 
we get .from f?relgn ('()untrlf's. As hIlS been pointed out, the cry in the case of 
the R:allways IS that .locomotives should be manufactured in this country. So, 
alB?,. m the case of aIrcraft, the cry in the near future will be, and it will 'be a 
legItImate cry, that the aircruft ought also to be manufactured in India. 

So, I feel that hll\'ing relZ:ard to the importance of the subjects rni8f!d if! this 
somewhat seemingly small Bill, it is essential that the Government should see 
to it a~ thiB ought not to be taken as merely an excuse for pos~pon n  what 
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they should haye done already or what they ought immediately undertal.e to() do 
in the mat.ter of the development of civil aviation or in giving effect to the 
danses of thi!J Bill. They should try. and see that they do not create the Im-
pression that they are trying to. throttle private enterprise in the matter of the 
development I)f ('ivil aviation. With these words I support the Bill. 
1Ir. B. A. Sathar B. J:1IIk Satt (WCflt Coast and Nilgiris: Muhumrnadim): 

Sir, I intervene in this debate only for a minute or two. I want to add one 
more question to the very useful questions asked by my Honourable friend. Sir 
Ji'rederick James. I understood my Honourable friend, the Member ill charge 
of the Rill, to state that some Post-war Reconstruction Commit-tee has beeD 
constituted or is going to be constituted for the consideration of all t.hose ques-
tions which arise out of the future development of aircraft. I do not know whe-
ther I heard him correctly. If that is so, I want to know what voice this House 
will have on that Committee. The Posts and Air Department has already a 
Committee of this House and I would suggest to him that that Committee should 
he co-opted or at least given a pllTt in this Post-war  Planning Committee that he 
is thinking of. I want to know what the Government's view is with regard to. 
that suggestion. . 

With regard to what. Sir Fredericl{ ,TameR said on the question whether the 
future :dr serdees should be run by privllte enterpriRe or by Government. I do 
not find myself ahlp to agree with him that it. should he a purely private enter-
pri"e. Our experience in the pust has not heen such thnt we can stand up 
today IIlId say that. privat.p enterprise is going to ht an unqllulifiC'd !,:\ICCCS!!. 
~  Honourable friend. Sir Frederick .Tames, was pressed for time and eO\lld lIot 
f'lnborat.p his yiE'ws. He did not tell us why he thought t.hat printte enterprise 
will he a greater I:H1ceess thhn if ihe Rerviccs are run by the GOVPI"nTllent. I do 
not. ""'\Ill it. t·o go outside this HouRe that we endorRP the views of Sir Frederick 
James. That it; II big question Hnd it. hns to be examined. T. thpl'efon', filld 
myself unable to :rgrl'l' with ihe view expressed hy Sir Frederiek Jallles. With 
these wordfl I Rupport the motion. 
Sir Gurunath Bewoor: Sir, I !lin glad to sec thnt the Bill hus been generally 

welcomed, but ltIy frieud, Sir Frederick J limes, has ranged far und wide and has 
asked 1\ nllllllwr of questions, Rome of which it. ma.v !,prlmps he awkward to 
answer. HE' hilllRPlf at one stage admitted that eprtnin proceedings of a con-
ff'renpe at \\"hieh LOl'n Renwrhrook lre~ en were of III I infol"lllul nnn f'xploratory 
c·huJ":rC'tel' 111111 \\"(>1"(' confidential anel yet. he l~ erl me to tell him whnt. t.hes were. 
Sir 1'. E. James: ] Rajd thut Thad heen informed that they werc confidential 

bllt thM t.hey have heen s ll~~en ill e er~' othm· ('ountry in the Empire. 
Sir Guruuath Bewoor: It may be that people arc ciIscussing the !!lame ques-

t.ion, hut they are not necE'RRRrily t.he slime I1S Lord Beaverhrook discussed. 
Anyhow. I would 1i1{e to give him certain assurances so far as India is concerned. 
FirRt of all. with regard to internal air services. It has been the view of 

the ~o ern en  .. of India and T believe it is the view of every other country that 
the mt.ernal servlC'es of a country should be the sole and exclusive concern of that 
count.ry, nnd it is hy this view that. we propose t.o stand. 
AR regards the policy of the Government of Tndia, I would like to state here 

that policy. The policy of the Government of India has been and is to develop 
civil aviation with Indian capital under Indian management and to afford training 
and opportullit.ieR for employment to Indians and. in the case of the participation 
of India in any through services, to ensure that "lUch participlrtion is not only 
flna'lCiul but technical liS well as operational. Now. Sir, it is on that policy that 
the Government of India proposes t,o develop air services. 
AR regards the Internatiollltl aspect of the matter, there is at the present 

.moment a very great deal of discussion going 011 all the world over, in America. 
in Great Britain and in the Dominions and it would require a considerably 
detailed description of the position. There was before the war a Convention re-
ltn,jng to the Regulation of Aerial Navigation which had been agreed t.o by 32 
nations of the world. Certain amount of freedom of the air was allowed under 
that agreement. There was one clause in it which. however, prevented the 
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operation of what ",ecall regular commercial services without. the consent of the 
country concerned and that pnrcticr.l1y prevented the development of through 
Rt'rviceR freely across other countries and it enabled a country to hold up the 
development of a servicE, particularly if it happened to be on a through route. 
As to what would happen at the end of the war, .. we cannot say :at prpsent. 
There is undoubtedly a great deal of feeling among the countries of the world 
that at the end of the war there ought to be a greater freedom and tbat air 
!!ervice!! should bE' d •. ·veloped more freely, that the countries of the world should 
come together more freely and better feelings should be developed. In all such 
discu88ions India will undoubtedly take her part. But I cannot today tell Sir 
Frederick James what eX8ct freedoms India is prepared to give and what she 
is not' prepared to give. Tho.t is not the attitude of milld in which (t country 
Rhould nUp-nd any International Conference. We are  prepared to examine all 
the arguments for and against and we are in at every stage of the disClussions 
of nIl views that are being expressed in the United States of America, in the 
United Kingdom, in Canada, in Australia and in New Zealand. Recently, my 
Honourable friend must hsve seen an agreement which has been en ~l'e  into bv 
Amltralin nnd New Zealand anel he maJ rest aORlI!,pd thnt in all th£Re mlltteri 
India is keeping herself absolutely up-to.date. 

Sir Frederick James wanted to know something about t.lle Licensing Board. 
~o  I purposely did not say much about it becuuse this lJarticular Bill defi· 
nitely asks :for uuthorit;y to make rules regarding a licen!!ing authority. We 
propose t.o study carefully the rules which have beell made for cOIlfltituting 
iluch an authority ill the United Stutes of America, in tilt' United Kingdom and 
in Austrulia. 'fhese rules vary in different countriel<. First of all, the rule':!! 
generally will provide for t,he constitution of the authority with powers to coU 
for applications, to hear representations, to grllnt licences, t<> prescribe the con-
ditions to be  fulfilled with regard to the route. the aircraft and it!! equipment, 
operational procedure, operational and maintenance personnel, time.tables, fares 
and freight rates. The Board will have power to suspend or revoke licences, 
to Ranction transfer of licences, to make arrnngements for the carriage of InuillJ 
und to call for periodical returns. As regards the constitution of t.he Doard, 
Governrllent will examine this matter befor(' publishing the rul('s constituting 
the Bonrd. In America, which first adopted the system of licensing, theautho· 
rity is the Civil Aeronautical Board, which is a pemument whole time Board 
and deals with every aeronautical matter. It. hns about five Members appointed 
by the President, one Or two being highly 'qualified aeronautical engineers-I am 
un-aid we have not got any in this count.ry-it may also in dude one or two 
businessmen with experience in aviation. In Great Britain the members of 
the Air Transport Licensing Authority nre appointed by the Secretary of State 
for Air; the only condition is that one of them shall be a person of legal ex· 
perience and none may have any financial interest in any air transport under-
taking or any business connected with aircraft, aerodromes, etc., without declar· 
ing it to the Secretary of State. I am somewhat doubtful whethe! this autho-
ritv has been constituted at all. I havc not been able to make qUIte sure. In 
Atistralia the licensing of air transport is one of the duties of the Civil Aviation 
Board which is wholly official and consists of the Controller General of Civil 
Aviation the Controller of Operations nnd the Controller of Ground OrganiRB.tion 
and a. Finance Member appointed by the Minist.er. This B?ard is reflponsible 
for the administration of civil aviat.ion gpnerally and the licensmg of nir transport 
is one of its duties. . 
I have mentioned nIl this in order to convey to the House that we will 

examine these c1ifferent aspects and frame our rules which, as I have stated, 
will be publiRhed Rnd will invit,e criticisms and advice before they Bre n~ se  My 
Honourahle friend, Sir Frederick James, asked about the external se~ es  Now, 
Sir, ns T hnve already stated our post·war planning-and incidente,lly I do not 
know whether Dr. Sir Zia Uddin Ahmad wnF: in the House when I spoke ~ l' 
po);t.wnr planning covers in t.he first instanr.e trunk air routes and certain link 
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routes whieh o ~r  a ro ~ mileage .o.f 10,500 miles and 'which in a year would 
.be rOlighly 7i nullion nules. That 18 the first stage. Now, Sir these plans 
-do contemplate ~ ens ons ~ a e  ro~ lndia to places like Ban;oon, Colombo 
oI:Lnd Kabul possibly Chunking, and· posBlbly places in Persian Gulf, We.to 
oContemplate that India will not remain content with her own internal services. 
But it must be remembered that there is a vast field to cover ",ithin lndia 
jtself and we have a sufficiently large task before us to cover India with essen-
tial internal services before we look outside for external services. 
Now, 8ir, my Honourable' friend, Sir I<'rederic.k James, enquired libout our 

.headquarters orgaDlslition. 1 should like to suy here that our pos~ ar planning 
includes not merely the planuing of air services; this is only OUe item of the 
pIau; tor allY air service 00 operate it is necessary to provide "he ground organi-
Datiou. Therefore, we have to prOVide the necessary aerodromes, buildinp on 
the aerodrollles such as quarters for the staff, wireless organisation, mateoro-
logical organisation, night flying facilities and all that is the duty of the Civil 
Aviation i>epartlllent. In order that these may function, it is naturally neces-
,sary to have a. good headquarters organisation. All that is being planned. What 
1 have Ulentioued is that we have at present ready for submission to our re-
.construction policy committee, the first instalment, namely, the air routes and 
the air services which we wish to Dee opel·ated after the war. Naturally if th.lt 
air plan is approved, everything that is necessary in order to make those air 
services operate will have to be provided. I was asked as to how these services 
will operate and there was a difference of opinion between Sir }<'rederick James 
and Mr. Essak Sait as to whether they should be operated by the .state Or by 
private enterprise. Now, Sir, that is exactly the point on which we would tllke 
the opinion of the HeconstrlJction 1)0licy Committee. We propose in our memo-
randum which we will be submitting to t.he Policy Committee to place before 
them the different methods by which these air services can be operated. They 
can be operated by Government, or by a statutory corporation, or by a single 
monopoly cOlllpany or by a number of co.mpeting enterprises. We hope to get 
valuable advice from businessmen to whom this matter will be submitted and I 
have no doubt that Sir Frederick James and Mr. Esssk Sa it would be able to 
submit their own cOIlsidered views in the matter to us. 

Dr. Sir Zia Uddin Ahmad raised the question of road, rail and air competi. 
tion and enquired what air was doing while rail was putting money by in order 
to develop itself. Now, t:iir, 1 happen to be responsible for roads as well. There 
is no money for roads at all. I was very glad to hear that because roads benefit 
the agriculturists, there will be plenty of money forthcoming. I h,ope that if 
I come up in the Standing Finance Committee for more o~e  for roads, the 
learned Doctor will support me. Our road planning cOntemplates an expendi-
ture of 450 crores, lesl!l than half a. unit according to the leamed Doctor. What 
I should like to point out is that the Honourable :M;ember, Dr. Sir Zia. Uddin 
Ahmad is mistaken if he thinks that we are looking on these three different 
fonns of transport as competing with one another and trying to cut each other's 
throats. It is exactly that which we want to prevent by Government carefully 
planning the development of these three forms of transport. Our objective is 
to co-ordinate and not to compete, and when we prepared our plan, we took into 
confidence the Railway ~par en  In what we wanted to do, we took the 
point of view of the railway also. We know that there is sufficient traffic for 
all the three forms of transport. There is no reason whatsoever for any exist-
ing fonn of transport to be afraid  of being ruined because some new form of 
transport has come into exist-cnce. As regards the trained personnel, we fully 
recognise their great value and in fact one of the objects of our planning is, 
apart from developing India and make her a first class country, to find employ-
ment for our trained pilots and mechanics and we hope that not only the plan 
which we have  prepared but also private enterprise will serve to develop 0. 
number of subsidiary services and will find employment for a number of such 
trained personnel. 
As regards my Honourable friend, Bao Bahadur Siva Raj, I 9hould like to 

give him a categorical assurance that the method of licensing which we are now 
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trying to adopt is not inttlnded .to e~ e~elop en  but on tbe contrary, l~  

I have mentioBed, the. whole object of l~slll  IS to prevent ~as e l oo p~ l

tion and waste of natIonal assets. It IS '-'t merely a questIon of preventmg 
wasteful competition betwtlen rond, rail und aviation, but it iato prevent ~s e

fuI oompetition between the air operators themselves. My HonoursQle frIend. 
Mr. Siva Raj, knows that in connection with the Motor Vehicles Act, we had t() 
adopt the system of licensing which ui1l1s at preventing the competitors froUi 
resorting to cut-throat competition and thus ruining themselves. Licensing is 
now a recognised form of regulating compctition aud there is no intention 
whatsoever of checking developmcllL On the contrary, Governlllent are anxious 
to encourage development of civll aviation. 
Sir, I hope I have given the House all the information it needed and I hope 

my motion will be agreed to. 
Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Indian Aircraft Act, 1934, be taken into considera-

tion." 
The motion was adopted. 
Clause 2 was added to the Bill. 
Mr. H. A. Sathar H. Essak Sait: Sir, I nlOve: 
"That after clause 2 of the Bill th" following la ~e b., added, namely: 
'3. Pu.TthcT a ~l ll n  of ~er oll 5, Act XXII of ' ~ el' Rub-section (?I of section 

5 of the Indian 1\irCl'aft Al't (XXII of 1934), the followinl/: ~ se on shall ~ add,''], 
namely: 
"($) le ~ to be laid "rjorr /J(Jlh ('hnmhn. •. -E\'t'I·Y 1'111" made undf'I' ~ ~ nn Rhail 

be laid as Boon as rna\' be after it is made before ea{'h of the Chambers of till' Cent ral 
I,egislature. while it is' in Session, for a total period of one month which lIIay be coml'l'iRed 
in one Session 01' in two 01' more Sessions. and if before the expiry of that period, or where 
the l'E'riod for which tIll' rulE' is 80 lnid beforp on .. Chamber rlop~ not coincide with that 
for which it is s" laid befo!'e th .. other. hdore thE' expiry of til£' later of these periods. 
both Cham hers alorree in making allY modification in the rulE' or hoth Chambers agree that. 
the rule should not be made. the rul,' shall thproafter han effect onl" ill such modifi"d form 
or I", of 110 .. freet, u" the case may be." • .. . 
\Vhat this nmelldment mcnns is thnt when thc rllleR nrc nl;1ne llnder sect'ion 

5 of tlw Aet they will be d,!,peti\'c flS 1'('1' sedion 14 while '~ aI"(' IllHdr. But 
when the Legislnt.llre is in Session these rilles will have to be plncl'n on the tabl" 
of the HOllse :mil it will he open to lln:-l\lemher to propose Hlm'ndllll'llt. or obro-
gation of any of these rilles, and it will be open to hoth ROllReR to agl'P(, to tIl(' 
amendment or nhrogatioll. If such a thing hnppenR it will be as if that rille had 
not been made or made in an amendeil fOnTI. 1£ vou look !It the Bill vou \\-ilI 
find that Government are tnking large powers n l~r elaw;p 2. . 
Sir Gurunath Bewoor: Sir, if it will expedite the passage of the Bill, 1 am 

prepared to accept the amendment. -

Mr. H. A. S&thar H. Essak Sait: Then I need not say anv more. 
Mr. President (The Honourable Silr Abdur Rahim): The "question 'is: 
"That after a\l~  2 of the Bill the following clause be added, namely: 
'3. PUTt/, CT. a n~ en  oj uction 5, Act XXll oj ~ er Bub-section (e) of section 

5 of the Indian AIrCraft Act (XXII of 1934), the following sub-section shall be addeJ, 
namely: 

"($) Rules to be laid before both OhambeT8.-Every rule made under this section shall 
be laid SR ROon as may be after it is made before each of the Chambers of the Central 
Legislature. while it is· in Session, for a total period of one month which a~ be comprised 
in one Session or in two or more Sessions, and if before the expiry of that period, or where 
the period for which the rule is so laid before one Chamber doeR not coincide with that 
!Ol' which it is 80 laid before the other, before the expiry of the later of es~ reriods, 
both Chambers agree in making any modification in the rule or both Chambers agree th .. 
the rule should not be made, the rule shall thereafter have effect only in such modified forra 
Qr be of no effect, as the case may be." , .. 
The motion was adopted. 
New clallse 3 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 
Sir Gurunath Bewoor: Sir, I move: 
"That the Bill, as amendp.d, be passed." 
Mr. Prealdent (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill, as amended, be pUled." . 
'te motion was adopted. 



H~ ntANSFER OF ~ Y E E~  BILL. 
The JIoD.oarable Sir Moira Bot· (Law Member): Sir, Ilnove: 
"That ~ Bill furt.her to amend t.be Transfer of Property Act., 18BB, be taken wtu 

WDlidmtion. " ' 
The object of the Bill is to aIllend and clarify the law relatiDg to the assign-

Jllent of policies of marine insurance. As the law now stands, identical pl'Qvi-
sion for the assignment of polioies of marine insurance and of policies of insur-
ance sgains.t fire is contained in section 135 of the Transfer of Property Act and 
what this Bill does is to take policies of marine insurance out of the 8COpe of 
that sectiou' and to make new provision for the assignment thereof. 
As Honourable' Members intere!lted in insurance will be aware, the rules and 

principles governing 11 marine insurance policy are materially different from those 
governing a fire insurance policy, and it is very unsatlisfactory to accord the same 
treatment in the matter of assignment to both categories of policies. To Woke 
the inatance mentioned in the Statement of Objects and Reasons, a fire insurance 
policy is not assignabie after loss, but the nature of a marine insurance contract 
is such as to require that marine insurance policies should be assignable even 
after 10ill>. Honourable Members will appreciate that occasions lor the aliSign-
ment of a fire insurance policy after loss can scarcely arise in practice, but the 
hllzards of a sea voyage are so innumerable and so uncertain-particularly ill 
wal time-that no owner of property which is being carried across the seas can 
ever ~ sure at any given time whether his property is still afioat or has gone to 
the bot.tom of the sea. That being the position, cases o~ en arise-and are bound 
to arise,-where such property changes hands even after loss. Having regard 
to the terms of section W5 Ilnd clause (e) of section 6 of the Transfer of Property 
Act, it ~ more than doubtful if in such events a policy of marine insuranoe 
could be ,-ulidly assigned_ In the Uuited Kingdom, the assignahility of marine 
insurance policies after loss is placed beyond doubt by the express provisions of 
the Muriue 111!!Urance Act of 190Q. The Bill proposes to adopt those provisions 
with certain modifications necessituted by the existence of clause (e) of section ij 
of the Transfer of P"operty Act which forbids a transfer of a mE1re right to sue. 
Opportunity has also been taken to set out clearly the law of subrogation in 

relation to marine iusurance on the lines of section 79 of the United Kingdom 
Marine Insurance Act. 
Sir, this Bm hus been promot;ed ut the instance of COlllJllercial bodies and hall 

the approval of the business comruuuity. I hope the Dill will have the uuani-
mous support of the House, Sir, I move. 
1If. Pre8ident (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Transfer of Property Act, 1882, be taken Ulto 

~' ns era on  " 
The motion was adopted. 
Clauses 2 to 4 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Hill. 
ft. Honourable Sir A80ka Boy: Sir, I move: 
"That the Bill be paBsl'd." 

Mr. Pre8ident (The Honourahle Sir Ahdur Rahim); Tlw question is: 
"That the Bill be pllssed." 

The motion was adopted. 

THE INSURANCE (AMENDMENT) BILL. 

The JIonourable Sir II. AlII11I Buque: (Commerce Member): Sir, I move: 
"That the Bill furthl'1' to amend the Inaurance Act, 1938, be taken into  coneideration." 
The objects have been clearly explained in the Statement of Objects ond 

Reasons. Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That. the Bill further to amend the Inlurance Act, 1938, be taken into cooliderat.iOD." 

The motion was adopted. 
OI'ause 2 was added to the Bill. 

~ ) 



686 LBGIBLATIVE AS8BMBLY ~8  FEB_ 19« 
Sir Geor.e Spence (Secretary, Legislative Department): Sir, 1 move: 
"That. in claule 3 of the Bill, in Bub-clause (b), in the pl'op.osed lub·sect-ioll (2.4.) the 

word, 'managiq agent.' be omitted." 

Sir, the point oithis amendment is that unuer the operation ofsectioll 32 of 
the priucipal Act there can QO longer be any managing agentll of insurers in 
exiat.encf-:. Therefore, the reference to them in this clause is inapprcpriate. 
Sir, I move. 

Mr. Pruident (The Honourable Sir Abdur Rahim): The question-is: 
"That in c1aulle 3 of the Bill, in sub-clauRe (b), in -the propoled Bub-section (2A) the 

worda 'managing agent' be omitted." 

The motion WitS adopted. 

Cilluse 13, as amended, WilE added to thc Bill. 

Claust:t:: 4 and 5 were I.Idded to the Bill. 

Clause 1 was added to the Bill 

Tile Tit.le and the Prealllble were added to Lhe Bill. 

The Honourable Sir II. Alizul Buque: Sir, 1 move: 
"That the Bill, a8 amended, lie paged." 

IIr. Prea1deDt (The HOllouruble Sir AbdUl" Huhilll): Thl' !Jlwt;tion is: 
"That the Bill, as amended, be passed." 

The 1l1otion WKS adopted. 

THE C'AXl'O\"i\fE\"TS (Al\IEXI>l\IEX'I') BILL. 

IIr. C. II. G. Ogilvie (SC!Tt'tun-, Deft_ll(·t· l>cpHrtllleut): Kil', I IIlove: 

'-

"That the Hill further to amend lh,· Cantonment •. -\(-t, 1924, II" reported ~' the SelecL 
Comniittee, lie taken into consideration." 

Sir, the ticket COIllfllittee Jill" IIlHde 110 chullg!'" alld u:-; I explailled c-acll 
clause of the Bill on the laRt occasion 1 thiuk there is no llClJd for Ine to tuk0 u)' 
any further time of the House. 

Mr. President (Thc HOllollrahlp Hil' Alldm Rahilll): Tht' que!;t ion if!: 
"That the Bill further to amend t.1I" n l ll lln ~ Ad, 1924, as repurted t.y the Select 

Committee, be taken into consideration." 

The motioll was adopted. 

Clause;; 2 to 8 were udded to the Dill. 

Gluuse 1 was added to the Bill. 

The Title und the l'nmlllhJe were "ddud t,,,' IIJ!' 1 :ill. 

Mr. O. II. G. Ogilvie: Sir, 1 wove: 

"That the Bill be passed." 

IIr. President (The HOlloul'Ilble Sir Abdlll" Hah:I'!): 'I'he 'l ~ oll is: 
"That the Bill be paued". 

Tlw Tnotioll was adopted. 

The AJo;sClllhly then adjourned till El('vcn of the Clol:k 011 'l'hurtiduy, tilc 2.Hh 
February, 1944. 
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